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LOK SABHA DEBATES

LOK SABHA

Priday, March 9, 1973/Phalguna 18,
1894 (Saka).

The Lok Sabha met at Eleven of the Clock
IMR. SPEARER in the Chaw]

ORAL ANSWERS TO QUESTIONS

Progress made by Nationalised Banks in
Regard to Lead Bank Scheme

#2361, SHRI K. M. MADHUKAR: Will
the Munister of FINANCE be pleased to state:

(8) whether the lead bank scheme launched
by the nationalised banks has not made any
satisfactory progress;

(b) 1t so, the reasons therefor, and

(¢) the steps taken to speed up the pro-
gress of the scheme?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (¢}
A statement 15 placed on the table of the
House.

Statement

Lead Bank Scheme envisages a commercial
bank functioning in the district allotted to it
asitslead responsibility, assuming leadership
in providing banking facilites within the
limitations of its trained manpower, business
potential and the infrastructure available,
It is a continuous process and it will not be
correct to say that it has not made satisfactory
progress, considering the fact that thisisan
entirely new role givento commercial banks
who have fiot been accustomed to undertake

lendingfordevelopmentinn big way in the
past.

Most of the banks have completed preli-
mingry surveys of the districts allotted to them
and in as many as 302 cases, reports are avail-
able. The banks have established district

3737 LS—2

-

level consultative committees in 2a3 districts
and are taking steps both for mobulising de-
posits as also for extending credit facilities
to hitherto neglected sectors. Their per-
formance is watched from time to time both
by the Reserve Bank of India and the Go-
vernment,

ot ware fem wet : wsre wE,
fgr & 3o foeit & Todtage AT
Fofeds o arrf afd, S &
wfeg gt & Swit #¥ & w2 framt
# feafer #Y qud o fem A g
w8 w7 Y aw W qf ) gard woy
wrATh g fR TR, TRERTnTY
A T g A Foreft F Forr gt
# ot dw gy a A of o ¥
g sy 3w & @ gar 1§ s
=rgan § 0 wra & ot e dp v
FrgaTEY A § I8 A i Y § ar
At gt dew &
ot fedae 4o TR o ww Ay
o g & gy & vuk frg A
Faaf ww wrt wd @ € 7

SHRI YESHWANTRAO CHAVAN: I
do not know exactly sbout the districts to
which he made a reference .. (Imzerruptions)

Y N ety §
IWyTpE T 15O W AT
Qarit Erg Fat Ay

1 think this question was aimed at knowing
the functioning of the Lead Bank Scheme
and its extension for the country as & whole,

‘The Lead Bank Scheme is making very slow
progress. I quite agree with you, because
only in two marters they have tried to meke 8
progress, That was sbout preparing som
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sort of an impressionist survey of the district
concerned. 1 think the major result of that
impressionist survey was to identify the cen-
tres of growth for the purpose of locating the
Branches. But, I would consider the Lead
Bank successful then, when they will be able
to formulate certain developmental schemes
for the District and will co-ordinate them with
the local devilopmental agencies, and for the
purpose of translating those schemes into
action, if they co-operate and co-ordinate the
activities of all other financial institutions in
the District and provide a leadership for that
purposc, then the Lead Bank Scheme will be

in that sense successful. I would not say
that it has reached that stage at the present
moment.

Certainly, they are going into the areas and
they are trying to identify the areas where
they can start this work. So, this first, initsl
step, they have certainly completed. 1f there
are any specific problems or difficulties, I
will certainly look into them. I do not deny
them.

T A FIET TR WK GER GAl 7
a & wrw g F € swar @ W
§5 wfeww € g1 ar W qw €
dfg, & @ oo

oft wwer  Rest wqae : 3 et oY
# gaae Qo f@ SR @ SN
At v A ferr 81 ¥ &
I ¥ g wgw v 5w a@ § A
7 gz 7 § fo wradeies oW g
wifgn, @t swfeace srREr W
¥ fag WA =W 1 79T TIeW gsTAT
g ag s F a9 qwmm

SHRI YESHWANTRAO CHAVAN : Ty
have this sort of coordination, in more than
200 districts they have appointed coordina.
tion committees. They have links with banks
cooperatives and so on. Such coordination
committees have links with Developmen,
Agencies of the State Governments in th,
district, We have issued instructions to
them saying that they must start doing this_
In rder to expedite this process, I have
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myself held meetings with the representatives
of State Governments in different regions. I
have covered all the four regions except the
Eastern Region. I could not go to the
Eastern region because of the winter
season etc, But, if I get some time
during this Budget session, I propose to
go there and have discussion. In those
discussions, we have decided that it is
not enough to have merely some sort of co-
ordinating agency at district level, but there
should be direction from the State Govern-
ments, thut is, at the State level also, and for
that purpose you may have a sort of Council
or Coordination group at the State level which
might be able to give direction in the matter.
These are some of the steps which we have
already taken.

=1 acley MOTw qi€ W ARG
weft oft &% ame o fa=ne 5% iy 223
R sefer wadw ot wiw 7 o6
NE g ¥ smofefufes S ow
W mfee ®31 o de AR ow o
w %1 5w ¥t &Y qw ) seve
Y et # g fear o1 R 7

w0 aw & ag g g §
T AFAE dell oY Y 3w are Fy
STEG g 1 $08 graT WY e
W feew ¥ wmoa<a & fow a7 B
& gax wiw, fagr, 9o, g,
wFH WRW W RE RW IR &I
2wl § dre ay 7 frgy A =@
SR % oo wvl §F 9w A o
wgraeT & o1 1 ey
N gew § ol dorne A g 8§,
Wy, dew W gRam &Y
FET | O W RmAT A ofr A
TR T % & ¥ Ak ¥ 96 9w
& fog ¥ fir o7 #Y fod &9 @
T FT IT H WIRA B FT ¥ GF 7

SHRI YESHWANTRAO CHAVAN:
He has raised some two issues. I will reply
to them, The first one was about associating
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the MPs and ML.As with local advisory con-
sultations. If 1t is informal, I don’t mind.
I certainly would prefer that informality. But
if it is to be formal, it is very difficult for me.

ag qfwra & AT fag | e a0
& a7 & W IE F Ak § sy Ay
) qYer gifoefes 3= @) 9w
gAtfoofer & wog wed & fom &
& g 1w wifaefer {0 grwwT
At & wax w3d & Fro &ame g

Regarding the weaving class, 11 13 too
much to depend upon the banking system
alone to solve this problem. I have gone into
those problems. I have gone to the eastern
districts of U.P. and I know some.
thing about the weavers’ problem in my own
State. Giving them credit is important but
equally important is the question of supplying
them with yarn properly and at the proper
time. The second aspect which is very im-
portant 1s marketing. Banking system alone
cannot provide all solution for all those pro-
blems. I had been in correspondence with
State Governmens. I had written to some
of the Chief Ministers saying that they should
have some 1nstitutional arrangement for these
two important aspects, about supply of yarn
and also of marketing of the produce. and
tor my part, I am prepared to see what effec-
tive role banks can play.

But if you entirely depend on solving 1t on
the banking system, as such, I think we are
expecting rather too much of banking system-

SHRI JAGANNATH RAO: Sir, the
State Bank of India is not able to give any
lead in Orissa. It is rot opening any branches
whereas the Andhra Bank, which 18 a non-
nationalised bank, has taken lead. 1 would
like to know whether any instructions have
been given to the State Bank by the Reserve
Bank to go slow or is it because of the agent
not teking initiative ?

SHRI YRSHWANTRAO CHAVAN: I,
s a rather loaded question. I cennot pre-
Sume that the State Bank is not taking interest—
not much, maybe possibly true—but I see that
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the Orissa State, as far as the banking activity
1 concerned, requires more attention. VerY
cecently we sent our Additional Secretary to
have more detailed discussions with them and
certsin programmes have been formulated.

SHRIR. R. SHARMA : While answering
the main question the Minister had said that
1t was making slow progress but tn the state”
ment it is said, **It 18 a continuous process and
!t may not be correct to say that 1t has not made
satisfactory progress.” 1 would like 10 know
from the Finance Munister whether he see®
any difference between ‘no progress’, ‘satisfac.
tory progress’ and ‘slow progress’ ?

SHRI YESHWANTRAO CHAVAN: 1
certainly see some difference. If the hon
Member does not sec the difference, I canno'
helpit.

SHRI BHAGWAT JHA AZAD : While
appreciating the idea of lead bank, since it is
stull at a preliminary stage, may I know whe-
ther Government has sct-up guidelnes and
also by what ime will be possible to cross the
preliminary stage ?

SHRI YESHWANTRAO CHAVAN: In
reply to the hon. Member’s question whether
we have reached a stage where we can expect
the banks to makea breakthroughI would
say, in some districts it has reached the stage
but in some it has not. Further, it is not
merely enough to see that you identify the
areas of growth and start branches there but it
18 much better you prepare a programme of
action. In some districts attempr has been
made and in some cistricts they can make
a breakthrough. But I cannot say this about
all the districts.

Expenditure op Collection of income-
Tax from Small Tax Payers

*263. DR. H. P. SHARMA : Will the
Minister of FINANCE be pleased to state :

(a) whether a recent study has revealed
that the percentage of cost of collection of
Income-tax to the total revenue 1s compara-
tively much mn the case ol lower income
slabs than in case of higher income slabs; and

(b) if so. the precise findings of the
study ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
A pilot study was conducted in 1970. A
Statement showing the scope and findings

of the study is placed on the Table of the
House,

Statement

In 1970, a study was conducted on the
basis of para 1.10 of 117th Report of the
Public Accounts Committee (Fourth Lok

MARCH 9, 1973
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Sabha). The study covered two repre
sentative ranges/circles in West Bengal,
Bombey City, Gujarat, Delhi and Madras
charges; one of the ranges having compara-
tively larger cases of business incomes of
Rs. 15,000 and sbove and the other having
the remaining moderate cases, i.c., cases of
Rs. 15,000 and refund cases ete. The two sets
of cases were termed as  ““Big Income cases”
and “‘Small Income cases” The data collected
in this pilot study for the years 1968-69 and
1969-70 is given below =

Year and type of cases No.of Demand Costof Costper 9 to de-
cases raised  Collection case mand
rased
(Rupees in thousands)
1968-60 Ras,
(i) Bigincome cases . 17,231 38,46,62 33,03 191-63 0-86
(i) Smallincome cases 1,96,521  4,62,32 25,77 13°11 5°57
1969-70
(i) Bigincome cases . 21,676 48,14,34 37,39 172° 41 078
(i) Small income cases 2,12,508  5,30,32 28,71 13- 51 § 41

‘The cost of collection has becn arrived at
without taking into account the expenditure
incurred on office accommodaucn, main-
tenance of buildings, furniture, proportionate
supervision charges, etc. as there were prac-
tical difficulties in determining these ex-
penses separately.

DR. H. P. SHARMA : Sir, the Bhootha-
lingam Commission on the rationalisation of
tax structure recommended raising of mini-
mum assessment level to Rs. 7,500/-. Basing
the plea on that argument that the expenditure
involved in collecting taxes between Rs.s,000/-
to Rs. 7,500'- was disproportionately larger
than the expenditure incurred in essessing
the higher income groups ...

In view of this disproportionate differenc,
will Goverrment inform the F.ouse of the
exact amount which is spent in assessing and
+ ollecting income-tax from the group between
Rs. sooo and Rs. 7500. The difference
between the Bhoothalingam Committee and
the Government related only to this group
between R, 5000 and Rs, 7500, Can Govern-
ment give us the relevant figures in respect
of this group ?

SHRI YESHWANTRAOQ CHAVAN .
The hon, Member’s question was about the
survey made. I have given the survey
assessment. We have no information as
regards the group between Rs. 5000 and
Rs. 7500,

DR. H. P. SHARMA: The point of
discussion between them was only about
this group. There never was any difference
in regard to incomes over Rs. 7500.

SHRI YESHWANTRAO CHAVAN:
The survey was not made because of the
Bhoothalingam Committee’s report. As a
matter of fact, the pilot scheme was under-
taken because the PAC wanted us to muke the
assessment, It was as & result of the recom-
mendation of the PAC that this study was
made, and it was conveyed to the PAC.

DR. H. P. SHARMA : In view of the
admitted fact that the purchesing power of the
rupee has been consistently going down®
will Government state what this Rs. 5000
would work out to in terms of the 1955
rupee ?
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SHRI YESHWANTRAO CHAVAN :
This is a sort of tricky argument. If he
says that the value of the rupee is reduced,
which is a fact, then the rupee value of the
tax is also reduced to that extent.

DR. 1. P, SHARMA : He can still give
us the figure indicating what it works out to.

SHRI P. K. DEO: The present tax-free
salary and allowances and perquisites of
Cabinet Ministers amount to Rs. 70,920,
which 1s equivalent to a taxable income of
Rs. 12,00,977. In view of this, may 1
know whether Government will consider the
question of making the salary and per-
quisites of Cabinet Ministers taxable ?

MR. SPEAKER : This is not relevant
to the main guestion.

ot wrw fagry s : gore
ofr, vt uel wEeg X wEr, S oY
wegg oy wran o7 g afeww oaSw
A W fomfw & @ 9
frar e av 1 ofsew oESER FER
N oz w A, § w@ vy 9@ A
¥ wrg g7 gow 9, Fr o s
Tt o foaar gww, wil SR a7
T AT &, TN W FET ABIET
At 9T AT 97§ wigw i
DNarT g W = FEw A
Ty Adew ey ?

oft T K. ;AT 9
frrar & fr S wrweAT Al W
- for s, Qo €92
whogie forar sy §, o #Y e sval
¥ qov foar o1 W WA IW@ T I
qT T i—q Ew § f s oW
T A 97 9, & e wr s aqew
7z & fe gl AWz O wwedr
iR eI a9 AT AR I ¥
wEed wY o g faten, ag W@
TSt O Fr W o
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MR. SPEAKER: Next question, The
hon. Member is sbsent. Next question.
Shri Onkar Lal Berwa. He is absent. Then,
Shri S. N. Misra. He is also absent.

AN HON. MEMBER: Which S.
Misra 15 it? Anyway, both are absent,

N.

SHRI ATAL BIHARI VAJPAYEE:
One is of Maruti fame, and the other is of
Balyogeshwar fame.

MR. SPEAKER : 1 always welcome it
when some Mishra is absent,

Assistance from World Bank for
Market Yard Scheme

*266: SHRI VAYALAR RAVI : Will
the Minister of FINANCE be pleased to
state : *

(a) whether the World Bank or Inter-
national Development Association has offered
any assistance to the Market Yard Scheme
in India ;

(b) if so, the condition under which this
offer has been made ; and

(c) whether Government have taken a
final decision regarding this offer ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) A
Credit of $14 million was signed with the
International Development Assoclation in
March 1972 for the Bibar Agricultural Mar-
kets Project. Recently, a credit of $8 million
has been negodated for the Mysore Agri-
cultural Markets Project. A proposal for an
IDA Credit for the UP Markets Project is
at an advanced stage of consideration.

(b) All IDA Credits carry no imterest,
but only a service charge of 3/4 of one percen,
and are repayable in 50 years with a grace
period of 10 years. The proposed Credits
would be on toento the Agricultural Re-
finance Corporation, which in turn would
refinance lending by the Commercial Banks
to the ultimate beneficiaries. ARC would
have to satisfy itself, in providing refinance,
as it does in every project approved by it
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that the individual markets for which loan
would be provided by the Commercial Banks
are financially viable, and the market com
mittees would be able to amortise the loans
from the market fees.

(c) Does not arise. in view of what is
stated in (b) above.

SHRI VAYALAR RAVI: I would
like to know whether after the negotiation
of this project, appraisal and discussion the
World Bank indicated any concern with
regard to Government’s policy regarding the
takeover of wholesale trade in foodgrains. 1
would also like to know whether the Chair-
man of the ARChad givena private assur-
ance to the World Bank that the policy will
not affect the project in such a way when
implemented.

SHRI YESHWANTRAO C JAVAN No
1 do not think that any assurance was given
by the Chairman. As a matter of fact, J did
make enquiries because there was certainly
public criticism also about it. Tt is absu-
lutely unfounded.

SHRI S. M. BANERJEE : There
was an article in Blsez.

SHRI YESHWANTRAO CHAVAN :
Including that one.

As far as the policy matter is conocrn.-d_
the Warld Bank made no enquiries. We did
also make it clear that the question of policy
is our concern and it is none of theirs. Natu.
rally they only wanted to know whether
this policy change was going to make any
structural change in the scheme. This wag
the only thing they wanted to know, exactly
what I8 the type of investment that would be
necessary, whether the scheme would be
visbie or not. Thes: were the only points
of enquiry they made. These were just
I should say, incidental enquiries. They had
nothing to do wath the policy matter. S©
far they have not made any enquiry about it.
1 am sure they will not make any such enquiry’
and even if they do make it, we will not care
about it.

MARCH 9, 1973
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SHRI VAYALAR RAVI: I am gla
the Minister has clarified the position-
After the reports appeared in December,
there was a meeting early this year and
Government cleared the stand. 1 know
that. But the Chairman has been offerred
2 post of Secretary in the World Bank and
he went to Washington at government ex-
pense for settlement of the terms of his
appointment. Did Government give per.
mission for that ?

SHRI YESHWANTRAO CHAVAN :
If it is a question of going there, thar is a
different matter.

SHRI S. M. BANERJEE : Did he go
at government expense ?

SHRI YESHWANTRAO CHAVAN :
No. He went in December because it was
asked to go for an interview. He went at
the Bank’s cost. Normally, we try to see,
as every Government in the world does, that
our nationals are working at some place or
other in world bodies. Normally it is in the
interest of the nation. In this case, they
asked him to come for an interview and
Government did not pay the cost.

SHRI C. K. CHANDRAPPAN : Is ita
fact that the World Bank had somehow, may
be in the name of viability of the scheme
put pressure on the ARC to sce that their
aid should go mainly to the big farmers
instead of the smaller ones, and the Chair-
man of the Corporation, who has now been
offered a job by the World Bank, has been
instrumental in agreeing o that ? There is
such an allegation which appeared in Free
Press Fournal.

SHR1 YESHWANTRAO CHAVAN :
Would he kindly repeat the question ?

SHRI C. K. CHANDRAPPAN : May
I know whether ir is a fact that the World
Bank had put a pressure on the Agricultura)
Refinance Corporation to channelise it
aid in such a way that it reaches the bis'
armers instead of the smaller ones and, to
that extent, an assurance, it is said, has been
given by the Chairman of the Agricultural
Refinance Corporation about whom allega-
ions have been made and who has now
been offered a job in the World Book ?
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SHRI YESHWANTRAO CHAVAN :
I can assure him that this has nothing to do
with his getting a job in the World Bank.
The assurance about the particular loan and
the job have basically nothing to do with each
other. I can assure you about it.

SHRI C. K. CHANDRAPPAN: Is
there such an assurance ?

SHRI YESHWANTRAO CHAVAN :
Nbo, no.

SHRI INDER J. MALHOTRA:
Since the Government has decided to take
over the markeung of foodgrains, may I
know whether any assistance will be made
available from the World Bank ?

Mr. SPEAKER :
question.

SHRI YESHWANTRAO CHAVAN :
1 should think so; it should be available
Why should it not be ?

MR. SPEAKER :
question.

SHRI B. V. NAIK : Inview of the
scheme which pertains to the Tungabhadra
project where half a million acres of land
are to be irrigated, and since ‘here was
absolutely no marketing facility at the co-
vering point, and since it is a very viable
scheme, may ¥ know whether the benefit
of the interest-free loan which the IDA iy
giving to the Government, that is, the benefit
of this freedom from interest will be passed
on to the market committees, as otherwise
the Reserve Bank of India will have made a
largesse at the cost of the scheme ? In
other word, will the concept of viability
include an interest-frec loan to the market
committees ?

That is a separate

I said it is a separate

SHRI YESHWANTRAO CHAVAN:
It is a different matter; it is an internal policy
matter; I cannot say anything about it.

Decline in Foreign Exchange due to
Canalteation of Exports through
S.T.C.
*267. SHRI GIRIDHAR GOMANGO :
Will the Minister of COMMERCE be pleas-
d to state:
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(a; whether canalisation of exports
through the State Trading Corporation has
resulted in a decline in foreign exchange
earnings ; and

(b) if so, to what extent ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

(a) No. Sir.

(b) Does not arise.

SHRI GIRIDHAR GOMANGO :
May I know whether it is feared that the
export trade will suffer because the private
exporters who have built up the trade have
now no role to play, and if so, to remove this
fear, may I know whether the STC is ccn-
sidering to use the expertise of these persons
within the framework of canalisation and,
if so, to what extent their services would
be utilised ?

PROF. D. P. CHATTOPADHYAYA :
1 have already said that the performance of
the STC has gone upwards. From 1968
when it was Rs. 18-95 crores, in 1972-73
it has gone up to Rs. 50-65 crores. So,
there is no reason to think that the STC has
failed in the job assigned to it. On the
contrary, the STC has played a very positive
role in export trade; whenever called for,
it will be playing a more progressive and
expensive job to eliminate unhealthy compe-
tition, to increase the power of collective
bargaining and to get the most favourable
terms in transactions of commerce.

SHRI GIRIDHAR GOMANGO:
May I know whether canalisation means
throwing out the private persons from trade ?

PROF. D. P. CHATTOPADHYAYA ;
Canalisation is meant for the introduction
of discipline in the industries in the matter
of export; it is meant for providing the in-
dustries a better bargaining strength and
also plan for a long-term strategy in the
matter of export and not primarily to throw
out private trade, but incidentally it may
happen, and it often does happen.
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SHRI MADHURYYA HALDAR:
The hon, Minister just mow said that the
volume of trade has increased and that the
export trade has been canalised through the
S.T.C. I want to know from the hon. Minis-
ter whether our foreign exchange earnings
have  accordingly or proportionately in-
creased or not.

PROF. D. P. CHATTOPADHYAYA :
It has increased.

SHRI S. M. BANERJEE : Are more
items likely to be  canalised through th®
STC and if so what are those items ?

PROF.!D. P. CHATTOPADHYAYA .
1 have already said that is in the interest of
national cconony ani trade and commerce,
further expansion of the canalising agency is
called for it will be done in due time.

=t dto fro w7 : & WA AERT
7g I ¥ IO & fe v go OX
aren W, ¥ o ¥ 1967
¥ qwEy § 1972-73 § vt wrg §;
W g, N wveew sWwAWG §?

PROF. D. P. CHATTOPADHYAYA :
Yes, Sir, There are some items like footwear,
dry fish, human hair where there was some
slight decrease in export in the year
referred to by the hon. Member but there
were some good reasons for that.

SHRI R.S.PANDEY: May I know whether
the Government is giving proper thinking
about export canalisation regarding certain
items which are still left omt ? They have
got terrible potential to earn foreign exchange-
May I know whether the Government is going
tO appoint com co-committee to survey the
items to be canalised by which we can eamn
more foreign exchange.

PROF. D. P. CHATTOPADHYAYA :
The hon. Member has asked whether we are
prepared to give proper thinking in the mattey
on possible items to be included in canalisa-
tion My answer is ; yes, proper thinking
s being given,
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SHRI M. RAM GOPAL REDDY :
Just now the hon. Minister said that in th,
process some people would be thrown ou
of jobs. Has he any scheme to absorb those
people in STC or anywhere else ?

PROF. D.P. CHATTOPADHYAYA :
I s2id in the larger interest of providing other
people with jobs if some people may heve to
be thrown out, it is incidental thereto; it is
not our primary intention; our primary in-
tention is the promotion of commerce.

ofY gw = Foa ;- Helt A
& s § fv asa ST fr g
Fowfe Mwf g F ag ST WER
g v gw oy fooam e g 80
w7 7 wE ¥ fr o gumi Wik T
IRl T AT g o g ax
gl 9w g, 9w § v wfgw
TR 9T FET qAT AT §, Hww o
IO W TR AW A
gt frerar @« & ag ot ween §
fo g A wivw garer fead & forg
T FAT FRATEY F Gy 2 1

PROF. D. P. CHATTOPADHYAYA *
As I have already said one of the main
purposes of canalising certain items of export
is to lend a relatively better position to the
small scale industry. The pooling together
their products and canalising them through a
Government agency enables them to get
more than they could themsslves have
got vis-a-vis organised sectors aend big
exporters.

SHRI BHAGWAT JHA AZAD
The increase shown by the Minister does not
give us the actual progress of the STC unless
we know what percentage those earnings
shown as increase over the past year constitute,
Is it not a fact that their earnings in sbsolute
terms are more than the previous year but
Jess than the projected easnings of the STC
in foreign exchange ?
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PROF. D. P. CHATTOPADHYAYA :
In absolute terms it is satisfactory. From
18+95 crores in 1968-69 it came to Rs. 26- 13
crores in 1971-72 and to Rs. $0:65 crores in
1972-73. The projection was slightly more*
STC is doing a good job, but there is room
for further inprovement. We are taking
every step to see that its efficiency and per-
formance improve in future.

17

SHRI BHAGWAT JHA AZAD : Why
does the carning fall short of the projection in
terms of percentage ?

PROF. D. P, CHATTOPADHYAYA:
The percentage is not readily available, but
I will pass it on to him. There are good
reasons for the shortfall in certain sectors.
Sometimes there are transport difficulties or
difficulties in export to the Gulf areas, also,
in the dry fish areas, domestic requirements
went high and proportionately the exports
fall. I share the concern and anxiety of the
hon. member that STC’s export performance
should go up and I am convinced it will go
up.

Opium seized from Indiar Freighter
by the Officlals of Japanese Customs
Department

*268. DR. SARADISH ROY : Will the
Minister of FINANCE be pleased to state :

(a) whether any enquiry was held re-
garding seizure of §°6 kg. of crude opium
in Yokahama from an Indian freighter on
218t November, 1972 by the Japanese Cus-
toms Officials ;

(b) If s0, the facts of the case; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF FINANCE:
(SHRI YEBSHWANTRAO CHAVAN):
(a) According to information recently
roceived by the Government from (Interpol),
Tokyo, 5:99 Kgs. of opium were seized at
Yokohama port from an Indian vessel on
20th November, 1972 by the Narcotics and
CQustoths officers of the Government of
Japan,
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(b) Narcotics Control authorities along~
with Customs Officers of the Government
of Japan raided the vessel docked at Yokohama
harbour, on the 20th November, 1972, and
found a brief case containing §5-99 Kgs. of
opium, hidden under a shaft in the engine
room. The following three Indian seamen
have been arrested in this connection i=—

(i) Issac Abraham Raymond, resident of
Bombay.

(37) Mukhal Joseph Biswanath, resident
of Calcutts.

(ft}) Umrigar Jogibhai Lalu Bhai, resi~
dent of Surat (Gujarat).

The three arrested Indian seamen are
facing trial 1n the Yokohama District Court.

(¢) Appropriate action to get their
Continuous Discharge Certificate Numbers
and Registration Numbers cancclled will be
taken on receipt of information sbout theh
conviction.

DR. SARADISH ROY: Mayl know
whether Government has reccived any such
information regarding the practice of smuggl-
mg opiam to other couatries by Indian
vessels ?

SHRI YESHWANTRAO CHAVAN:
This happens in many other countries as
well. Certeinly it is not very good for India
there 1s no doubt about 1it.

DR. SARADISH ROY: What pre-
cautionary measures do Government intends
to take so that these things may not happen
in future ?

SHRI YESHWANTRAO CHAVAN :
In pursuance of our international obligations;
Government of India hes taken a number of
steps. I have got a long list. If he wants
1 am prepared to give them.

off qoyy afe : gRt gow ¥ whm
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suggestion for action.

Assessment of gold amd other
jewellery in possession of temples
in India

*269. SHRI BHOL A MANJHI1 . Will the
Minster of FINANCE be pleased to state :

(a) whether the Government  have
assessed the totel quantity of gold and jewell-
ery in the possession of temples n the
country ;

{b) if so, the outcome thereof; and

(¢) whether there is any proposal to
put this weaith 10 sume productive purposes
in the interest of the people ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): () and
by 13,879 Kgs.of gold in all forms
was declared as on 30-6-1972 under
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Section 16 of the Gold (Control) Act, 1968,
by religious institutions, including temples.
This quantity does not include such gold as
may be held by any such institution within
the exemption limits specified in Section 16(5)
of the Act, for which no declaration is required
to be made. This quantity includes gold
jewellery whether or not set with stones,

gems or pearls. Information regarding
jewellery other than of gold in the possession
of such institutions is not available.

(¢) There 1s at present no such proposal.
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SHRI YESHWANTRAO CHAVAN :
As far as trusts are concerned, I think the
hon. Member knows that we have introduced
some amendments in the Act. So far as the
properties which exclusively belong to the
devaswoms and temples are concerned, it is a
matter which will require some careful con-

sideration. I do not want to rush into meking
any statement about it.

SHRI K LAKKAPPA:I am not aguinst
God but  Iam only against those per-
sons who are exploiting, betraying, in the
name of God, the people who have no means
of livelihood in the country and enjoying the
property, jewellery, wealth and cverything
attached to these religious institutions. To
quote only one instance, in my State,
that is, in south Cansra, in the name of God,
in the name of Dhkaramshala, a huge amount of
property, jewellery, gold, all the wealth, has
been accumulated and the authorities are
trying to hold that this is a private property
and want to ransack all the jewellery, golds
everything that is attached to that institution.

In order to nationlise all these institutions
and free God from all the botherations,
what steps is the Government taking in that
direction, to solve the misery and poverty of
this country ? Is there any answer from
this Ministry as to what concrete steps they
are taking to avoid exploitation of people by
hese persons in the name of God ?
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SHRI YESHWANTRAO CHAVAN
As far as his sentiment about exploitation of
the people in the name of God is concerned,
I am entirely one with him. The question is
as to what steps we can take about it. As far
as nationalisation of God is concern.d,
God is universal. There is no question of
nationalisation.

SHRI K. LAKKAPPA : 1 do not want
nationalisation of God. I want

that the property, jwellery, gold the
huge amount of wealth, accumulated by these
persons in the name of God should be
nationalised.

SHRI YESHWANTRAO CHAVAN :
It is a legitimate gquestion.

MR. SPEAKER : Shri S. M. Banerjee.

AN HON. MEMBER : He is against
God.

SHRI S. M. BANERJEE : God has
created many of them. I am not against them
even.

Sir, there is no question of nationalisation
of God because God is internaticnal.
MR. SPEAKER : He

SHRI S. M. BANERJEE : Universal
or international.

is universal.

My question is this. Out of the huge
funds in the custedy of these various temples
they are givirg money to big businessmen,
In the south, a few crores of rupees were given
to Goenka Group, I believe. T would like to
know whether they have been approached
to spend some money for the welfare of the
country and for the success of our Plan.

MR. SPEAKER : He has already replied
to that.

SHRI S. M. BANERJEE: No, Sir.
They are giving money to big businessmen.
Why should they not spend some money
for the cause of the nation. I want to know
whether they will approach them nicely:
without threatening them. that they should
part with a few crores of rupees for the welfare
of the country.
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SHRI YESHWANTRAO CHAVAN:
Tt is a legitimate appeal. I am meking an
appeal from this House that they should mak
use of this money for national cause.

SHRI 8. M. BANERJEE : You may
kindly send a copy of it to them,

SHRI T. BALAKRISHNIAH : Many
hon. members are under the impression
that the funds that are given to the templeg
at Tirupati, Palani and other places are
not properly utilised. Are the members
aware that these temples are also running a
number of charitable and educational institut-
tions and  also institutions  like
hospitals for the wclfare of the people and
also veterinary hospitals ? (Int.rruptions)
The Devasthanams are mezintaining thesc
institutions for the benefit of the man-
kind. They are not utilising the fund$®
entirely for the benefit of the trustees, but
they arc making use of them for running
a number of charitable institutions. ...

MR. SPEAKER : This is not a question
You are replying to the members. Wha'
is your question ?

SHRI T. BALAKRISHNIAH : May
I know whether the hon. Minister is aware
of this function of Devasthanams, and can
he explain that to the hon. members ?

MR. SPEAKER : This is not a very rele-
vant question,

Licence for import of Aircraft to
Pilots’ Cooperative Society in
Maharashtra

*275. SHRI JAGANNATH MISHRA:
Will the Minister of TOURISM AND
CIVI AVIATION be pleased to state :

(a) whether Pilots’ Cooperative Soc ety
in Maharashtra has sought licence for the
aimport of aircraft for undertaking aerial
spraying and also running charter services ;
and

(b) if »o,
thereon ?

the decision of Government
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH).
(a) Yes, Sir. A request wus received by
the Ministry of Agriculture from the Pilots®
Co-operative Society for grant of import
licence for the import of one Piper Pawnee
gircraft under I.D.A. credit for acrial spraying
work.

(b) The Society was informed by that
Ministry that Government policy abouy
import of agricultural aircraft was under re-
view and that its request would be considered
when a decision was reached.

SHRI JAGANNATH MISHRA : The
hon. Minister, in reply to my question, says
that the request was received by the Ministry
and the same is under consideration. In
view of this, may I know when the request
was made and how much time it would take
to finalise the review, so that the aircraft may
be sanctioned and the cause of drought-
affected Maharashtra may be served ?

DR. KARAN SINGH : This particular
request was received by the Ministry of Agri-
culture in October 1972. The entire
question of agricultural spraying aircraft 1s
under review because we do not want to
import a large number of different types. A
Certain amount of standar disation is essential,
Therefore, a joint Group of my Ministry
and the Ministry of Agriculture is looking
into this and the decision is likely to be taken
fairly soon.

SHRI JAGANNATH MISHRA: 1
would like to know whether the rules for
issuing licence are very stiff and if so, whether
Government will take a bit of leniency into
consideration, 8o that licences for this purpose
are issued in the name of interest of the
nation.,

DR. KARAN SINGH: The issve of licence
by the Director-General, Civ1l Aviation,
is governed by certain clear-cut rules, and
as far as the rules concerning safety are con-
cerned, I do not think the hon. Member
would expect any special leniency because
they have got to be fulfilled. Apart from
that, certainly, if they fulfil the qualifica-
tions we will look into it sympathetically.
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SHRI VASANT SATHE May I know
as to how many aircrafts for spraymg are
available m the country to-day and whether
our country itself can manufacture these
spraying aircrafts or not ?

DR KARAN SINGH I am sorry I
do not immediately have with me the total
number of aircrafts because this 13 really
bemng handled by the Agriculture Minstry
but I would let the hon Member know

The hon Member raised a good pomt
Hindustan Aecronautics Ltd 18 considering
the manufacture of an indigenous aircraft
for serral spraymg and until such tume
they are made in India, we will have to import
But, I entirely agree with the hon Membe,
that uthmately we must be able to produce at
least aerial spraying sircraft within our own
country
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a)
Spain and Greece.

(b) The commodinies of exports and 1m-
ports have been indicated in Lists (A) &
(B) and Annexures I & II of the Trade
Agreements with these countries, which have
already been placed in the Parliament Library-

The salien' fiatures of ihese I rade
Agreenients ate us under ;—

(%) It provides for trade in freely con-
vertible currencies and granting of Most
Favoured Nation treatment in matters such as
payments, remittances and transfer of funds
or financial instruments, operation of com-
mercial establishments, shupping, etc.

(i) It envisages grant of maximum
possible faciliies for export/imports of goods
and holding of fairs and exhibitions, pro-
motion of trade generally and the products
listed in the new schedules in particulars ;

(i) It stipulates periodic consultations
between the two Governments for settling
difficulties it any and to identify concrete
ways and means of expanding trade between
the two countries.

SHRI ATAL BIHARI VAJPAYEE :
He 1s not asking, Sir.

MR. SPEAKER : Yes, you may put your
question.

SHRI ATAL BIHAR! VAJPAYEE :
I would like to know whether it is a fact
that we have entered into an agreement with
some of the East European countries to import
jadies’ garments and, if so, is it necessary to
have such a type of agreement ?

PROF. I). P. CHATTOPADHYAYA :
No. Sir. We are rather exporting.
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Economy Drive in Central Govenmgt
Departments

*262. SHR D. K. PANDA : Will the
Minister of FINANCE be pleased to state :

(=) the broad outlines of the economy
drive launched in each Department of the
Central Government in 1971-72 and 1972-73;
and

(b) the total savings made in each De-
partment as a result of the drive in these two
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESHj) : (a) and (b). During the last few
years number of economy measures were taken
by Government, primarily with the object of

Teducing administrative expenditure. These
measures were continued mm  1971-72 and
1972-73. The more important of these

measures are ‘e

(1) A ban on revision of pay scales.

(i) A partial ban on rccruitment to cer_
tain categories of posts ,

.

(1) Restrictions on purchase of imported
cars ;

(fv) Curtailment of travelling allowances,
and

(v) Intensification of staff
studies.

mspection

2. Apart from the above, special economy
measures were initiated during 1971-72 in the
context of the financial strain as a result of
the influx of refugees from Bangla Desh and
the unsettled conditions on our borders*
These measures were continued in 1972-73.
Broadly they are ;=

(1) a ban on creation of posts on nonplan-
side ;

(2) reduction in the Budget provision
made for Contingencies, Travelling Allo-
wances, Entertainment etc.;

(3) Non-filling of vacant posts in certamn
¢ irrcumstances ;
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(4) restrictions on the purchas: of
tarmiture dacoranvs articl s and 87 on

(s) stricter control on foreign deputations

3. Adoption of the foregoing measures has
helped, 1n a uignificant measure, 1n contaiung
the growth of admumstrative expenditure
However, economy achieved thereby has been,
to some extent, offset by increases in ex-
penditure due to normal expansion in
governmental activities, payment of additional
interim relief to staff and impact of increase in
railway fares, postal rates etc  In the'arrcum-
stances, 1t 18 not possible to 1solate and identify
m precise terms the savings ansing out of the
Various economy measures mentioned above

Plan for Production of ‘ Lok Vastra,
by K.V.IC.

*264 SHRI BISHWANATH JHUN-

JHUNWALA Will the Minister of COM-
MERCE be pleased to state

(a) whether the Khadi and Village
Industries Commission has submitted a
Plan to the Planning Commussion for the
production of *Lok Vastra which will be
hetter than Khadi and ajso mor: durable
than that,

(b) whether this plan will, apart trom the
production of the cloth , have a continuous
source of employment particularly in the
rural areas, and

(c) whether the production will be
Undertaken through power driven charkhas
or through manually operated ones »
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THE DEPUTY MINISIER IN
HE MINISIRY OI COMMTIRCF
(SHRI AC GEORGE) Th Khadr
anl viliage 1ndus® tes com wsion has
submt ei 1 scheme for the producion
of S .ndaid Coarge cotton cloth (Lok
Vastr)) in 445 urid  fabnc «ites with
aprod: elion cxp a y of 45 mullion m tres
of cloth, to provijc mployment ro neaily
30,000 people The varn for this 18 to be
produced in  smalt powcr ope ated mulu
spindle spinnung units and the weaving
would be on semu-automa 1 Joors run wih
or without the awl of pow.r. Asthe cloth 18
proposed (o be prodic dmm rigular ruzal
cunires  the employment nvolv ¢ 1+ hikely
to be Of q Con*inuous niy ¢
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Decision Regarding Boeings-737 by
Ind s

jan Airline

s270. SHRI P.A. SAMINATHAN:

SHRI C. T. DHANDAPANI:

will the Minster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether U. S. made Boeing-737,
which the Indian Airlines already has 1n its
fleet, has proved most profitable ;

(b) whether the Indian Airlines has de-
cided to buy more Boeings-737; and

(c) if so, the number of more Boeings
to be purchased?

THE MINISTER OF TOURISM AND
IVIL AVIATION (DR. KARAN
SINGH : (4) Yes, Sir.

(b) and (c). Indian Airlines are still ex-
amining their fleet requirements.

Special Assistance to anas for
Drought Rel!?f“y

s272, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINANCE
be pleased to state:

(a) whether the Haryans Government
have sought special drought relief sesistance
rom the Centre; and
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(b) if so, the reaction of the Central
Government thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAV

(a) No, Sir.

(b) Does not arise.

Grave situation of Handloom Industry
Cannanore District, Kerala
#*274. SHRI M. K. KRISHNAN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware that
the Handloom Industry in Cannanore Dis-
trict, Kerala is facing grave danger follow-
ing the soaring prices of yarn produced by
the Cannanore Spinning Mills recently taken
over by the National Textile Corporation;
and

(b) if so, whether Government propose
to reduce the yarn price especially for Hand-
loom Industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) A complaint about
the 1ise in prices of yarn produced by the
Cannanore Spinming and Weaving Mills
has teen received.

(b) The whole question re : prices
81d distribution of cotton yarn was discussed
in a meeting of the representatives of State
Governments, industry and trade on the
26th February, 1973. Decisions 1n the matter
will be announced very shortly.

Pinancial Assistance from France

*275. SHRI PRABHU DAS PATEL
SHRI RAM SHEKHAR PRASAD
SINGH:

Wwill the Minister of FINANCE be
pleased to state:

(a) whether France has agreed to give
a credit to India during the year 1973-
74; and

(b) if so, the amount thereof and its
terms and conditions ?
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THE MINISTER OF FINANCE
(SHRI ) YESHWANTRAO CHAVAN
(2) Yes, Sir.

(b) Two credit agreements for a total
sum of FF 236 million (Rs. 33-56 crores)
representing French aid to India for 1973-74
were signed between the Governments ol
India and France on 7-2-1973. A statement
giving details of these two Credits is placed
on the Table of the House.

Statement

Two Credit Agreements representing
economic aid from France to India for 1973~
74 were signed between the Government
of France and India on 7-2-1973. The first
Credit is for an amount of FF 180 million
(Rs. 25 60) crores) and consists of FF 11
million (Rs. 16-3s crores) for project uses
and FF 65 million (Rs. 9-25 crores) for non
project uses.

The second Credit is a Special Credit
for an amount of FF §6 million (Rs. 796
crores) for meeting the requirements of the
Departments of Atomic Energy and Space.

Both thesc Credits are a mix of the
French ‘Treasury Credit and the Buyer's
Credit. The mix in the case of first Credit
1s in the ratio of 50:50 and in the case of
the Spccial Creditin the ratio of 44.64:55- 36.

The terms of the Treasury Credit are
repayment over a period of 25 years inclusive
of a grace period of 6% years and interest at
the rate of 3 per cent per annum. The
terms of the Buyer’s Creditare repayment
over a period of 10 years commencing six
months after shipment of goods and interest
at the rate of 7-8 percnt per annum.

Pilot Schemes in regard to crop, cnttle
and sickness & ance in G al In-
of India.

surance Corporation
*276. SHRI P. GANGADESB :
SHRI P. M. MEHTA :

Will the Minister of FINANCE be
pleased to state:

(2) whether General Insurance Cor-
poration of India is considering some pilo®
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schemes in regard to crop, cattle and sickness
insurance;

(b) if so, the salient features of the
proposed schemes; and

() when they are likely to be intro-
duced ?

THE MINISTER OF FINANCE (SHRI
YESH WANTRAO CHAVAN) : (a) to (c).

Crop Insurance:

A pilot scheme of crop  insurance re-
lating to high yielding variety Hybrid
Commercial Cotton was first introduced in
September, 1971 by the General Insurance
Department of LIC. Since that Department-
of the LIC is now merged into four com-
panies which are subsidiaries of the Gencral
Insurance Corporation of India, this pilot
scheme is now being handled by the New
India Assurance Co. Ltd., The Scheme is
operated in collaboration with Gujarat State
Fertihizer Corporation which provides the
requisite infra structure and provides in
demnity of Rs. 1750 per acre and covers
almost all risks excluding theft and like perils.
The Corportion is actively considering
extension of the Scheme to other selected
on similar lines.

Cattle and Sickness Insurance:

Cattle and Sickness Insurance under
group policies is already being done on limit-
ed scale by some insurance companies which
are now subsidiaries of the General Insu-
rance Corporation of India. The question
of extension of such insurance to other area
is engaging the attention of the Corpora
tiv .

Aqrw Wi aEgel W el
*277. ot frae wtad

oft fre gwre wreslt :

xq1 fae weft ag warsy o g7 w6
fs

(%) war g2 o fagre A o
§ AT FY T ARAT ¥ {IRIT HT I
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Asian Investment Centre

*298. SHRI C. JANARDHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the United Nations Eco-
nomic Commission for Asia and Far East

bas a plan to set up an Asian Investment
Centre;

(b) if so, the main features thereof ; and

(c) whether India will contribute funds

for setting up the proposed Investment
Centre?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A proposal for the establish-
ment of a regional centre for investment pro
motion, which was later elaborated to cover
technology  transfer also, has been under
discussion 1n the ECAFE forums in the las*
few years. However, 1n the meeting
of the Asian Industrial development Council
of the ECAFE held in Bangkok in Feb-
ruary 1973 1t was felt that a single agency
to look aiter transfer of technology and invest-
ment promotion mught not be appropriate.
The Council was also of the view that transfer
of technology was more important to deve-
loping countries and that therefore givena
choice between a Centre for technology trans-
fer and a Centre for investment promotions
priority should be given to the former’
In view of this, the idea of establishing a
regional centre for investment promotion may
not be pursuad for the time being.

Seizure of counterfeit Foreign Cur-
rencies and smuggled goods during
raids in  Delhi

*279. SHRI BIRENDER SINGH
RAO:

SHRI SAMAR GUHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have during
a recent raid in South Delhi siezed U. S
dollars, British Pounds, counterfeit currency
notes and smuggled goods ;
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(b) the number of persons arrested
in this connection and the naturejof action
taken or proposed to be taken by Govern-
ment in this regard ; and

(c) whether the persons arrested are
alleged to have links with gangs operating
in foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R-
GANESH): (a) A search of a house in South
Delhi was conducted on the 2sth January,
1973, and U. S. Dollars 4827- 15, 1bs. 194,
Indonesian Rupiah 1000/-; Rs. 35,000 and 101
Gold Guineas of foreign origin as well as
watch parts were seized.

(b) and (c). Investigations arc in pro-
gress.

Assistance by Nationalised Banks
for Schemes undertaken by various
State Governments

*280. SHHRI ANNASAIIEB GOT-
KIIINDE : Willthe Minister of FINANCE
be pleased to state :

(a) whether efforts have been made to
ascertain the ways 1n which the nationalised
Banks could assist the Schemes undertaken
by the various State Governments to fight
the drought situation in the country ; and

(b) if so, the steps taken to assist the
implementation of such Schemes in Maha~
rashtra and the results thereof ?

THE MINISTER OF ,FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The public sector banks
have been advised to ensure greater flow of
credit by participating in emergency agri~
cultural production programmes formulated
by the State Governments. The efforts of
the banks have been mainly to provide credit
for operations like digging wells, installed
tion of tube-wells, pumpsets supply of sceds,
fertilisers fodder etc. The schemes where
public sector banks have either participated»
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or which are under consideration in Maha- THF DEPUTY MINISIR IN T 7
rashtra include : financing mwmor 1irriga- MINISTRY OF COMMLRCE NHRT
tion development in the drought-affected A C GEORGL) (@ Unir \

districts of State under the emergency prog- scheme fir production of cruri |
ramme of wells construction, loans to scag- cloth ,effective trom 1-1-1973- n> subsidy
cty-affected farmers for cultivation n=zds, 1s beng given to mills for pr>» duction
financing State Markiting Tederation for  of controlled cloth

purchase of seeds, finance to dairy farm-rs () No Sic

for stocking cattle fodder, financing commu-
mty well schemes, loans to students from
famine stricken districts for enabling them
to pursue studies Banks have also been wrdfa wafea faafe farn  qo
considering deferment of instalments of re-~ waelt vz fafeq faeat wr urms

payment as a relief to borrowers n the

drought affected areas 2592, St @AmMg AT :  Fqy

Trade Delegations visiting India aiforom st ag I L T T

2590 SHRI AMBFSH  Will the (%

Mimster of COMMERCE be pleassl to

state (*) WMﬁ m{ fl’r?."l' fm:ﬂ
() the number of trade delegativis  T1 WIATA Wity safqa frats frm

which visited India during th=vear 1972 73, %m#ﬁmma ,

and
(b) countries visited bv Indian trade (E’) afx gr, &t aiv, 1972 ¥

Jelegations during the same period » S, 1973 % T AT ¥ Fradr

THE DEPUTY MINISTFR IN THE [#Fadl fesdY &1 srvg frar aaqr
MINISIRY OF COMMERCF (SHRI %\
A C GEORGE) (a) 21 delegations

() 37 9x foadt  faar qa
() U § § R, Poland, Rumania I 3§ ?
Bulgaria Hungary, Spain Ifrance U & A

Iurkey, Latin American Countries, Nepal, wiforeg aavag ¥ I1-RaY (ﬂ't

Bangla Desh, Arab R<pablic of Lyyptand .

Sudan e !ﬂ'° mi) ’ (*) Gﬂ' ﬂ.a !
Prices of controlled Cloth (&) < (T)  wo7 A8 35%
2591 SHRI C K JAFI ER SIIARIEI

Will the Minister of COMMERCE  be qunx { wify M

pleased to state
(a) whether there 13 anv proposal with 2593. =t §vR wx woam :

the Government to reduce the subsidy of 47 fea 4t A TTX A T FLR

35 paise being given to the controlled cloth EWOaT 1, 2 10 20, 100 ®}v

because of the cotton prices having gone
t— 1000 ¥ foy w6t Ate yaar ¥ & 7

few dmwa ¥ wrow
(b) whether the Bureau of Cost has ¥o WITo ‘T‘?ﬂ') w (ﬁ
subnutted its report finally on the prices of 31 fﬂfﬂl‘(, 1972
controlled coarse cloth, and if s0, the broad w (’»‘Wfq TE T Frr 77 ardra Forards

outlines thereof T ST &) @ 0 F feay
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Complicity between 1!and Customs
officials and smugglurs in Siliguri
2597. SHRI N. K. SANGIIL. Will

the Minister of FINANCE be pleased to
state:

(a) whether 8 vigilance sectoin of Land
Customs has recently unearthed several
cases of smuggling in Siliguri ;

(b) whether these cases have revesled
any direct complicity of Land Customs
Officials, normally posted at the border,
with the gang leader of smugglers ;

(c) the number of cases unearthed by
the vigilance section and the total amount
involved therein ; and

(d) whether officials of Land Customs
have been found guilty of connivance with
the smugglers and if so, the punishment
wwarded to them?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI XK. R. GANESH) :
(a) There is a Land Customs Division
in Siliguri. There is no Vigilance Sectiog
in this or other Land Customs Division
However, there are several Customs Pre-
ventive Posts and parties engaged on anti”
smuggling operations there. The various$
preventive parties have detected several cases
of smuggling.

(b) The cases relating to smuggling
detected by the Customs Preventive parties
n the Siliguri Customs Division have not
revealed any complicity of the Land
Customs Officials with the smugglers.

(¢) During the six months period en.
ding January, 1973, the anti-smuggling
staff in Siliguri Land Customs Division
have detected 610 cases involving goods
valued at Rs. 6,55,729'-.

(d) No officer of Sihguri Land Cus-
toms Division has been found guilty
of connijvance with the smugglers. Hence
the question of purushment does not arise.

~

gaew {0 wr v
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5
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Foreign tours undertaken by Chair-
man of Agricultural Refinance Corpo-
ration

2599. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased to
state the number of times the present Chair-
man of the Agricultural Refinance Corpora-
tion has undertaken foreign tours during the
last three years and the total amount spent
on these tours with country-wisc break-up ?

THE MINISTER OF FINANCE
(SHRI  YESHWANTRAO CHAVAN) :

The present Chairman of the Agricul-
tural Refinance Corporation was deputed
to participate in the negotiations for various
agricultural credit projects and market de.
velopment projects with the Internationa]
Development Agency. The total amount
spent on these wours is Rs. 1,01,708.

Inquiry into Avro accident
at Cochin in 1972

2600, SHRI VAYALAR RAVI : Wil;
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the (Civil Aviation De-
partment has completed the enquiry into_the
cause of the Avro accident at Cochin last
year ; and
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(b) if so, the outcome thereof, the tota]
1038 suffered due to theaccidentand the steps
taken to prevent such accidents in future ?

THE MINISTER OFTOURISM AND
CIVIL AVIATION (DR. KARAN SINGH:

(a) Yes, Sir.

(b) The accident was attributed to the
pilot making a high and fast approach to
jand under difficult marginal weather
conditions, resulting 1n the air craft over
shooting on the runway and going beyond the
boundary fenc: of the aerodrome.

The aircraft was insured for Rs. 95
lakhs. In accordance with the terms of the
insurance policy, the repair chrges to the
extent of one per cent of the insured value
have to be borne by Indian Airlines and the
balance is recoverable from the Life Insu-
rance Corporation. As such, the loss su~
fiered by Indian Airlines is not Lkely to
exceed Rs. 95,000/-,

While it is not possible to eliminate
accidents, detailed investigations are mad
whenever one occurs and appropriate action
taken on recommendations made in the
ceport,

Trade Agreement between India
and Romania.

2602. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM_
MERCE bepleased to state :

(a) whether an agreement has recently
been signed between India and R omania for
supply of iron ore to that country ; and

(b) ilso, the Salient features of the
agreement arrived at ?

THE DEPUTY MINISTER IN THE-
MINISTRY OF COMMERCE (SHRI A. C,
GEORGE):

(a) Yes, Sir.

(b) Being 1n the nature of a commerciay
detail settled between the Minerals and
Metals Trading Corporation of India Lim-
ted and the concerned Rumania Foreign
Trade Baterprige, it would not be desirable to
disclose such information.
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fiselt ¥ waveieita wz gt o v
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Survey of States under lead Bank
Scheme

2604. Dr. H.P. SHARMA :
SHRI BHAGIRATH BHANWAR:

Will the Minister of FINANCE
te pleased to state :

(a) whether State-wise surveys of the
development of lead-banks have been con-
ducted and results published by the State
Bank of India;

(b) if so, the cseparative Statewise
figures in respect of each State vis-a-vis
that in the Union Territory of Delhi, showing
the area and population catered for by
a lead bank on an average and

(c) whether thcse reports are proposed
to be laid on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILLA ROHATGI): (a) Under the
Lead Bank Scheme survey reports are to
be prepared only district wise and not
State-wise.

(b) The information in regard to the
average  population served by a bank officer
in different Statcs, including Union Ter-
ritory of Delhi, is set out in the enclosed
statement.

(¢) The survey reports prepared under
the Lead Bank Scheme are meant for the
use of the financial institutions. The banks
have, however, been advised to forward
copies of these reports to the Parliament
Library.

Statment
Name of State/ Population per
Union Territory ~ banik office (ap0*
June, Dec,
1969, xgﬁ
Andhra Pradesh . 7$ 4
Assam - . ' 198 95
Bihar 207 98
Gujarat - - - 34 2
Haryana : 57 31
Himachal Pradesh 80 28
Jammu & Kashmir 114 36
Kerala : 35 21
Madhya Pradesh 116 57
Maharashtra . 44 28
Manipur- . . 497 153
Meghalaya ' 141 59
Mysore : 38 21
Orissa 212 101
Punjab -« . 42 19
Rajasthan . 70 41
Tamil Nadu . 37 26
Tripura : 276 i
Uttar Pradesh 119 61
West Bengal . 87 53
Andaman & Nico-~
bar Islands 82 29
Arunachal Pradesh — 94
Dadra & N
Haveli m — 19
Delhi . . . 10 9
Goa, Daman & Diu 8 7
Laccadive, Minicoy
& Amindivi Is-,
lands . - 8
Mizoram * . — 332
Pondicherry . 31 19

*Based on 1961 Census for June, 1969
and 1971 Cemsus for December, 1972,



53

Decline in Support Price of Indian
Tea

2605. SHRI BISHWANATH JHU-
NJHUNWALA : Will the Minister of
COMMERCE be pleased to state :

(a) Whether the expcrt price of Indian
tea is steadily declining year after year and
the price of tea in the cosumer markets all
over the wor d has been increasing corres-
rondingly duning the same period ;

(a) Whether Government have tried
to analyse the phenomena and if so, the
outcome thereof and the extent of loss su-
flered by tea exporters during the last thre
years; and

(c) what steps Government propose
10 take to ensuic that the Indian expc rters
are able to get their due share of the rise
m price in the world consumer market >

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
A.C. GEORGE):

(a) Export price of Indian tea has been
showing an increasing trend in the last
three years. The unit value of the
export per kg. was Rs. 7-35 in 1970, 7 54
in 1971 and Rs. 7-55 in 1972. Exporting
countries have no direct control over the
consumer prices in the importing countries
Prices paid by consumers in foreign countrics
depend cn umit value of imports, internal
taxes, packing and distribution costs, retail-
erags margin etc, which vary from country
to country.

(b) Does not arise.

(c) By encouraging export of tea in
all forms—packet teas, tea bags, instant tea
etc., through firms in the private and public
Sector.

Steps to enforce the Rule regarding
Payment of Hotel Bills in Foreign

Exchange by Foreign Tourists

2606 SHRI BISHWANATH  JHUN-
JHUNWALA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased

to state :
We———— -
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(a) whether Government regulation making
it necessary for the foreign tourists to pay
their hotel bills in foreign exchange has been
telling upon the inflow of the foreign tourists
and is likely to affect the tourists trade ;

(b) whether hoteliers in Dethi have been
asked to evict the foreign tourists if they fail
to pay their bills in foreign exchange and
whether in some cases the hoteliers find it
difficult to enforce it; and

(c) if so, what has been the income in
foreign exchange since the promulgation of
this order and the extent of leakage still going
untapped and what steps are being taken to
enforce the rule so that it does not cause
undue hardship to a foreigner and make him
India shy ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@ and (b): No, Sir. Tourist traffic
after Ist November, 1972 (when this scheme
came into force) showed an increase of 15.6
per cent over the corresponding figure for
the previous year. In December 1972, the
increase was 149.5 per cent and in January,
1973 there was an increase of 60.3 per cent.
Hoteliers have instructions to report par-
ticulars of persons of non-cxempted cate-
gories who for any reason insist on paying
their hotel bills in Indian currency.

(c) It1s too early to evaluate the full impact
of this scheme, but according to the infor-
mation available with the Reserve Bank of
India, hotel earnings in foreign exchange
Rave increased substantially since the intro-
duction of this measure,

Andrew Yule and Company

2607. SHRI C. K. CHANDRAPPAN
Will the Minster of FINANCE be pleased
tostate:

(a) whether attention of Government has
been drawn to the report in  HRindustan
Standard  dated the 6th January, 1973
saying that fresh attempts are being made
for the sale of Andrew Yule and Company
by some interested parties ;

(b) if so, the facts of the case ; and
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{c) whether the matter has been investi-
gated and if so, the outcome of the investls
gations ?

THE MINISTER OF FINANCE (SHRI
g?SHWANTRAO CHAVAN) : (a) Yes,
ir.

(b) Government have received three Mem-
oranda from Andrew Yule & Co. Ltd.,
(Calcutta Branch) Employees Union during
the period February, 1972 to January, 1973.
The Memoranda, ¢nter alia, allege that Yule,
Catto & Co. Ltd., London have negotiated
with Shri B. P. Poddar to sell about 30 per
cent (out of about 49 per cent) of non-resident
holdings of Andrew Yule & Co. Ltd., and
that by this ~urchase Shri Poddar will
acquire controlli.g interest in the Andrew
Yule group of companies. The Memoranda
also suggest that Government should inter-
vene in this deal and the shares of the com-
pany may be purchagsed by Government
LIC, UTI either singly or jointly.

(c) No approval has been given under the
Foreign Exchange Regulation Act for the
sale of the shares held by non-resident
(Yule Catto & Co.) in Andrew Yule & Co,
Ltd. to Shri B. P. Poddar. The other points
referred to in the memoranda are under con-
sideration of the Government.

Funds for Purchase of Jute

2608. SHRI DASARATHA DEB: Willthe
Minister of COMMERCE be pleased to state ¢

(a) the total amount that has been made
wvailable to the Jute Corporation of India for
the year 1972-73 for the purchase of jute from
the growers ;

(b) out of it, what amount has been given
by the Jute Corporation of India to various
States of India (Statewise) ; and

(c) what quantity of jute has been pro-
cured by Jute Corporation of India so far?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) Government invested at
sum of Rs, 25 lakhs in the share capital of the

1 ute Corporation, bringing the total paid-up

MARCH b, 1078

Written Answers 56
capital to Rs, 100 lakhs. In addition, the
Corporation obtained cash credit accommo-
dation from the State Bank of India to the
extent of Rs. 195 lakhs,

(b) The following amounts were utilised
for jute purchases in the different States :

West Bengal 17673
Assam  ° . . . . 31-90
Bihar - . . . . 37-56
Orissa 744
Andhra Pradesh 119
Tripura 742

(c) 82,794 bales

Setting up of a New Corporation for
Mica Trading

2609. KUMARI KAMLA KUMARI:
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of COMMBRCE be
pleased to state :

(a) whether Government are starting a
new Corporation for Mica trading;

(b) if so, the main features thereof; and

(c) the expected number of persons who
will get employment in this Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.. C
GEORGE): (a) and (b): It has been.
decided to set up Mica Trading Corporation
as a Subsidiary of the Minerals and Metals
Trading Corporation, to specialise in the
export of mica and to assist the small ex-
porters and mine owners in participating in
the export trade of mica.

(c) Tt is difficult to specify the number of
persons that the Corporation will employ at
his stage.
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Former M.Ps. and Ministers appointed
as Chairmen of Public Sector
Corporations

2610. SHRI RANABAHADUR SINGH:
SHRI GADADHAR SAHA :
Will the Minister of FINANCE be
pleased to state :

(a) the number and names of ex-Members
of Parliament and Ministers who are serving
as Chairmen of the Public Sector Corpora-
tions ; and

(b) the policy defined by Government in
this regard so far as the qualifications for
these highly responsible offices are con-
cerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No ex-Member of Parliament
and ex-Miuster is serving as  whole-time
Chairman of Public Sector Corporationt
However, the names of such persons who are
serving as part-time Chairmen of Central
Government industnal and commercial enter~
prises are given in the atiached Statement.

(b) With regard to appointments of part-
time Chairmen of Central Government
enterpnises, the policy of Government is to
consider persons drawn from public life with
proven ability in the fields of industrial,
commercial or financial enterprise or in
administration or trade union activity.

Statement
Names of Part-time Chairmen drawn from
public life

S. Name of Public Name of part-time
Chai

No. Enterprises Tman
1 2 3
l.h Ccntracl:o Ware-
tion . rpor . Shri G. W. Momin

2. Cochin Refi-
neries Ltd, . Shri C. R. Pattabi-
raman.

3. Hindustan Salts
L. .

. .

Shri P. N. Kathju
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4. Indian Motion
Picture  Export
Corporation Ltd.

SSL Instrumentation

Shri A. M. Tariq

Shri V. N. Kak

6. Modern Bakeries
(India) Ltd. Shri Musheer
Ahmed Khan
7. National Seeds
Corporation Ltd. Shri Dev Rao
S. Patil

8. Sambhar Salts
L .

Shri P. N. Kathju

9. State Farms
Corporation of
India. . . Shri M. R, Krishna
10. Cotton  Corpo-
ration of India
Ttd. . . Sk-i R S. Panjha-
Z1mt

11. Tannerv and
Footwear Coipn
of India Ltd.

12. Jute Corpora-
tion of India
L. . .

Sare S. A. Mehdi

Shr1 Dwaipayen Sen

Seizure of Huge Quantities of Dollar
Bills and Currency from the
Residence of Shri Bhatta-
charyya in Calcutta

2611, SHRI SAMAR MUKHERJEE :

Will the Mimster of FINANCE be pleased
to state :

(a) whether the Central Bureau of In-
vestigation has apprehended Shri Bhatta-
charyya in Calcutta who has been receiving
large sums of money as commission from
some U.S. firms who have contracts with
West Bengal State Electricity Board ;

(b) whether he has been evading both
Wealth-tax and Income-tax ;

(c) whether during a raid on his house huge
quantities of dollar bills and currency worth

Rs. 30 lakhs have been seized from his house;
and

(d) whether the investigations into the
affairs have been concluded ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) As a result of enquiry
made by the Central Burcau of Investigation ,
it appeared that one Shri B, N. Bhattacharyya
of Calcutta had received secret commission
from some U.S. firms for getting contracts
from the West Bengal State Electricity
Board.

(b) and (c) : As there was reason to bzlieve
that this income had not been declared for
income-tax purposcs, the Income-tax De-
partment conducted a search on 19-1-1973
in his premises. As a result of the search,
Indian currency of Rs. 29, 28, 894[-,
94 U.S. Dollars and Travellers Cheques for
3,070 U.S, Dollars were seized. Prima facie
there appears to be evasion of both incoms-
tax and wealth-tax.

(d) No, Sir.
gress.

Investigations are in pro-

Talks between Officials of India and
Sri Lanka on smuggling Problem

2612. SHRI SHRIKISHAN MODI:

SHRI P. M. MEHTA
‘Will the Minister of FINANCE be pleased
to state :
(a) whether there was a meeting between
the officials of India and Sri Lanka on smugg-
ling in January, 1973 :

(b) the subjects figured in the discussion;
and

(c) whether the discussions included foreign
exchange violations, trafficking in narcotics
and opium and if so, the outcome of the dis-
cussions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir. A meeting between
the officials of India and Sri Lanka was held
on the 18th and 19th January, 1973 at
Madras.

(b) and (c). The problems of smuggling
faced by the two countries, including foreign
. exchange violations, trafficking in narcotic$
.and opium figured in the discussions, A
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scheme of Co-ordination between the Customs
Offizers of the two cyuatries was evolved.

Crisis in Orissa Iron Ore Trade

2613. SHRI GIRIDHAR §OMANGO
Will the Minister of COMMERCE be
pleased to state

(8) whether the attention of!Government
has been drawn to the press reports that
Orissa iron ore trade is in the throes of
crisis ;

(b) if so, whether the main reasons for the
crisis are alleged reduction in the State’s
exprrt quota by the Minerals and Metals
Trading Corporation; and

(c) if so, the steps being taken by the
Centre to solve the crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) Yes, Sir.

(b) No, Sir.

(c) All possible steps are being taken to
sustain iron ore mining in Orissa State.
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Areca Under Rubber Plantation in
Tripura

2615. SHRI BIREN DUTTA : Will the
Minister of COMMERCE be pleased to
state:

(a) the hectares of land under rubber plant-
ation in Tripura upto 1972;

(b) the hectares to be brought under rubber
plantation by 1975-76 ; and

(c) the output of rubber expected by
1975-76 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C,
GEQRGE) : (a) An area of 190 hectares of
land was under experimental rubber plan-
tation in Tripura upto 1972.

(b) the estimated projected area under

rubber plantation by 1975-76 is reported to
be of the order of 1,200 hectares.

{c) 70 tonnes.

Supply of substandard fish to
buyers in Foreign Countries

2616, SHRI K. BALADHANDAYUTHAM
‘Will the'Minister of COMMERCE be plesaed
10 siate !

(s) whether a recent consignment of fish
-exported from India to U.K. had to be dumped
inthe sea after the heslth authorities there
declared it unfit for human consumption ;
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(b) whether the supply of such substandard
fish has begun to shake the confidence of the
foreign buyers in the quality of fish supplied
by India ; and

(c) if so, steps being taken to prevent sut-
standard fish being set to other countries ?

THE DEPUTY MINISTER IN THE
MINISTTRY OF COMMERCE(SHRI A.C
GEORGE) : (a) Such a case has not been
reported either by the Indian High Com-
mission in U.K. or by the Governmen!

of UK. or by the buyer.

(b) and (¢). Fish and fish products are
covered under the Export (Quality Contro
and Inspection) Act, 1963.

Scheme for Small Plantation Farmers
under Agricultural Refinance
Corporation

2617. DR. H. P. SHARMA : Will the
Minister of FINANCE be pleased to state :

(a) whether since the time the Agricul-
tural Refinance Corporation came nto
existence, it has only sanctioned 114 scheme
for the development of tea, coffee, rubber
and cardamom plantations involving a
total financial outlay of Rs. 8.13 crores and
only a few proposals for such loans are
pending with the Corporation ;

(b) If, so, whether Government have gone
into the reasons for the unpopularity of these
loans, and whether in this context Govern-
ment’s attention has been drawn to an
analysis of the matter as published in the
“Bconomic Times” of 26th December,
1972 3

(c) if so, the conclusions arrived at by
Government in this regard ; and

(d) the steps proposed to be taken to
popularise the scheme, so as to ensure that
the benefit of the Scheme reaches not only
the larger estates but also the small growers ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): () The
Agricultural Refinance Corporation, since
its inception upto the 313t December, 1972,
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has sanctioned 118 schemes for the develop-
ment of tea, coffee, rubber and cardamom
plantations involving a total outlay of Rs.
8.78 crores. Eight schemes are under inves-
tigation as on the 31st December, 1972.

(b) to (d). Goverrment have seen the
article. Agricultural Refinance Corporation
has taken various steps to encourage plan-
tation]schemes. The Corporation has asked
various Planters Associations to indicate
the practical problems coming in the way of
ment utili sation of its refinance facilities.
As an incentive to small planters, 100 percent
refinance facilities have also been offered.
The concerned State Governments, Where
plantations could be developed, have also
been requested to set up small Planters,
Agencies.

The application forms for financial assis-
tance have been standardised and processing
of the propnsals has also been considerably
decentralised.

Decentralisation of Bihar Khadi Gramo-
dyog Sangh

2618. SHRI BHOGENDRA JHA: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstaried Questions
Nos. 4267 and 4268 on 13th December,
1972 and state :

(a) whether Bihar X. Gramodyug Sangh
is proposed to decentralised into many
smaller units ;

(b) if so, what steps are being taken to
ensure return or security of the loan of
Rs. 5.46 crores advanced by the Khadi and
Village Industries Commission ; and

(c) whether the Commission had any talks
with the representatives of the employees
and the State Government for incorporating
the Sangh into Bihar Khadi Board with
Bihar Government standing guarantee for the
loan advanced by the Commission and is go,
the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C,
(George) yes Sir.
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(b) The stocks of Bihar Khedi Gramodyog
Sangh would be given to the new institutions
through the Khadi and Village Indusiries
Commission to enable them to ccntinue the
work. The movable assets including stccks
of Bihar Khadi Gramodyog Sangh are under
hypothecation to the Khadi and Village
Industries Commission. Equitable mortgages.
will be executed for the immovable assets,
New smaller institutions will be liable for
funds being handed over to them by the
Khadi and Village Industries Commission.
Every precaution will be taken to secure these
funds. This arrangement wculd cover
about 75 per cent of the funds. Steps being
taken to recover the balance amount thrcugh
recovery proceedings.

(c) No, Sir. No such proposal is contem-
plated by the Khadi and Village Indus-
tries Commission.

Suggestion made by National Ceuncil of
Applied Economic Research
2619. SHRT K. M. MADHUKAR : Wili
the Mmister of FINANCE be pleated to
state :

(a) whether the National Council of
Applied Economic Research has supgested
that in order to strike a better balance between
public investment and public ccnsumption
there must be some ¢ nstraint cn consumpticn
at least until July or August, 1973 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRY
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) The Government attaches a very high
priority to the exercise of strictest discipline
in its consumption expenditure with a view to
augmenting public savings and providing
increased resources for investment in the
economy. However, Government expendi~
tures on education, health end schemes of
social welfare although forming part of public
consumption, gre of developmental nature,
and a substantial part of such expenditures
forms part of the Plan. ‘There are also item®
tike defence on which the scope for economy
in expenditure is rather limited. Similarly



65 Written Answers PHALGUNA 18, 1894 (SAKA)

certain transfer expenditures hke the sub-
sidy on foodgramns have to be incurred to
protect the poorer and vulnerable sections
of the commuruty None the less, the Gov-
erament’s major cndeavour is to step  ur
steadily the allocition for public mvestmert
under the Plan

to check Economic
Offences

2620 SIIRI SHASHI BIITSHAN
Will the Mini ter of COMMLRCL  be
pleased to state the concrete steps proposed
to be taken by Government to check economic
offences such as hoarding, prfitecing and
black marketing ¢

THI DLPUIY MINISIIR IN [HI
MINISIRY OF COMMLRCL (SHRI A C.
GEORGL) Piovision lor takmng action
agawnst hoarders, profiteers and blackmarket-
eers alrtady exsts m the Esscential Commoe
dities Act, 1955 and powdis under the Act
have also been delegated to State Govern-
ments/Umon Ieritory Admunistrations Iur-
ther powers are also avalable undea the
Defence of India Rules

Steps
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Kandla Free T1rade Zone

2622 SHRI YAMUNA PRASAD MAN-
DAL :

SIIRI R P. ULAGAN AMBEI

Whll the Mmuster of COMMIRCL be
pleascd to state

(a) whether kandla lree Tivde Zone
industnies face closure m the near future,
and

(b) 1f so, the reasons thetctor and Gov-
ernment’s reaction thereto ?

THF DFPUTY MINISTER IN THE
MINISTRY OF COMMERCL SITRIA. C.
GFORAGE ™ (a) No, Sir

(b) Does not arse
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Assistance from United Nations De~
velopment Ptogranﬁne for Min-~
eral Development Projects

2625. DR.RANEN SEN : Will the
Minister of FINANCE be pleased to state :

(a) whether the United Nations De-
velopment Programme (UNDP) has been
essisting India in minera) development;

(b) if so, the nature and extent of assistance
so far received from United Nations De-
velopment Programme :

(c) the projects for which the assistance has
been utilised ; and

(d) the progress achieved so far in imple-
menting these projects ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir

(b) and (c) The United Nations Develop-
ment Programme (UNDP) 18 rendering
technical assistance in the form of services
of cxperts, equipment and trainmng facilities
for Indian nationals abroad for mineral
development in India. The UNDP has so
far authorised technical assistance to the
extent of $2,496,300 for the following pro-
jects :

1. Mineral Development in Tamil Nadu
(Phase I) :—

$
Experts (233 man-months) 438,700
Fellowships (76 man-months) 32,000
Equipment . . . 315,000
Sub-contracts * 141,600
Miscellaneous 149,300
TotaL 1,076,60

*3§ 1971-72 ¥ m_;f agmw #Y, Wi fas aer wEr-
QT qdeE T W dEde w2
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2 .Mineral Development in Tamil Nadu
(Phase IT):—

$
BExperts (120 man-months) . 300,000
Fellowships (60 man-months) 32,000
Equipment . . . 68,000
Sub-contracts . . e 161,400
Miscellaneous . . 41,100
TotaL + 602,500

3. Mineral Sutveys in Uttar Pradesh :—

$
Bxperts (141 man-months) 303,20
Fellowships (60 man-months) 31,000
Bquipment . . . 132,700
Sub-contracts . . . 125,000
Miscellaneous 91,800
ToraL . 683,700

4. Assistance to the National Mineral
Development Corporation Limited by
providing services of a Mining Engineer
and a8 Mining Geologist for 24 man=
months—§48,000.

5. Assistance to the Hindustan
Copper Limited by providing the ser-
vices of a Mining Engineer for 36 man-
months—S88s,500.

(d) The project for Mineral Development
in Tamil Nadu (Phase I) which commenced
in mid 1967 was completed in early 1972. The
project undertook a thorough inventory of
the magentic and outcropping radioactive
minerals in an area of 13,000 square Kkilo-
metres of the State of Tamil Nadu. As 8
result of this work, some 150 million ton
of low grade banded maganetite ore were
discovered in Tiruvannamnalai  district and
some minor amounts of copper, lead, zine
and molybdermum mineralisation were located,
although the inventory work on these latter
base metals wes considerably restricted. In
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order to bring to fruition th: activities ini-
tiated under this project, and to extend the
area prospected for base metals further
UNDP assistance has been obtained under
Phase II of this project. Phase II of this
project, duration of which is for 2} years
commenced from April, 1972.

The project for mineral surveys in Utter
Pradesh, the duration of which is for 2} years
commenced from August, 1971 and is still,
under operation.

The two experts viz. Mining Engincer and
Mining Geologist were assigned to the Nation=
nal Mineral Deveolpment Corporation for
one year each commencing from October-
November 1970 and left India on comple-
tion of their tenure.

The assignment of & Mining Engineer to
the Hindustan Copper Limited is for three
years starting from April 1973. This
expert is still in position.

Assistance from United Nations De-
velopment Programme for Mi-
neral Development in Tamil

Nada

2626. SHRI M.KALAYNSUNDARAM:
Will the Minmister of FINANCE be pleased
to  state:

(a) Wheher the United Nations Develop-
ment Programme has sanctioned an  assis-
tance of $602500 for the second phase of
mineral development in Tamil Nadu;

(b 1f so, the schemes to be financed by
this assistance;

(c) the amount of assistance given by
UNDP for the first phase of the mineral
development programme in the State; and

(d) the results achieved in the first phase
of the programme?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) The UNDP assistance under Phase II
has been authorised to bring to fruition the
activities initiated under Phase I of this
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project. nam:ly, ex:iensiv: and intensive
exploration in an area of approximately
13,000 square kilometres of Tamil Nadu
State and to extend the area prospected for
base metals like copper, lead, zinc and
molybdenum mineralization. This would also

undertake closer study of the development:

potential of Tiruvannamalai or deposits.

(c) 1,076,600.

.

(d) Mineral Development project in Tamil
Nadu (Phase I undertook a thorough in-
ventory of the magnetic and out-cropping
radioactive minerals in an area of 13;000
square kilometres of the State of Tamil
Nadu during the years 1967 to 197I. As a
result of this work, some 150 million tons
of Jow grade banded magnetite ore have been
discovered in the Tiruvannamalai district.
Some minor amounts of copper, lead, zinc
and molybdenum mineralization have also
been located, aithough the inventory work
on these base metals is considerably restricted-

Decline in the Export of Jute Trade

2627. SHRI K. M. MADHUKAR:
Will the Minister of COMMERCE be
pleased to state :

(a) whether there has been declining
trend in jute exports in recent years ;

(b) if so, the reasons therefor; and

(c) what action has been taken to arrest
this declining trend?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) Exports of jute goods had
registered an increase in 1971 but declined
somewhat in terms of quantity in 1972. The
value of exports has, however, increased.

(b) The reasons for decline in volume of
exports in 1972 are mainly (a) competition
from synthetics and re-emergence of Bangla-
desh Jute Industry, and (b) shortage of raw
material.

MARCH 9, 1973

Written Answers 72

(c) The following steps have .been taken
to arrest the declining trend:

(i) Export duty on primary cirpet
backing cloth weighting 9 oz. or
more per sq. yd. has been reduced
from Rs. 700/- to Rs. 305/- per
tonne from 1st November.,” 1972
to jmake,it rpore competitive
with synthetics.

@) A Joint Indo-Bangladesh  Study
- Group has been set up to evolve a
common jute policy.
(iii) Adequate import of raw jute is being
arranged to meet the present short-
age.

(iv) Modernisation of jute mill machinery
is being assisted through loans from
" the Industrial Fmancs Corporation

of India.

(v) Constant research is bzing carried
on by the Indian Jute Mills Asso-
ciation for diversification of pro-
duction.

Prosecution of Firms or individuals for
committing Economic Offences

2628. SHRI D. K. PANDA : Will the
Minister of FINANCE be pleased to state :

(a) whether any individuals or firms have
been prosecuted in 1972-73 for evasion of
taxes, violation of foreign exchange regulations
and for other economic offences ; and

(b) if so, the names of such individuals
and firms and the specific charges levelled
against them and the total amount of money
involved in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) Information is being collected. The
number of cases referred to in the question
being very large, it would take considerable
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time to collect complete information. How-
ever, the particulars of cases involving am-
ounts exceeding Rs. §0,000/-, where indi-
viduals and firms have been prosecuted
during 1972-73 (first three quarters) for
contravention of the provisions of the Customs
Act, Central Excises & Salt Act, Gold
(Control) Act, the Direct Taxes laws and the
Foreign Exchange Regulation Act, will be
laid on the Table of the Sabha.

Mutual Exchange of Tariff Concessions
amongst eight developing countries
including India

2629. DR. H. P. SHARMA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether an agreement on mutual ex-
change of tariff concessions amongst 8
developing countries including India, has
recently been enforced ;

(b) if so, thé broad outlines of the arrange™

ments and the mutual ccncessions to be
afforded to the different countries ; and

(¢) how far the arrangement is likely to
benefit India’s trade and industry and the
country’s economic interest in general ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEQRGE) : (a) and (b). Under the aus=
pices of the GATT Trade Negotiation
Committee, India and fifteen other developing

countries* signed, in February 1972, a
Protocol for exchange of tariff preferences
on specified products

themselves.

exchanged among
Under the terms of the Pro-
tocol, it was to enter into force on the 3oth
day after one half of the countries have
accepted (ratified) it, and for each Govern-
ment which accepts thereafter, on the 3oth
day of such acceptance. Following 8 coun-
tries have accepted the Protocol upto 12th
January, 1973 and therefore it entered int,
force as among them from the 11th Fe! ruary,
1973 :

*Brazil, Chile Egypt, Greece, Israe!,
Republic of Korea, Mexico, Pakistan, Peru,
Philippines, Spain, Tunisia, Turkey, Uruguay
and Yugoslavia.
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India, Brazil, Israel, Repyblic of Korea
(South Korea), Pakistan, Spain, Turkey
and Yugoslavia.

Tunisia accepted the Protocol on the s5th
February, 1973 and therefore the Protocol
has entered into force for that country from
the 7th March, 1973.

India has excluded Pakistan and Israel
from the preferences granted by her and
similarly India will not get preferential
treatment in these two countries.

Under the Protocol, India will receive,
tariff concessions for rails, steam turbines
generators, public telephone sets, etc. im

Brazil; tobacco, hydraulic cement, certain
medicines, etc. in Republic of Korea ; Sugar
confectionery, biscuits, perfumery, etc. in
Spain; rubber tyres, wires, cables-refri-
gerators, certain electrical appliances, etc.
in Turkey; certain steel items, refrigeratos,

calculating machines (cash registers), me-

dical and dental equipments, etc. in Yugo-
slavia;  Vitamins, antibiotics,
generators, transformers,
etc. in Tunsia.

fertilizerss
electric  motors»
India will accord tariff concessions for items
such as olive oil, certain chemicals, aluminium
bars, sheets, etc., tools, steam

boilers,
industrial sewing machines, etc.

(¢) The concessions received by India in
these other developing countries will give
India’s exports tariff advantzge over the
developed country suppliers, and also other
developing country suppliers who did not
participate in the Negotiations. The con-
cessions given by India are not likely to affect
to any significant extent the pattern of im-
ports of these items into India.

Incentive to Indian Entrepreneurs,
Engineers and Technicians Abroad
to set up industries in India

2630. DR. H. P. SHARMA :
SHRI R. K. SINHA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a scheme has been formulated
to attract Indian entrepreneurs, engineer,
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and technicigns msroni to set up industrics
in India with Satititics to import machinery
ani raw material ;

(b) 1f s0, the roal outlines of the scheme
and the incentives offerei § and

{¢) in which sp:cifiz fields of industrial
development such investment is sought and
the total allitivaal capacity in respect of
each industry to be raised under this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) ani (b). Import Pohcy for
1972-73 providss for special facilities to
Indians returning from residing abroad who
wish to set up injustries in India. Details of
the Scheme are give1 in the import Trade
Contro} Policy (Red Book=-Vol I) for 1972-73
as amended by Public Notice No. 133-ITC
(PN)/72 dated the 14th December, 1972.

(c) The scheme 1s not confined to any
patticular industry, It 15 too early to assess
the results of the Scheme. The additional
production capacity resulting from the scheme
witt depend on the number of units set up.

Trade Agreement between India and
Sudan

2631. SHRI GIRIDHAR GOMANGO:
SHRI P. A. SAMINATHAN :

Will the Minister of COMMERCE be
plessed to state:

(a) whether India and Sudan have signed
a Trade Agreement for 1973; and

{b) if 80, the salient features of the Agree-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C,
GBORGE): (1) A Trade Agreement bet-
ween Indla and Sudan exists since 1965,
Under the provisions of this Trade Agree-
ment, valid for specific periods are worked
out from time to time. The last date
Accangement was valid for the period Ist
July, 1971 to 31st December, 1972. The
new Trade Armangementis for the period
14t Juninaty to 31st December, 1973, and was
sighted in Khdetoum on yeh Janimry, 1973
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(b) The new Trade Actangement pro-
vides for Indian exports worth pounds 23.§
million as against imports from Suden total-
ling to pounds 26.5 million. The difference
of pounds 3.1 million between these two
figures represents the short-fall from the last
Trade Arrangement. Under this Trade
Arrangement, India would be exporting
mainly Tea, Jute manufactures, textiles and
engineering goods in exchange for Sudanese
Cotton and some small quantities of Gum
Arabiea and raw hides and skins.

Delay in Payment of Claimsto Policy
Holders

2632. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRASAD
SINGH :

Wil the Minister of FINANCE be pleased
to state:

(a) whether Government are aware that the
Life Insurance Corporation delays payment
of claims to policy holders after their policies
mature;

(b) if so, whether no interest is paid on the
dues for the period of delay ; and

(c) how many policies have matured during
1973 so far and 1n how many cases payments
have been made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) All attempts
are made by the LIC to make payment to
policyholders on the date of maturity of
policy itself. However, where the policy
documents and other papers, duly completed,
ate not returned by the policyholders in time
or where the present addresses of the policy-
holders are not known, delays do take place
in the settiement of claims.

(d) In cases of delay in the settlement of
maturity cigims, LIC makes ex-gratia pay-
ment of simple interest at the rate of 6 per
cent per ahnum where the delay is of miore
than thirty days between the date of maturity
dnd the dste of payment. In computing
this period of thirty days, the time gctually
taken by the clsimant in complying with the
requirements is deducted.
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(c) The number of maturity claims inti-
mated during the financial year 1971-72 was
2,71,982. Out of these about 88 per cent
were settled during the year itself. The
number of maturity claims paid during this
year was 2,73,406 which also included those
outstanding from the previous year.

The number of policies matured during
1973 so far is not available.

Proposed Reduction in income Dis-
parity
2633. SHRI BHOLA MANJHI : Will
the Mimster of FINANCE be pleased to
state :

(a) whether Government have any pro-
posal to reduce the existing income dis-
parity in the country ;

(b) if so, how Govemnment propose to
achieve this aim;

(c) whether there is any proposal to put a
celling on income; and

(d) if so, the broad outhnes thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a)to (d).
While there is no proposal to put a formal
ceiling on income, the Government 18 con-
stantly endeavouring to reduce income dis-
parities in the country, through various fiscal
and non-fiscal devices, These include steeply
progressive rates of tax on personal incomes
and wealth, extension of wealth tax to agri-
cultural property, the proposed ceiling on
urban lands and buildings and steps being
taken by State Governments to implement
more vigorously the ceilings on agricultural
holdings.

Attentdon is also invited to the Budget
proposals now before the House relating to
direct taxes; these include the aggregation of
sgricultural income with non-agricultural
income for purposes of determining the rates
of imcome tax on non-agricultural income
when it exoesds the exemption limit and
} lugging the loopholes emanating from the
present system of taxing Hindu Undivided

Families. In order to check tax evasion
and thus impart greater equity to the tax
structure, the Government also propose to
give effect to such récommendations made by
the Wanchoo Committee as have been found
acceptable by the Government. The in-
creased provisions for employment proe
grammes and continuing emphasis on selected
schemes of social welfare are also part of an
attempt to reduce the existing inequalities
of income and consumption.

Recommendatiors of Management Oon-
vention held in Delhi

2634. SHRI P. A. SAMINATHAN
SHRI C. T. DHANDAPANI :

Will the Minister of FINANCE be pleased
to state :

(a) whether a three-day All India Manage=
ment Convention was held 1n New Delhi on
the 4th February, 1973 ; and

(b) if so, the subjects discussed and re-
commendations made at the Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) Presumably, the Honocrable
Members are referring to the three-day All
India Management Convention held from
February 2 to 4, 1973 at New Dethi under
the auspices of the Faculty of Management
Studies, University of Delhi.

(b) The theme of the Convention was

corporate strategy for industrial growth. Some
of the main conclusions reached were :

(1) the need for mutual trust between
Government and business ;

(i) development of indigenous techno-
logy 5

(iii) fiscal and administrative measures
for fuljer utilisation of existing fe-
Sources 3

(iv) development of a proper export
strategy ; and

(v) strengthening of relations brtween
mdnagement and lubour



79 Written Answers
Financial Assistance from Japan

2635. SHRI JAGANNATH MISHRA

SHRI BISHWANATH JHUN-
JIIUNWALA

Will the Mmister of FINANCE be pleased
to gtate

(a) whether Government of Japan have
dectded to piovide Rs 6o-ciore credit to

India, and

(b) if %0, the terms and conditions of the
credit ?

TEHI MINISTCR OF FINANCL (SHRI
YESHWANTRAO CHAVAN) (a) and (b)
Yes Sir Two Loan Agreements aggre-
gating to 25,000 milhon Yen (Rs 60 croies)
representing Japanese economic axd to Inda
for 1972-73 were signed on the 2nd Februarv,
1973 between the Government of India and
the Esport-Import Bank of Tapan

The first loan, known as the 12th Yen
Credtt, 15 for an amount of 13,226 milhon
Yen (Rs 3174 crores) and consists of 3000
milhon Yen (Rs 7 2 crores) for projects to be
mutually agreed upon and of 10,226 million
Yen (Rs 24 54 crorcs) for non-projct uses
such as purchase of commodities Like steel,
chemacsls, fertihizers, raw matenals etc
The loan 1s repayable in Yen over a pertod
of 2§ years mcluing of a grace paod of =
vears and cairies an mteicst rate of 45 per
cent per annum

The second luan for an amount of 11774 7
million Yen (Rs 28 26 crores) 1¢ for the pur-
pose of rescheduling principal repayments m
respect of past Yen Credits from Japan falling
due between xoth August, 1972 and 318t
March, 1973. This loan 1s repayable in Yen
over a period of 25 ycars mchugive of o grace
period of 10 years and carnes an interest rate
of 4.0 per cent per annum
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Proposal to set up Mateorological
Centres in all State Capitals

2636, SHRI SUKHDEO FRASAD
VERMA"*
SHRI Y. FSWARA REDDY
Will the Munster of TOURISM AND
CIVIL. AVIATION be pleased to state

(a) whether Government are considering
a proposal to set up meteorological certic in
all the State Capitals, and

(b) 1if so, the location theteof, Statewise
and the time by which 1t will be finalised ?

THL MINISTFR OT' TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) A schume for settng up
metcorological centres in the caprtals of all
major States 15 bemng mmplemunted by the
India Meteorological Department 1n a phased
manner

(b) The followmng centres have been sct
up %o far =

Location ot the States Covered

Centre
e K|

Gravhan Assam, Moeghalaya
Maniput, Na-
giland Tripura
and the Unt n
Tetrtonies of
Arunachal Pra-
desh and  Mizo-
ram

Japur - . *  Rajasthan

Trnandium * Kerala

Lucknow Uttar Pradesh

Hydcrabad + Andhra Pradesh

Bangalore *  Mysore

Meteorological centres at the followine
State capitals are also proposed to be set up
by the end of the Tourth Plan period

Bhubaneshwar * Orusa

Srinagar > Jammmu and
Kashmur

Patna . * Bibiar

Ahmedabad * (fjarar
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The Regional Meteorological Centres
already existing at Bombay, Calcutta, Madras
and New Delhi also function as the meteoro-
logical centres in respect of the States of
Maharashtra, West Bengal, Tamil Nadu and
the Union Territory of Delhi.

The establishment of similar centres at
Chandigarh, Simla and Bhopal will be con-
sidered during the Fifth Plan Period.
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Talks with Chairman of West German,
Reconstruction Corporation
2639. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of FINANCE be pleased-
to state:

(a) whether the representatives of his
Ministry had discussions with the Chairman of-
the West German Reconstruction Corporation
regarding India’s foreign collaboration and
investment policy; and

(b) if so, the nature of the talks held and
the outcome thereof ?

THE MINISTER OF FINANCE
SHRI YESHWANT RAO CHAVAN)
(a) Yes, Sir. During his recent visit th*

Chairman of the West German Reconstructio;
Corporation, Dr. Hermann Abs met the Fin.
3nce Minister and the Secretary, Depart-
ment of Economic Affairs.

(b) The talks were primarily about the
role of foreign investments in India’s econo-
mic development. The Finance Ministe,
mentioned that India’s foreign investment
policy had become selective with the develop.
ment of indigenous technology and transfe;
of technology will be preferred by India op
payments of royalties and technical fees rathgy
than through foreign investment which could
however be used as a vehicle for the transfer o f
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technology where the continued involvement
of the foreign collaborators is considere
necessary for the success of the ventures,

The proposed changes in the Companies
Act and the Foreign Exchange Regulation
Act were also discussed. It was clarified that
the new Foreign Bxchange Regulation Bill
was primarily intended to stop leakages in
foreign exchange. The Bill also visualised
the review of the working of existing com-
panies having foreign participation of 40%,
and above in the share capital. In certaitt
areas the expertise of such firms may be uti-
lised in promoting exports.

Raising of Fresh Market Borrowings
2640. SHRIP.GANGA DEB :
SHRI P. M. MEHTA :

Will the Minister of FINANCE be pleaseq
to state :

(a) whether Government have decided to
raise fresh market borrowing; and

(b) if so, to what extent?

THE MINISTER OF FINANCE
(SHR1 YESHWANT RAO CHAVAN) :
(a) The Central Government has no pro-
posal to raise fresh market borrowing during
the financial year, 1972-73.

(b) Does not arise.
Trade Agreement between India and
Hungary

2641, SHRI P, GANGADEB
SHRI P. M. MEHTA :

Will the Minister of COMMERCE be

pleased to state :

() whether India and Hungary have signed
g trade protocol for 1973;

(b) if so, the estimated trade turn-over
under the agreement; and

(c) the items to be exported to and impor-
ted from Hungary ?

THE DEPUTY MINISTER IN THRE
MINISTRY OF COMMERCE (SHRI A.C,
GEORGE) : (a) and (b). Yes, Sir. The Trade
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Protocol envisages a total trade turn-over of
Rs. 585 million during 1973.

(c) The main items to be exported from
India are: Railway wagons, textile machinery,
various engineering goods,jcosmetics jchemica]
products and pharmaceutical products besides
traditional items like de-oiled groundnut
cakes, iron ore, tea, coffee, jute and jute
manufactures. The main items to be im.
ported from Hungary are: steel and stee]
products, chemicals, capital goods and machi-
nery, raw materials etc, for  electronics and
tele-communication industries, photographic
films and acrial roadways equipment ctc.
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Export Potential Survey of Kersla

2643. SHRI C. JANARDHANAN : Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Indian Institute of Foreign
Trade m its report on the export potentia]
survey of Kerala has suggested the establish-
ment of export oriented umits and changeg
in the pattern of land utilisation for increased
production of export crops 1n the State; and

(b) if so, whether the Centre has any plan
to assist the State in implementing these
suggestions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE ): (a) Yes, Str.

(b) As and when any specific proposal 15
received the concerned Department of the
Central Government will examine the State
Govt.'s request for assistance.

Rubber for Tyre Manufacturers

2644. SHRI C. JANARDHANAN : Will
the Minister of COMMERCE be pleased to
state:

() whether Government have directed the
tyre manufacturers to buy 756 to 1000 tonnes
of grade rubber every month to help the small
rubber growers; and

(b) if 9o, whether the <¢yre manufacturers
have started buying grade rub ser as directed
by Goverament?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A, C.
GBORGE) : (») and (b). Keeping in view the
acumulation of RMA-s grade ribber in the
stock of State Trading Corporation of Indis
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Limited, a meeting of Tyre Manufacturers was
convened in November, 1972 when they agreed
to lift for a period of three months starting
from December, 1972, 700 tonnes"of RMA-S
every month from the stocks of STC. The
purchases by the tyre manufacturers were not
however, upto the agreed level. One of the
reasons given for short off-take is power short-
age.

Air Pact with Guif States

2645. SHRI BIRENDER SINGH RAO:
SHRI M., S. SANJEEVI RAO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) Whether Government of India have
recently signed an Air Pact with the Gulf
States Bahrain, Qatar, U.A.E, and Oman
for running air services;

(b) if so, the broad outlines of the agree-
ment; and

(c) the amount of foreign exchange likely
to be earned yearly as a result there of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) and (b). Negotiations between the
delegations of ¥ the Government of Indi®
and the Governments of Qatar, Bahrain,
United Arab Emuates and the Sultanate of
Oman, for the conclusion of bilateral air ser~
vices agreements were held in Bahrain on
February 6 and 7, 1973. Identical texts of
agreements were drawn up and initialled.

The route schedule and traffic rights have
not been finalised at these meetings. A
decision in this regard will be taken at another
meeting to be held at a mutually convenient
date. Tn "he mesati ns, i. was agresd that the
seatus guo onall vights would p evail until
318t March, 1973.

(c) It is not possible to estimate the likely
revenues until the route schejules and fre-
quencies have been finalised.
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Meeﬂnu of the Advisory Couucil on
Trade

2646. SHRI BIRENDER SINGH RA'o‘
Will the Minister of COMMERCE be pxe.sq:
1o state :

‘(a) whether a meeting of the Advisory
. Council on Trade was held in New Delhi
during the 2nd Week of February, 19733

(b)Y if so, whether Government’s export
promotion measurs in the context of the de-~
velopments in the world were discussed at
the meeting ; and

(c) other points discussed at [the mecting
" and decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) Yes Sir. A meeting of Ad-
visory Council on Trade was held in New
Delhi on 17th Febrvary, 1973.

(b) and (c). ‘This part of the Questicn is
rather vegue in that the information sought
is in the context of the developments in the
world which have not been spelt out. How-
ever, the discussions in the meeting centred
round the statutory functions of the Council
viz. reviewing the performance of the country’s
economy in its commercial aspects and to
consider prebelms relating to expansion of
exports, regulaticn of imports, operatien of
Import & Export Trade Centrols and the
working of the commercianl services with parti-
culur reference to export marketing and cxport
assistance, as also the organisaticn and ex-
pansion of the export sector of the economy,

As its name implies the Council is purely
an sdvisory:body and as such no decigions are
taken in the meeting of the Council itself.
However, the suggestions made in the meet-
ing are referred to the concerned Government
Departments/Qffices for theix consideration,

l!uﬂoﬂoniné -.of 'Dﬁtﬁct l.wel Comul- ‘
tative Committees copstituted by Lead
2647. SHRI ANNASAHEB GOTKHL

m:i’s Will the Minister df FINANCP
Mprleam!d 0 state:

MA.RCH 9. 1978

8,8"
(a) whether the Dlstnct Level Comulmuv

Committees constituted’ bythp TLead ‘Banks are
not functioning; qﬁ‘acqvelv,and -

(b) if so, what steps are being com'mplnted
10 have proper coordination of the activities of
the findncial institutions at The District level?

Wntten Anawe-rs

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : @
and (b). The institation of district level
consultative committees §is an . innovation
designed to bring about coordination between
the leading institutions in the districts.
Such committees have already been function-
ing in 223 districts and it would be somewhat
premature to judge their effectiveness at this

_stage. All the banks are being exhorted to

constitute these committees in the remaining
lead " districts and ensure that they meet
regularly to bring about efcctive coordination.

Reserve Bank’s Freeze on Transfer of
loan Accounts

2648. SHRI K. BALADHANDAYU-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) whether following Reserve  Bank’s
freeze on transfer of loan accounts with limits
of Rs. 25 lakhs and over the banks are pressing
for the prescription of a minimum lending
‘rate on advances; and

(b) if so, what decision has been taken there~
on?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (aY
and (b). Reserve Bank thad issued
directions on the 13th January, 1973 to all
scheduled commercial banks to the effect
that no bank can take over credit limits or
term loans of Rs, 25 lakhs or over withont
prior consultation with the bank. with which,.
the party is having the present account and
without prior -cleatance from “the - Reserve

- Bank, These directioris ‘will rémain’ opefa-

tive till the end of April 1973, In'thé fivean-

" while the Reserve Bank hes undertaken a

fuller Study on the. iterést Tite steuctsire in
the' bnﬁdngmwnhsvimmemm
gu;debna fqrprevmg unmlthy oompe- B
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Steps to develop Goa for Tourist
Attraction

2649. SHRI PURUSHOTTAM KA-

KODKAR : Will the Minister OF

TOURISM AND CIVIL AVIATION be
pleased to state: :

" (a) whetler a "survey entitled ‘“Potentias
litiss of tourism in Goa™ has been brought
out by the Bureau of Economics}and, if so,
the 'suggestions made therein;and

(b) what steps are being taken to develop
“Goa for tourist attraction?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. The
undertaken by the Bureau of Economics,
Statistics and Ewvaluation of the Government
-of Goa, Daman and Diu. The objectives
the survey were to determine the tourist Pro-

survey was

file, their expenditure in Goa, their reac.
tion to various facilities provided in Goa
and to assess the relative importance of
various tourist attractions in Goa. The
survey does not contain any specific sugges-
tions in regard to the further development
of tourism in Goa.

In order to determine the nature and scope
«of the development of tourism tesources to be
planned in Goa, the Department of Tourism
has commissioned a survey by an expert team
with assistance ‘from the UNDP. The
report of the survey team is expected in July
1973 after which detailed schemes will be
formulated for developing the tourism poten-
tial of Goa phased over a period of years.

‘Changing of Advances made to Textile
Mills into Equity Shares

2650. SHRI BHOGENDRA JHA : Will
‘the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Question
No. 4573 on the 15th December, 1972 and
state:

(a) whether information has since been col-
jected, if so, the broad outlines thereof; and

Written Answers QO

(b) whether it is proposed to turn all ke
advances made by public financial institutions
to the textile mills into equity shares, if so,
the broad outlines of the proposal and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) No information about the
total credits advanced by the public financial
institutions to the mills already under
Government Control and to those still under
private centrol is readily available.

(b) Does not arise.

Trade in jute fabrics

2651. SHRI BHOGENDRA JHA : Will
the Minister of COMMERCE be pleased to
state:

(a) whether it is proposed to evolve some
common strategy regarding trade in jute
fabrics in consultation with ths juse pro-
ducing countries like Nepal, Bangladesh and
Thailand ; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a)and (b). As a result of a Con-
ference held at Dacca in January 1973 under
the auspices of the UNDP, the following
conclusions have been reached :—

(i) An International Centre known a
“Jute International” will be set up in India to
maintain a strong and expanding demand for
jute and kenaf and their manufactures to
maximise their consumption.

(ii) An International Technical Centre for
Research and Development of Jute would
be located in Dacca.

(iii) An International Jute Board will be
constituted as the controlling Board consist-~
ing of representatives of the producing coun-
tries.

@iv) Subject to the International agencies
contributing 509, of the annual budget of
expenditure for a period of five years, the
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other 509, would be contributed by the pro-
ducing countries in proportion to the value of
their exports of jute and jute manufactures
during the three ye.rs ending 1969-70.

These conclusions are subject to ratifica-
tion by the producing countries, namely,
India, Bangladesh, Thailand and Nepal.

Incentives to jute growers

2652. SHRI BHOGENDRA JHA : will
the Minister of COMMERCE be pleased to
state what specific steps are being taken to
give incentive to jute growers and workers
to maximise the production of jute and jute
goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIA. C-
GEORGE ) : For the development of jute, a
number of centrally sponsored schemes ziz.;
intensive jutefmesta District programme, Spe-
cial Package Programme on jute and mesta,
Subsidised distribution of certified improved
jute seed, Quality irriprovement . Programme
and Exploratory trails in Tamil Nadu, are in
operation in the different jute/mesta growing
States. Under these schemes the Govern-
ment of India is providing incentive by way
of subsidy on jute seed and fertilisers, transport
of fertilisers, plant protection - equipment,
operational charges on spraying .of .urea,
construction of retting tanks.. These mea-
sures aim at increasing per unit yield and
improving the quality of jute fibre.

As a result of a Wage settlement reached
in May, 1972, the wages of jute mill workers
have been increased from 15th April, 1972.

implementation of Provisions of
General insurance Business Act, 1982

2653. SHRI BHOGENDRA JHA : Wil
the Minister of FINANCE be pieased to
refer to the reply given to the Unstarred
Question No. 1756 on the 24th November,
1972 and state :

(a) whether the provisions of the General

Insurance Business Act, 1972, with regard
to formation of the General Insurance Cor-

MARCH 9, 1973
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poration of India, and the framing of schemef
with a view to forming four companies, have
been implemented;

(b) if so, the outcome of the implementa-.
tion; and

(c) if not, the causes of delay?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) to (c). The General Insurance Cors
poration of India was registered under the
Companies Act, 1956, as a Government com-
pany on 22-11-1972.

In pursuance of section 5 of the General
Insurance Business (Nationalisation) Act,
1972, the undertakings of existing insurerg

-other than Indian insurance companies have,

on 1-1-1973, been transferred to and vested in
the following four Imdian Insurance Com,
panies —

(1) United India Fire & General Insurance:'
Company Ltd.
(2) New India Assurance Company Ltd.

(3) Oriental Fire & General Ins'ance
Company Ltd.

(4) National Insurance Company Ltd.

The question of framing schemes for

_mergers/amalgamations of Indian insurancei

companies so that ultimately there are only
four companies (excluding the Corporation)
in existence, as envisaged in section 16 of the
Act, is under consideration, '

Sharp rise in the price of raw cotton |

2654. SHRI MUKHTIAR  SINGH
MALIK Will  the Minister of
COMMERCE be pleased to state:

(2) whether" it has come to the notice of
Government that .the price of raw cotton
has registered a sharp rise during the last six.
months;

(b) if so, the reasons thereof; and

(c) the steps contemplated by Government'
to L.ring down the prices of raw cotton ?
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THE DERUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GBORGE): (a) No, Sir.

(b)and (¢). Do not arise,

Big cotton deal by India with USA and
China

26ss. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of COMMERCE
be pleased to state ;

(a) whether Government have recently
transacted a big cotton deal with the United
States of America and China during the last
one year ;

(b) if so, the turnover of cotton trade with
those countries ; and

(¢) its effect on Indian textile industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) No, Sir.

(b)and (¢). Do not arise.

Sale of controlled cloth at high rates

2656. SHRI MUKHTIAR SINGH
MALIK: Wl the Minister of COM-
MERCE be pleased to State :

() whether controlled cloth is being sold
at very high rates by the mills including the
mills run by Government; and

(b) if so, thesteps Government propose
to take to ensure that such cloth is sold at
controlled prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C,
GEORGE): {a) Under the new scheme for dis~
tribution controlled cloth introduced with effect
from 1-11-1973, the distribution of entire pro-
duction of controlled cloth has been withdrawn
from normal trade chennmels and is being
made under the strict supervision of the
Textile Commissioner. As such, there is no
seopie foxr selling controlled cloth by the mills
&t prices higher than the prescribed prices.

{b) Does not arise.
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1659- SHRI DBVINDER SINGH
GARCHA ;

: SHRI SARJOO PANDEY :

Will the Mlmster of TOURISM™ AND
CIVIL AVIATION be pleased to state :

(8) whether some steps are being taken
to improve the situation regarding provision
of cheap accommodation for tourisis in the
country ; and

(’b) if g0, the nature thereof? . s

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SL.NGH);
(@) and (b). Yes, Sir. The Department
of Tourism is putting up a number of. pro-
jects as supplementary accommodation f()r
the middle and low income group tourists in
the form of Rest Houses in Wild Life Sanc-
tuaries, Tourist Bungalows, Reception Cen-
tres-cum-Motels, and Youth Hostels at a
number of places in the country., The
India Tourism Development Corporation, &
public sector undertaking, also has plans for
the construction of motels at a number of
places of tourist interest in addition to.the

. expansion of some of its existing Travellers

Lodges.

" Use of Avros in Indian Mrllau

2660. SHRI  DEVINDER SINGH
GARCHA: Will the Minister of TOURISM,
AND CIVIL AV!A’I’ION be pleased to
state : .

() whethier Indian Airlines has decided to
discotitige the meanwns ‘becsmse of ity
Ppoor petformance; and |
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(b) if so, what steps are being taken to
replace the Avros with better aircraft. ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) No, Sir.

(b) Does not arise.

Arrears of gratuity for workers of New
Victoria Mills Ltd. Kanpur

2661. SHRI S. M. BANERJEE: Wil
the Minister of COMMERCE be pleased
to state :

(a) whether any financial aid has been given
to New Victoria]Mills Limited, Kanpur for
clearing arrears of gratuity to be paid to the
workers who were retrenched before taking
over of the Mill by Government ; and

(b) if so, the amount given in 1971 and 1972 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

Taking-over of Tea and Jute Trade

2662. SHRI S. M. BANERJEE : Wil
the Minister of COMMERCE be pleased to
state ©

(a) whether Government have taken any
final decision regarding taking-over of Tea and
Jute trade; and

(b) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) There is no proposal
at present sent to take-over the Tea Trade in
the country.In the case of Jute trade, it is
€nvisaged that, over a period of years the Jute
Corpoation of of India would take over th€
€ntire trade in raw jute.

373 7 L.S.—5
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Expenditure incurred on T.A. and D. A .
Etc.in the Office of Controller of Defence
Account, Patna

2665. SHRI RAMAVATAR SHASTRI:
Will the Ministe of FINANCE be pleased to
state ;

(2) how much expenditure has been in-
curred on T.A./D.A. conungency and over-
time in the Office of the Controller of Defence
Accounts, Patna duning the last three years;
and

(b) the reasons for increase in the expendi~
ture, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FPINANCE (SHRI K. R.
GANESH) : (&) The following expenditure
incurred was during the last three years i—-

A

1969~ 1970-  1971-
70 71 72

Rs. Rs Rs,
TA/DA * 362,676 4,16,653 5,06,126

Contingéncy 389,170 4,93,878 444,137

WL .
. 918 27 17,538

(b) The sequisite inferiviation is being el
fected and will be laid .an the Table of the
House 48 soon ss possible. RY]
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Modernisation of Tea and Textile
Industry

2666. SHRI RAMAVATAR SHASTRI:
SHRI VASANT SATHE:

Will the Minister of COMMERCE

be leased to state :

(@) whether Government are proposing
| «hemes to modernise textile and tea {industry
and
" (b)if so the salient features of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b). The mordernisation of
textile industry is a continuing process. Some
schemes are currently under operation and an
examination in depth of various possibilities
is being conducted by the Task Force on
Textile Industries, which has been set up by
the Planning Commission.

The schemes under operation include one
for providing finance at concessional rates
for purposes of modernisation, to textile units
which have een exporting more than 15 per
<ent of their production during the preced-
ing two years. Under a separate scheme-
. priority exporting units with more than 109
'export performance have been permitted to
import sophisticated items of equipm=nt for
modernisation, which are not available in-
digenously. Necessary foreign exchange hag
‘been made available for this purpose.

In regard to tea industry Tea Machinery
and Irrigation Equipment Hire Purchase
Scheme is in operation since 1960. The
object of this scheme is to supply on hire
j)urchase basis tea machinery, irrigation equip-
ment, tractors and vehicles, essentially

required for better production and manufa-
<ture of tea.

Project for P'romoting Wild Life Tourism

2667. SHRI P. K. DEO : Will the Minister
of TOURISM AND CIVIL Aviation
be pleased to state ;

(2) whether Government of India have any
project fO{ developing marine, desert and

m(:juntain parks to promote wild life tourism;
an

Written Answers PHALGUNA 18, 1894 (SAKA)

Written Answers 102

(b) if so, the broad outlines thereof ?

The MINISTER OF TOURISM  AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) Yes, Sir. The details are
being wofk_ed out, their final shape Wil}
depend on the availability of funds in the,
Fifth Plan.

Agreement for import of Printing
Machinery for Newspapers

2668. SHRIP.K.DEO. Will the Mini-
ster of COMMERCE be pleased to state :

(a) whether some Indian firms have signed
agreements with Soviet Union recently for
import of printing machinery for newspapers;
and

(b) the salient features thereof and the
baisis on which this machinery is proposed
to be imported from the Soviet Union ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE ) : No Sir.

(b) Does not arise.

Steps to regulate the working of Tourist
Travel Agencies set up in the country

2669. SHRI R. S. PANDEY: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a large number of tourist travel
agencies have been set up in the country but
they are carrying on business in an illegal
manner not conforming to the relevant rules;

(b) whether the cars allotted to such travel
agencies are not used actually for the tourists;
and

(c) if so, the steps contemplated to regulate
the working of the tourist travel agencies ?

The MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) A number of travel agencies exist in the
country. There is no law governing the
operation of such agencies. However, the
Department of Tourism has been able to
regulate their functioning by granting re-~
cognition to agencies which fulfil the pres-
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cribed  criteria. With a view to
coordinating the control over their

working , it has been decided that recognition
to Indian travel agencies will henceforth be
granted by a Central Coordinating Com-
mittee which will eliminate the multiplicity of
procedures adopted by various Government
Departments, each of whom had its own
system of granting recognition to travel agen-
cies. It is expected that the new system
besides simplifying procedures will also act
as a safeguard to the travelling public which
utilises the services of travel agencies.

(b) Cars are allotted to  approved travel
agencies of the Department under strict
régulatory conditions for touristic purposes.
The conditions are duly executed by the
parties under legal surety bonds, and the
travel agencies performance is verified
through periodical statements showing foreign
exchange earning etc. through the cars so
allotted to them by the Department of Tou-
rism.

(c) Does not arise.

Prosposal 10 Relax Prohibition rules.

in big hotels in the Country

2670. SHEI R.S. PANDEY : Will the
Minister of TOURISM AND CILVIL AVI-
ATION be pleased to state :

(a) whether Government are considering
a proposal to relax prohibition rules in the

big hotels in the country to promote their
business ;and

(b) if so, when a final decision is likely to
be taken in the matter ?

The MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Prohibition being a State
subject, it is for the State Governments to
consider such relaxations.

Circulation of cqunterfeit foreign
Currency Notes

2671. SHRI R.S. PANDEY : Will the

inister of FINANCE be pleased to state

(a) whether there is a great deal of illegal
circulation of foreign currency in the couatry

MARCH 9, 1973
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Which js creating an adverse impact on the
Indian currency and country’s economy ;

(b) whether counterfeit foreign currency
is being produced in: Country for illegal
circulations ; and

(c) if so, the steps taken tu check produc-
tion of counterfeit foreign currency notes
and their circulation in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Foreign Currency, illegally
brought in, does not circulate freely but is used
for unauthorised amd illegal transactions. Such
circulation of foreign currency is marginal and
does not have any impact on the
currency and country‘s economy.

Indian.

(b) A few cases of production of counter--
feiet foreign currency in the country have
been detected.

(c) The offences relating to counterfeit

currency including counterfeit foreign cur--
rency come under the Indian Penal Code:
which provides for deterrent punishment.

The offences of counter feiting and forgery
are dealt with by the State Police authorities,
who keep a watch in this behalf and organise:
raids on information of counterfeiting being
done by any person. The Central Bureau
of Investigation keeps the problem of counter-
feiting of cutrency under continuous study
by keeping records of different techiniques.
adopted and by reviewing periodically the
a;pearance of counterfeit currency. They
have also created a ‘cell’ in their Economic
Offences Wing to undertake investigations of
serious offences of counterfeit currency and
coordinate the investigations in the States.

Expansion Plan of Indian
during Fifth Plan

Airlines.

2672. SHRI DHARAMRAO AFZ AL-
PURKAR : Will the Minister of
TOURISM AND CIVIL AVIATION

be pleased to state :

(a) whether after nationalisation Indian.
Airlines has opened only ten new airports;
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(6 if %o whether slow rate of e£pumlon of
its network {s one of the major factors atfect-
ing the growth of Indian Aurlines ;

(¢ if %0, the broad outlines of its expansion
plan dunng  Fifth Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Ca) The number of stations served by
Indian Airlines since nationalsation has
iocreased by t1.

(b) No Sir; tratfic has grown conmderably.

(c) Indian Airlines is examuning its expan-
sion plans during fifth Plan pertod taking into
account the traffic potential, the avialibility
of aircraft and the cost of developing airport
facilities.

Powers of New Boards of Directors
of Nationalised Banks

2673. SHRI PILOO MODY : Will the
Mmnister of FIANANCE be pleased to state :

(a) whether attention of Government has
been invited to a report m the ‘Economic
Times’ of the 27th December, 1972, under
the caption “Bank Boards, Mere show-
pieces” statng that the new Boards of Dire-
crors of the nationabsed banks recently con-
stituted will have no effective powers at all ;

(b) whether the Boards have been deprived
of powers even in regard to the advances to
be extended by the banks to various
entrepreneurs and business interest ; and

(c) the reaction of Government in this
regard ?

THE MINISTER OF FINANCB
(SHRI YESHWANT RAO CHAVAN ) :
(u) Yes, Sir. As the views expressed in
the Press report were based on a miscon-
ception of the role of the new Boards of
Directors of nationalised banks, the position
wan clarified in u letter dated j0th December,
1972 addressed by the Director of Public
Relations, Ministry of Finance to the Bditor,
Economic Times, Bombay. A copy of this

letter which also apres c' in the isspe

Boonomic Timés, dated 3rd January, 1973,
placed on the Tuble of the House . [Placed
in Library, SesNo. LT 4441/73]

(b) and (). In teosns of section 7(3) of
the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970, the
general superintendence, direction and the
management of the affairs and business of a
nationalised bank vest in its Board of Dire-~
ctors, Similarly, as laid down in clause 13(3)
of the Nationabsed Banks (Management and
Miuscellaneous Prowisions) Scheme, 1970 the
Manggement Commuttee can exercise oply
such powers as are delegated to 1t by the Board.
The question of the Board being depsived
any powers by the Management Committee
does not, therefore, arse. The broad policy
in regard to advances to be extended by the
bank to the verious sectors and interests is
laid down by the Board, while the Manage-
ment Committee, iti exercise of the powers
delegated to it by the Board, examines indi.
vidual applications and sanctions the advances
within the frame work of the policy laid
down by the Board. This is only a
convenient arrangement for division of work
arrived at because the Board which is a large
body cannot obviocusly meet frequently and
the Management Committee which is &
smaller body can meet frequently and dispose
of individual proposals for advances which
cannot wait for s long time ull the entire
Board could meet.

Siackening growth in Advanoces made by
Nstionalised Banks to priority
Sectors

2674. SHRI PILOO MODY :

SHRI MAHADEEPAK SINGH
SHAKYA :

Wilt the Minister of FINANCE
be pleased to state :

(a) whether attention of Government has
been invited to areport in the ‘Hindw’ of the
20th December, 1972 statng that Gover-
ment aze doeply conscerned over the slscken-
ing growth in advances of the]nstionalised
banks to the priority sectors;
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Pu&ﬁc‘- Sector barks’ - _ o
. advances to priori o
. . ty . 769 1170 1366 .. 678:0 . 897°c 1029°0

©. In terms of absolute figures both the
number of accounts and the amount
mmunding have been lhOWhl an upward
trend, However in terms - of the rate of
growth there was some slackening in 1972
mainly because of the following factors:

- (1) Inthe earlier yéars accelerated rate of
growth was achieved on & narrow base *
As the base widened the rateof growth
expressed as a percentage of the widen«

ed base trended to show & decline.
.. (8) During 197172 there was somse slack in
industrial sector which sffected the
‘out put of the small sector alsor
The demand for u’edit in thil sector

shus declined.

(3) Org-nmuoml oonmmm may also be
partly responuble for the slack.

2575. SHRI 8. C. SAMANTA :
SHRI ONKAR LAL BERWA :

Wil the Minister nt’ GOMMERCE
beplenadtomte. o ‘
(o) whﬁbtrmy«nw hlvebnen ukeum'

mtmcofmpmumaadw :

_uwwwmm,m

(b) whether any cases of such misuse have
come to light and if 80, the action taken or
likely to be taken agsinst those alleged to
have indulged in such mal-practices. ?

The Depuity Minister in the Ministry of
COMMERCE : (SHRI A.C. GEORGE) ¢
(a) Yes, Sir

‘(b) Several .cases of “alleged misuse
are reported .to CCI&E; and action - is taken
under the Imports & Bxports (Control )y
Act, 1947 and Orders . issued thereunder
wherever ' necessary. Names of the firms
against whom action is taken under the said
rules after investigation* are published in the
Weekly Bulletin of Industrial Licences, Im-
port Licences and Export Licences, copies of
which are placed in the Lok Sabha library,
Officers and Stalf of Indian Alrline
regquired to pay some percentage of air

. fare for m--m.m m

'3676 SHRI 8. C. SAMANTA'

-mmmuummum

crvn. Avmmm be pleased to state 3
Wwwamwms:a rhe__
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(b; whether this restriction does not exist
in the case of Air India personnel and if so
the ressons thevefar; and

(c) whether the officers and staff of Indien
Airlines have requested for withdrawsl of
such restrictions and if so, the decision of
Government thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to(c). Wnder the Fipance Act (No. 3)
of 1971, Foreign Travel Tax is payable st the
following rates by passengers for international
journeys i

st Class. . . . . 18%

Economy Class . . . 109

Airlines’ staff have been exempted from
payment of this tax subject to the following
conditions :—-

(1) Pree ticket should be issued by the em-
ployer, and

(1) Employees should be entitled to such
free travel by virtue of their service regula-
tions.

Accordingly, Indian Aithines staff are
exempt from payment of the Foreign Travel
Tax while travelling to and from the foreign
stations on the network of Indian Airhnes
sguinst free tickets issued to them by Indian
Aurlines as part of their service conditions.

‘The staff of Indian Airlines are also granted
free/rebated transporation for travel on the
services of other siclines under . reciprocal
arrangements. As such transportation is
not provided by the employer as pirt of service
conditions but by other arlines, they
sre not from  payment of the
tax. Air India's staff is exempt from
payment of Foreign Travel Tax on their net-
work as they are issued free tickets by the
employer a8 part of their service conditions,

Indian Afrlines had represented to Govern-
ment thet their employees should be exempt~
ed from the payment of Foreign Travel Tax
in respect of fre¢'rebated tickets issfled to
them by other intecnstional carvlers under
inter-line arcangements: The representation
was cavefully consldered but could not be
agreed to.

Structure of Excise Duty

2677, SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased
to state ¢

(#) whether Governmsnt's sttention has
been drawn to the news-item eatitled ‘Excise
structure favours only large mills’ in the
“Firtaccial Bxpress” of 28th January 19733
and

(b) if s0, the reaction of Governmént
thereto ?

TH2 MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) It is not correct to say that excise stru-
cture favours large cotton textile mills visa-
vis man-made textile industry, However
remedial measures on some of the points
raised in the news-item, have been proposed
in Budget proposdls for 1973-74.

Palam Alrport not equipped with pre-
cision approsch radar

2678. SHRI D. B. CHANDRA
GOWDA : Will the Minister of TOU"
RISM AND CIVIL AVIATION be pleased
to state:

() whether Palam Airportis stll, not
equipped with precsjon approach radar,
although both Santa Cruz in Bombay and
Dum Dum 1n Calcutta aiready have that aid;

(b) whether Delhi is the only JAirport
where this expensive equipment is not being
put to good use ; and

(c) fif so, what steps Government pro-
pose to take to evolve better system of ma-
nagementand maintenance tokeepit working
efficiently all the time?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (DR. KARAN
SINGH): (a) Yes, $iz. The Department
bas pot made any provision for the purchase
of more PARs, taking into consideration:
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1) The overall accuracy. ofthe PARu
ledé thmﬂntoftheﬂ.s

. (u) mmntueous pmamuﬁcqafdmk
Dot available to the pilot in the case.of PAR;

(%) inberent time lag involved in the’
BAR. between the instructions passed by the
ground controller to the' pilot in flight and
the pilot’s reaction during critical phases of
ﬁlﬂlt nelrthegtound

- () fd.ibihty ofmupﬂnx ILS: with the
aircraft to make swtomatic spproaches ;

(¥) high initjal capital and operating
costs of PAR whencompared to the ILS;
However, the PARs at Bombay and . Calcutts, |
whmh were  instglled some years ago will
contmue to be operated aslong as femble.

®) Rnd(c) De notarise,

Price uelllﬂoaof wagons supplied

2679. SHRI D. B CHANDRA
GOWDA: Will the Minister of COMMER-
CE be pleased to state : .

(a) whether Yugoslav  Cornmunicy
of Railways isnot in favour of any -price-
escalation for the’ wagons to be supplied
tonbythree Indian wagonbuilders, Tex-
mtco, Iensops and Bmthwa!ﬁon,

. (b). whether the Yugoslav. Railways
hnveagreedto thereschedulmg of thedelivery
of wagons; and

(¢) whether queanon ofcumpeum
to the three wagon makers hias arisen pri-
mmlybeameof Rudtiaps fiilure to accept
itie stand  faken by fndian side that the latter
shiould hot be hield liable for' my falilure on
the partof Rudnap. ?

' THE DEPUTY “MINISTER IN THE

MNI’STRY OF' COMMERCE '(SHRT'
" A.C."GEORGE}: (a) Yugoslav' Conmnunity
of ‘Rallways Wc -creed o price ehcals-"

tion.

Wﬂttu nmm
"oy Yel, ﬁt. SR
(c) Rudnap's mm nfrhn‘~

stand taken by the wagon: buikder, has resul-

tod in delay in the complianas of the. eontract..

112

- Radnap.. husinudmdtkeumbw cont:.

Iact on agreed terms. . . ... .
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Increase in the rate of Compen-
sation for Air fatailities

2684. SHRI M.S. SANJEEVI RAO:
SHRI HUKAM CHAND KA-
CHWALI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have decided
to increase the rate of compensations for air
fatalities;

(b) if so, what was the rate of compen-
sation paid per passenger so far and what
would be the revised rate ; and

() what is the amount of compensation
paid by Goverment to those killed in acci-
dents of planes of Air-Indiaand Indian Air-
lines during the last two years ?

THE MINISTEROF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. The limitof liability
of the carrier in respect of international
carriage by air has been raised from 1,25,000
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ol &neqtoz.somwd francs for each

'pasenger, ip termt of ‘The Hague Protoga} |

Ofﬂﬁm&lﬂ:mdvéneﬂnmtnbvd\e
Carrlige by At Mt,:mz The dme on
"whidxthcuidActoomMo hreewillbe
mﬁneql uhmy

- - Inrespectaf damartic :carriape,che lability
of the carrier .for each pmssenger is to be
caised from . Rs. 42,000/~ t0. Re. 1,00000/+
md:fthcpma;mhbehwthe age of 12
mﬁomka.zx,mo to Rs. §0,000'-, This
s proposed o be given effect to from st
April 1973,

© Durin(thelut two years, Air
lndil did not have any l.."!ﬂ”lt invalvng
Mlity clanm

An.tem Indian Airlines, & total of ‘3%
passengers were ‘killed in air accidents du-
ring the last two years, Compensation
amounting to Rs. 3,36,000/- has been paid in
respect of 8 passengers; claims in respect
of the remaining 23 passengers are awaiting
sertlement pending  completion of legal
formalities. '

Apnnmttw!.u-to'l‘mh

268s. SHRI RAJ'DEO SINGH : Will
the Minister of FINANCE be pleased to
‘state: '
. () whether Tanzania Government
have signed an sgreement with Indian
Government for an Indian credit of Rs. 5
crore; and ‘ ‘

(&) if 8o, the names of other countries
"whom we bave ~entered into agreement for
Indian ‘credit during 1972? | .

1
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) - Yes, Sir,on § Dember 1973

(b). ;Mauritius. iv-the only other . :non-
Colomibo . Fléu country with- which the Go-
Wuflndhbumuedima an agree-
mient . for, the extension of Imn credit
durtog 1978

e 5 ¢4

Restriction on.the sxsort of semi-
. tsnned shoep lﬂ;u

2686. SHRI K. MALLANNA : Will

the mesmuf COMMERCE _be pleased
1o M

(a) whether dae to export of sémi-
tanned sheep sking, the leather industry in
the countryis suffering from shortage of
raw material ; and

(b) - if b, Whether -Government propose
to curb the “export of’ seini-finished leathar
to meet the shortage and if not, the mson&
t!mefate? '

THE 'DBPUTY MINISTERIN THR
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): () Largéscale exports
of semi-tanned hides and skins, including
sheeplkimhmresmeéhsWofhb
tbernwmneml

(b) Yes, Sir. EHxportsofraw hidesand
skins (except lamb for skins, raw and pick-
led) are banned with effect from 20-3-1973.
Exports of semi-tanned hides and skins in-
cluding crust lesther are canalised through
the State Trading Corporstion with effect -
from 14-12<1973. Besides, a.quota  system '
will be introduosd wigh effect from st April,
1973. The details are under Governnient’s
consideration.

. Propesal to buy -conicerde super-
T scale  sircraf
2687, SHRI HARI KISHORE SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION‘bepM to state :

(@) whether  Uidverfuhent proposs - w

 buy Ommdempemcmm&form‘

in Air Indis  and’

(Y if. s0; ‘thie Wariber: of planes proposed
mbemmmmw?
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THE MIEErER OF TOURISM AN tiers, ctc. Additiodal  Iagt anll
CIVIL AVIAMON: (BR. RARAN SINGH)  vehiicles are from time to

(@) While no suéh proposal is unttér con-
sideration, Air-India still has the optioi to
purchase  two arcrafis.

(b) Does not arise,

Smuggling of Art Silk Fabrics from
Japan.

2688 SHRI HARI KISHORE SINGH.
SHRI M.V. KRISHNAPPA:

Will the Mimster of RINANCE be plea-
sed to states

(a) whetlisr any assessment has been
made of art milk fabrics smuggled mto the
country from Japas ;

(b) 1f so, the outcome thereof , and
(c) the steps taken by Government
to check their smugghng ?

THE MINISTBR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH):

(a) and (b). Itis not practicable to
make a reliable estimste of the extent of art
silk fabrics smuggled mto the country from
Japan. However, synthetic fabrics valued
at Rs 302 lakhs, Rs 447 lakhs and Rs
861 lakhs respectavely (at the Indian market
rate) were seized by the Customs authorines
dunng 1970, 1971 and 1972,

(c) The following steps have been
taken by the Government to prevent smug-
ghng of goods including synthetic fabrics @
Systematic collection and follow-up of mn-
formation, keeping a watchful eye on the
tuspected smugglers, rummaging of suspec
ted vessels ar atrconfts, checking of vulner-
ble sectors along the coast and the land fron-

time fo efféctive interception, prevention,

¢c, Eftorts are being made to provide a
wire-Jess net-work along western  coast.
Semor officers of the rank of Collectors of
Customis  Addivional Cofléctors of Custom
and Assstiint  Colletrdss of Customs have
been posted ik visfnerable areis to look after

ant-smuaggling wotk exchisively, Customs

Act, 1962 has beeh amended making adds-

tional provisions to take spetial measures for
the purposes of checking illegal mmport and

export of certair commodities and facilitating

therr detention. A Bill has also been
mtroduced tn Parhament to further amend the

Customs Act, 1963, m order to provide more
severe pumishment for smugglhing offences

and to plug mn loopholes, The positon 18
kept under constant review.

Opening of new braaches of Natio-
nalised Banks in Himachal Pradesh

2689 PROF. NARAIN CHAND
PARASHER : Will the Mumuster  of
FINANCE be pleased to state

(a) whether 1t 18 proposed to open new
branches of nationalised banks in the Dastricts
of Chamba, Kangra, Mandi, Bilaspur,
Hamirpur and Una of Himachal Pradesh
duning the next financial year, and

) if so, the names of the places
which have been surveyed for this purpose
and the names of the banks which have sur-
veyed these places and decided to open their
branches ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI)*

() and (c). The  required wformation
is set out in the enclosed Statement.
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Statement R ,
Name of the Diptrict Lead Bank Cengres to  which of the
licences to open ml the
. heve
8!
Eﬁi«: mrpeg;:g
are now ing
with them €
H 2 3 4
Punjab National Kotla State of
K i Kb Bk of 1agn
Bankhandi
Bhatola
Jajungpur
Seraj Punjab National Bank
Lubh
Raja-ka-Talab
Barsar . . . Central Bank of Indis
Mand: Punjab Nstional Vaggi . . . Punjab@National Bank
Mandi . Unpion Bank of India
Hamirpur . Pumpab National Bank = —
Bil United Commercial  Jhukhala United Commercial
hspur Bank Bank
Chamba State Bank of India  Udepur State Bank of India
Pangi (Kilai) Punjab National Bank
Una . . Punjab National -— —
Bapk.

Exemptionof Excise on Tobacco
”ummmmm

3690. PRQF. NARAIN CHAND
PARASHAR : Will the Minister of FI-
NANCE be pleased 1o stafe :

(a) the areas in Himachal Pradesh which
have been exempted from Cehtral Excise
Duty on tobacto ; and

(&) whether it is propossd to grant
epemintions to gertain gew syeasin Eimachsl
Pradesh for this purpaee ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH):

(2) Al villages falling in the Districts
of Chambs, Kangza Mangh, Kuln Lashyt
and Spiti of Himachal Pradesh have been
exgmpted upta 10 Acres of bacso cultivation
and 60 K Gs. of tobageo produse.

(b) Yes, Sir, The question of extendi ng
the exemption:to Kotle, Ajadll, Pendez,
Tiuri and Palkwa  villages in  ©na Distr ict
and Maloya Debots, Ratsur, Dﬂ}‘“ and
Msira vithages i Simi Districtis under comsi-
desstion,
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‘Names of pilots prosecuted for further-
ing the cause of strike in 1990,

2691. SHRI YAMUNA PRASAD
MANDAL Will the Minister of TOURISM
AND CIVIL AVIATION be pieased to
state:

(a) whether a former operational
Manager of Indian Aitlines has been awarded
8ix months’ imprmonment for furthering
the cause of strike in December, 1970 ; snd

(b) the number of other pilots prose-
«cuted for sumilar acts ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION : (DR. KARAN
SINGH)

(a) One former Deputy Operations
Manager has been convicted by a coutt
of law to undesgo 6 months rigorous im-
‘pnsonment under sections 4 & § of the Es.
sential Services Mantenance Act

(b) One.

Failure to Achieve Social objectives by
Banks after Nationalisation

2692. SHRI YAMUNA PRASAD
MANDAL : Willthe Mimster of FINAN-
CE be pleased to state

(a) whether banks have falled to achieve
socal obyective especinlly after natonalisa-
ton, and

(b) of so, the reasons therefor,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
{b). No. Sir. The public sector banks
have been smmlung  evety  endesvour
1o realise the social objective  enuncisted at
the ume of nationafisation.

Incawase in the qoelity sad gqueatity
of Mysore BSik Fabpice,

3693, SHRL M. Y. KRISHNAPPA :
'Will the Minister of COMMERCE be pleased
£0 state s
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(s) whether Government propose to
formulate aoy special scheme for improving
the quulity snd increasing the production
of the renowned Mysore Silk fabrics; and

124

(b) if 80, the salient features thereof and
the assistanck provided for the purpose by the
Centre ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGBE): (=) No, Sir.

(b) Does not anse.

Smuggling of Films out of India

2694. SHRI M V. KRISHANAPPA ;
Will the Minister of FINANCE be pleased
to state :

(a) whether a large number of Indian
Motion pictures have been smuggled out of
the country without any payment of custom
during the last three years ,

(b) if so, the number of such cases that
have come to the notice of Government , and

(c) whether any inqury has since been
conducted and if 80, with what results ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANGE (SHRI K. R.
GANESH) : ,

(a) and (b) : 52 Incdan films consisting
of 736 reels valued st about Rs. 10- 4 Jakhs
were seized by the Custofs authotities
during 1970, 1971 and 1972 while being
sttempted to be smuggled out of the country+
There is a0 custonas  duity on export of lma,
but export had to be a8 per prescribed reguin~
tons ensuring realization of foreign exchange,

(%) Inguities wee conducted by Castbns
authofitids into eigh omaé of sotugglisg snd
penal action is taken sgkinstthie difenders and
the seived film.
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Powericoms in Gujarst
269s. BHRI SOMCHAND SOLANKI ¢
Wilithe Minister of COMMERCE be
pleased to state 3
(s) the number of powerlooms located
in Gujarat snd how many are in working
order and how many are sick ;

(b) whether the State Government have
put any ban on allotting powerlooms to
individual weavers ; and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
‘GEORGE) : (a) §7,743. The effort in collect-

ing information regarding the state of power-
fooms whether sick or in working order
in the entire State of Gujarat would not be
commensurate with the results.

(b) No, Sir.
(c) Does not arse.

Compensation paid by General Insur-
ance Companies to Shareholders

2696. DR. RANEN SEN: will the
‘Minister of FINANCE be pleased to state ¢

(a) the total compensation so far paid
by the nationalised General Insurance com=
panies to their sharcholders 3

(b) whether the pace of the exchange of
discharge and share certificates by the share.
holders of the Nationalised Insurance Com*
panies for compensation warrant-cheques
compared with the total compensation payable
has been very slow; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI). : (a) tp(c). Out
of Rs. 3621 lakhs due to be
paid to the shareholders on 1-1-1973 in
regpect of 64+39 lakhs shares, payments
wotaling Re. 1093 Inkhs in respect of 45°45
1akh shares have so fat been riade, Looking
1o the large saaber of shiares involved and the
fact shat the two-third of the Amounts due
haws beea paid within 3 montha the pace of
peyments Is considerred satisfactory.
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Inclusion of Dighs Sen-Resortin West
Bengal in the tist of Centrat Tourist
Centres

2697. SHRI SAMAR GUHA : Will the
Minister fJof TOURISM AND CIVIL
AVIATION be pleased to state ¢

(#) the names of the towrist centres in
West Bengal included in the Central List of
Tourist Centres :

(b) whether Government ptoposs o rew
consider the issue of inclusion of Digha sea~
Tesort in West Bengal in the Central List of
Tourist centres;

(¢) whether any request has been made
by the Government of West Bengal for ine
Clusion of additional places in the Centrs
tourist centre list ; and

(d) if so, the attitude of Governmeng
thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARANSINGH):
(a) Tourist facilities have so for been
provided in West Bengal by the Central
Government at Shantinikeran and jointly
with the State Government at Malda, Dar~
jeeling, Diamond Harbour, Gaur and Pandua,

(b) No, Sir s Digha hes already beey
included in the tourst schemes of West
Bengal during the Fourth Plan,

(¢) and (d). Places where tourism
schemes are proposed to be taken up by thé
Central Government in the Fourth Plan as ®
result of discussions with the State Govern~
ment are; Darjecling, Jaldapara, Murguma®
Dam site, Kurseong, Smngla, Kalimpong
and Farakks.

Publication of report of N.C.AER,
on Investment and Consumptdon
Policies of Government

2698. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state ¢

(2) whether attention of Government ha.
been drawn to the report published dy the
National Comncll of Applied Boonomic Re-
search recently on the lnvestoaent and con.
sumnption policdes of Government und  thege
bearing on the rate of growth of ndtiomg)
economy and prices ;
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(b) if so, the main points made out by
the National Council of Applied Economic
Research; and

(c) thereactionof Governmentthereto ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN) :
(@) Yes, Sir. In its special number
published in February, 1973 under the caption
“The Indian Economy: 1972-73” the Na.
tional Council of Applied Economic Research
(NCAER) has made certain observations on

the state and performance of the Indian
Economy.

(b) The main points made out by the
NCAER in the above article are as follow $

(1) As the buffer stocks with the Govern-
ment might get exhausted before the procure-
ment of wheat starts, it is stated that the timely
arrival of imported foodgrains should b€
arranged to tide over these anxious months.

(2) To overcome the fluctuations in food-~
grains output resulting from vagaries of mon-
soons, the Council has suggested an increase of
the area under irigation, improving the quality
of irrigation by ensuring better regulated
supply, and the further spread of improved
methods of production in such areas.

(3) To sustain and develop the jute export
market, the Council recommends this country
and Bangladesh should come to a generay
understanding in order to assure adequate
supplies at reasonably stable prices to the
foreign market and thus increase competitive
strength against substitutes.

(4) It recommends the taking over of
only such sick textile mills whose functioning
can be set right and to scrab the remaining,
as otherwise the take over might prove a
heavy drain on the country’s limited resources.

(5) It has advocated the introduction of
alternative sources for the production of suga®
like beetroot to overcome the fluctuations in
sugag output.

(6) To overcome the shortages in oil-
seeds, it has pleaded for more research and

application of results of research for increase
oduction of doilseeds.
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(7) As regards industrial production the
Council has observed that while consumer
goods industries’ performance has been com-
paratively better, that of capital goods indus-
tries has been sluggish. It has estimated the
growth in industrial production during 1972
to be nearer to 6 per cent than 7 per cent.

(8) Ithasattributedthe increaseinmoney
supply to Governmental action and has
suggested that Government should put a stop
to any further increase not warranted by the
needs of the economy.

(9) The Council feels that the Centra
deficit proper would not be as high as indica-
ted by monetary data.

(10) Itis anticipated that for the year 1972-
1973, the exports might show an increase of
only 5-6 per cent over the previous year.

(¢) The Government’s assessment of the:
economic situation in 1972-73 and the econo-
mic outlook for 1973-74 has been indicated in
the Economic Survey, 1972-73 already pre-
sented to the Parliament. The budget for
1973-74 further enumerates the various
measures the Government is taking to boost
the performance of the economy in the coming
year.

Mobilisation of Deposits under Small
Savings Schemes

2699. SHRI SAMAR GUHA : Wiillthe
Minister of FINANCE be pleased to state :

(a) the break-up of the amount receives
under the small savings by different Stat€
and Union Territories during the years 1970—

3: and

(b) the amount spent out of the smal
savings in different States and Union Terri.
tories for development and other allied work
during this period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATE
SUSHILA ROHATGI) : (a) The amount
of loans sanctioned by the Central Govern-
ment to the various State Government:
against the net Small Savings collections
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. their mpeeti’e ueu" during the years
1970-71, 197:-73 nnd 1972-73 (so fn:) are
s undet -

(Rs. in lakhs)
State x_;gzo- 1;;:- 1%732-
* m . 2572 1,63 3,82
2. Assam 3,34 5:34 3,48
3. Bihar 559 12,96 . 14,90
4. Gujarat . 8,48 8,57 793
Haryana 7,70 I7,8%
6 w 2,14 1,82
i l{a‘ms::‘n“ir& 53 68 2,00
8. Kerala 19 . 6 1,94
% Praden . 6,45 4S5 831
10. Maharashtra 22,47 42,96 32,19
11. Manipur * .. .. 18
12. Muysore 3,45 4,94 5,76
33. Orissa 1,84 4,27 3,86
14. Punjab 3,78 537 4:34
15. Rajasthan 1,68 2,99 2,54
16, TamilNadu 2,97 4,70  I0.9I.
17. Tripura .. 28
e Plrjntct;ersh 16,84 17,81 25,66
19.West Bengsl 8,83 1481 30,08 .

As regards Union Territories, no loans
as such, are sanctioned to them. However,
with & view to giviig some incentive for
maximising small savings collections, 2/3rds
of the increase in the net small savings collec.
tions in a year ovex the collections in 1968-69,
taken as bese year, in the Union “Territory is
lllowed - addiﬁond Plan nllocmon to the

“Yrtion ’l‘urlxorsr
. 3137 18~4..

(b) The smount of loans received by the
State Governments against small savings
collections become a part of the resowrces

s available to the State: Governments for use

for various purposes. The Government of
India have no information regarding the
amount spent by State Governments out of
the loans received by them sgainst small sav-
ings collections for development and. other
allied works during the period 1972-73.

Report of proposed site near Cochin
for Establishing a Civil Aerodrome .

SHRI A. K. GOPALAN :
.SHRI VAYALAR RAVI :

Will the ‘Minister of TOURISM  AND
CIVIL AVIATION be pleased to state :

(a) whether the Sitting Board has sub-
mitted its report recently about the proposed
gite near Cochin for establishing a Civil
gerodrome and if so, the broad outlines
thereof ;

2700.

(b) whether the Board has suggested any
other alternative site near Ernakulam; and

(c) if so, whether any survey has been
undertaken on the basis of Board’s suggestion
and if so, the result thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
‘(a) to {c). The Sitting Board has sugg-
ested a site at Poothotta 12 miles from
Ernakulam for the possible development of an
acrodrome st Cochin. The receipt of the
detailed survey report from the State Govern_
ment is awaited.

Demand by Kerala Goven;uﬁmt fora
loan of Ra. 150 Iakhs for taking over
Closed cashew factories.

z701. SHRI A. K. GOPALAN : Wily
the Minister of COMMERCE be pleased to
state

(a) whether the Kerala Govunmpnt hav
requested the Centre to-sanction a .grant of
Rs. xsohkhnndaloanofsimxhumoqmm_
enable them ‘10 take over the dowd quhqw
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factories under the provision of Kerala relief
undertakings (special provisions) Act, 19613
and

(1) 1f 8o, the reacuon of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) (a) Yes, Sir.

() A loan of Rs, 20 lakhs has
been made to the State Government to enable
¥eralastite Cas*2w Development Corporation
2, take over closed cashew processing units.

Proposal to modify code of grants to

enable schemes in  Kerala to get

assistance for the Marketing Develop~
ment Fund

2~02. SHRIA. K GOPALAN wilt
the Mumister of COMMERCE be pleased to
state

(a) whether Government piopose to

modify the Code of grants so a» to enablc the
schemes 1in Kerala to get assistance from the
Markeung Development Fund and if sor
when ; and

(b) whether Government have received
any request from the Kerala Government in
<hus regard and 1t so, Government’s reaction
thereto.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRIA C,
GEORGE): (a) and (by The Govern-
ment of Keiala has requested thag
M.D.F. financial assistance may be
extended o  State Undertakings also,
“The matte: 15 under consideranon.

Certificate given by Textile Commiss-
fonier on Handloom Fabrics Exported
to Finland

2703. SHRIA. K. GOPALAN: will
the Munister of COMMERCE be pleased to
state :

(a) whether Government ate aware that
certificate given by the Textile Comm.ilslouet
“n handloom fabrics exported ta Finland has
ant been récognised by the Finland Govern-
Rent} g1
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(b) 1fso, what steps have been taken b
Government for the recognition of the certi~
ficate given by the<Textile Commismoner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C-
GEORGE): (e) and (b). The Govern~
ment of JIndwa have not recaved
intimaton about any non-recognition
of the certificate of origin issued
by the Textile Commussioner in respect of
exports of handloom fabrics to Finland. It
was however reported to us that some con-
signments subjected to testing by the Finish
Customs were presumed to be not hand-
looms and Pinish Customs were not accepting
the certificates of ongin issued by the Textile
Commussioner  After verification of some of
the samples by the Textile Commuissioner
the matter has been taken up through our
Mission with the Finish Government to
resolve the difficulties,

Memorandum from Kerala Handloomn
Export Organisation re : High Prices
of Varn.

2704. SHRI A. K GOPALAN: Wi
the Mimuster of COMMERCE be pleased
to state :

(a) whether Government have recived
any memorandurm from the Kerala Handloom
Export Organisation regarding the high price
of yarn;and1fso, the broad outlines thereof ;

(b) the total quantity and value of export
of the special kind of fabric called Crape
duning the last two years,

(c) the percentage of increase in price per
bundle of Yarnh withm the period of last six
months produced in Cannanore Spinning
Mulls, Cannsnore Kerala ; and

(d) the reason for the increase ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A.C. GEORGE): (), (and (d : A
statement is  attached.

(b) Separate figures of expott of this,
fabric are not aveilable,
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: Summn:
A mcnm:andum was received from the

Kerala Handloom Bxport Organisation. The -

~ points made in it we're as follows :—.

() The Cannanore’ Spmmn; and Weav
- ing Mms, which has been taken over and run
"by the Mational Textile Corporation, had
increased prices of yarn prorduced by it
abnormally ; - '
(2) The increase in price is of the order
_-of the Rs. 8 per bundle from 1-11-1972 to
29-1-1973 ;
(3) The priceincrease will force the hand-
loom industry in the surroundmg area to
curtail production ; and

(4) The Government should intervene
immediately and direct the mill to resist from
the policy of unjustifiable price increase.
2. The price rise in different counts of
yarn produced by the mill was as follows ;—

Price

Price Pnce
in in
Count No-  Jan- Feb-
vember uary, ruary,
1972 1973 1973
Rs. Rs. Rs,
208 ordinary 42 44 No sale
205 Spl. . st 85 58
2/20" . - 47 a9 49

3. It is understood that the price rise
was due mainly. to the increase in (a) the
price of cotton & (b) the wage bill of the mill.

Loan received by Rohtas Industries
fm Financial . lnctimﬂom
2705.  KUMARI KAMLA KUMARI :
Will the Minister.of FINANCB be pleased
tostate;. . . ..

(.) tcml amotmt of lom reoewed by
‘Romu ndustry. - Dehri-on-sone from: the
“various Financial Institutions of the Gnvezm
mmt rs!‘n_sdh upte Youa;

the mtd'upxhl_;n\;ﬁmd. in the ssfd

134
THE MINISTEB. OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) to (b) ; Of the sll-India long term
public sector financial institutions, the Indus-
Yrial Finance Corporation-of India alone sance
tioned two loans of Rs. 9o- 0o likhs and Rs-
10°00 lakhs on 22-§-1964 and 15-10-1955
respectively to M/s. Rohtas Industries Limited

Dehri-on-sone, Bibar in connection with its
expansion scheme for increasing the produc-~
tion capacity of paper and paper-board, the -
capital cost of which was estimsted st - Rs. -
30000 lakhs. The balance of the capitaj
cost of Rs. 200 lakhs was met by the company
from its internally generated funds and ‘other
sources. The loans have been fully repaid
by the company by May, 1970.

fataft fonewt wr wrame :
2706. Wt gAMWW 4T
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fr :

(17) 1971-72 & R
mﬂw&ﬁaﬂﬁfwﬁ%mm'
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WA & w7 T W e § waw I3
w g, a’\ta’fagr,a‘rmraﬂzr
wa? :

wfrwy dgrem § oqdeR (s
lZﬂﬁo k) : (%) werrd STwew Y -
& wiife wiwd, smafa feedt aY g
T & o ¥ W@ an § ﬁm’t%-
:wm%wj«rtaﬁl

('c) ﬁm’ﬁmm 381972
."%rtmwmﬁmifm&wﬂm-
et v wper § Wi d9 o arer
e wew Wi it ﬁﬁﬁr W, t’r
wﬁi‘lﬂrl : :
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Production and distribution of con-
trolled cloth

2708. SHRI N. K. SANGHI
SHRI E. V. VIKHE PATIL

Will the Minister of COMMERCE be
pleased to state :

(a) whether a new procedure in regard to
production pricing and distribution of con~
trolled cloth has been introduced recently
and if 50, the main features thereof ;

(b) whether in spite of the new procedure
poor people especially those in villages
are not able to get their requirements at con”
trolled price; and

(c) if s0, Government’sreaction thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE

(SHRI A.C. GEORGE): (@) With
effect from Ist January, 1973, a new
scheme for production of controlled

cloth is being operated by the Indian Cotton
Mills’ Federation. Under this scheme, the
ICMF have imposed on each composite mill
a compulsory obligation for production of
controlled cloth at the rate of 3 44 sq. metres
per loom shift of eight hours or at 12 per cent
of total packed production in sq. metres
during 1971. The mills which do not manu.
facture controlled cloth themselves can get
the same manufactured by other mills on theiy
behalf. Non-fulfilment of the obligation
attracts a penalty of 60 pasie per sq. metre of
the shortfall.

No revision in the ex-factory prices of
controlled cloth has been made since May
1968. ‘The margin over the ex-factory prices
has, however, been reduced from 209, t,
1249, with effect from 1-11-1972.

A new scheme for distribution of con-
trolled cloth has been brought into force with
effect from 1-11-1972. Under this scheme¢
the sale of the entire production of controlied
cloth is undertgken through fw

1. Mill’s own retail shops;
2. Super Bazars in the cooperative sector;
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3. National Cooperative Consumerss
Federation and the chain of cooperative insti-
tutions affiliated to them;

4. Fair price shops run under the aegis of
the State Governments; and

S. Any other agency in the cooperative
sector sapecified by the State Governmeng
concerned,

(b) and (c) : Itis for the State Govern™

ments to arrange for the sale of controlled
cloth in rural area through cooperatives.

Giving Shares in Government Owned
Companies to General Public

2710. SHRI D. P. JADEJA :

SHRI FATE SINGH RAQ
GAEKWAD :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention hag
been invited to the statement made by the
Chairman of Umt Trust of India that certain
percentage of the shares in highly profitable
Government owned companies could be
made available to the general public; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE

(SHRI K. R. GANESH) (8) and (b)
Presumably, the Honourable Members
are referring to the speech made

by the Chairman, Unit Trust of India at g
conference of shareholders held in Madras
The statement made by Chairman, Uni®
Trust of India was in his personal capacity
and not reflecting the views of Government.

Infiation in India
2711. SHRI JYOTIROMY BOSU
Will the Minister of FINANGE be pleased
to state :

(&) Whether recently, a Member of
Parliament in his letter to him had attributed
the present inflgtion in India to virtually
automatic process of credit expunsion and
suggested that an inguiry committee shoutd
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e constit\md to go into the e:tent of advice
givén by the Reserve Bank and accepted
by Government; and _

(b) if so, the reaction of .government
hereto?

THE MINISTER OF TFINANCE
(SHRI YESHWANTRAO CHAVAN):
{e) and (b) : A few suggestions about
an enquiry into the working of the Reserv®
Bank have been made recently in discussions
_ in certain meetings. Government does nog
consider it necessary to appoint such an
enquiry committee.

Effect of Dollar Devaluation om the
Flow of American Tourists to India

2713. SHRI SARJOO PANDEY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state -:

(a) whether the recent devaluation of
Dollar by ten per cent is likely to affect the
flow of American tourists to India; and

(b)

if so, to what extent ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION ({R. KARAN SINGH):
(a) and (b). Itis not possible to make
any accurate assessment at this stage.

Development of Sea-Side Resorts
During Fifth Plan

‘2714. SHRI SARJOO PANDEY: Wil
the Minister Of TOURISM AND
CIVIL AVIATION be pleased to state the
number of places to be developed as se¢a-side
Fesorts during the Fifth Plan ?

. THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR.KARAN SINGH)

This will - depend upon the outlay agreed
0 on tourism . schemes ‘in the Fifth Plan.
The present thinking is to develop Goa,
Muhubtlipuramud Kovilam .as seﬁ-l'ide
aes0s, :

| PHALGUNA 18, 1894 (SAKA)

)

Written Answers ;33" L
Decline in  Bxports from the Kandls
Free Trade Zone

2715, SHRI SARJOO PANDEY :Win
the Minister of COMMERCE be pleasey
to state :

(a) whether exports from the Kandla
free trade zone are a far below expectetions;

(b)
(c) What steps have been taken to step
up exports from the free trade Zone ?

THE DEPUTY MINISTER
THE MINISTRY

if 8o, the reasons therefor; nhd

IN
OF COMMERCE
OF (SHRI A C, GEORGE) :
and (b). The Kandla Free Trade
Zone is making steady progress. The export
from the Zone has increased from Rs, 7.48
lakhs in 1966-67 to Rs. 120 lakhs upto the
end of January, 1973 against the target of
Rs. 130 lakhs up to end March, 1973, In
dications are that this target will be reached.

(¢) Tt is proposed to set up & high leve;
Steering Board to inprove the export per-
formance of the Zone.

Financial Assistance for Conctruc-
tion of Posh Hotels in the Country

2716. SHRI SARJOO PANDEY :
SHRI ISHWAR CHAUDHRY

Will the Minister of Torrism and Civi
AVIATION be pleased to state :

(a) the total assistance so far givén
to private parties to construct posh-hotels
in the country for promoting tourism; and

(b) the estimated expenditure to. be
incurred on each hotel for which assistance
has been given and the time by which the
hotels wili be set up ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH :
() Loans amounting to Rs. 1234
crores have so far been approved for the
construction of 31 hotel projects of three
to five star categories of ‘which 13 -projects
have been given loans upto Rs. 5 a4 crores
so far.
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(b) A statement indicating the total
estimated expenditure and the year by which
these 31 projects are likely to be completed
is attached. [Pluced in Library., See No.
LT. 4446'73]
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Exploitation by certain Insurance
Companies
2718, SHRI SOMNATH CHAT-
TERJEE : Willthe Minister of FINANCE
be pleased to state :

(2) whether the attention of Government
has been drawn during 1972 to cases of ex.
ploitation of common people by certain
Insurance Companies which have not yet
been nationalised ;

(b) if 50, the nature of the exploitation
and

(c) thesteps tauken by Government to
curh the exploitation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SIHRIMATI-

SUSHILA ROHATGI: (8 to (o) :
Insurers whose tegistrations for  trans-

acting general insurance  business  stood
cancelled on or  before 13th  November,
1970 were evcluded fromu the scope ot
the Nauonalisation Act. None of them
could have trousacted or did transact  any
new business during 1971 and 1972,  Com.
plaints had been reccived agamnst  three of
these companies regardng  settlement of
claims under  policics issued earlier snd
these have been looked into by the Controllex
of Insurance. In the case of onc of these
insurers the Controller has, in  exercise
of his power wunder section 34C of the In-
surance Act, 1938, appointed an  additionaj
director on the company’s Board to keep a
watch over it

The only insurer which hat been per-
mitted by the (enerul Insurance Business
(Nationalisation) Act, 1972 o transact new
business after nationaltsstion is the Calcutta
Hospital and Nyraing Home Benefits As-
socistion Ltd, This ingurer is cantyly on

|
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faw mafy () v veeg):
(%) fagx & g0 wrer Fne §
wifrd § a@ & oqfcorarer W
FIO AW F AHT wernfy Y R &
e ¥ fedt swre A vl R
#r wewar agt § 1 e Ao AN
#Y 721 ¥ afvads & wreer S forrarirer
T W WA Ay GREGT I e
7E 1wrT oEam & fr qut & wange
¥ qfegin & wrr § )

(&) w=dsda g ¥ ga} &
Ay W o7 wadwyr g i ¥
“dre F FAE (YT WE eF)” F
feare frar wr g1 § qur w7 faFr-
W XA & A AT T I & oUW
srq ¥ =7 ¥ 4 @ 1 gl
MAMT FF R AT ¥ Q@I E T
"I X gan F sEaEr ¥ fawmae
A ¥ foay wrea o wifaw &, figa
FT vHT €T |

() wg "R fafaa sy
# et & waare, ey wo—ara-dt
w3 ¥Azfear &Y fagfem &9 & @
wre
Steps to provide employment to
unemployed Pilots in the Country

2721 SHRI Y HSWARA REDDY :
Will the Mister of TO JRISM AND CIVIL
AVIAIION be pleased to state

a) the total number of unemployed
pilots n the country at present

(b) whether any steps have been taken
to provide them with employment . and

(c) 1f 50, the broad outlines there of ?



+45 Wniten Answers PHALGUNA 18, 1884 (SAKA) Wniten Answers 146

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR KARAN
SINGH) (a) while precise information in this

regard 13 not available, 1268 pilots held pro-
fessional  categories of pflots® hcences on
318t January, 1973, out of whom Rg4 are
kn>wn to be emnloved

(b) and ). The followmng steps have
been taken to deal with the problem of un-
employment amongst commercial pilots

() The rules for direct recrutmentto the
post of Assistant Aerodrome Offi-
cer 1n the Civil  Awviation De-
partment  were amended to n-
clude a Commercial Pilot’s La-
cence as one of the acceptable
qualificanons In the last recrust-
ment, Umon Public Service Com-
mission recommended 82 candida-
tes for appointment as Assis-
tant Aerodrome Officers out of
whom 61 were holders of Commer-
cial DPilot’s  Licences

(1) At the request of this  Ministry,
the  Mimstry of Agrictlture has
agreed 1o consider unemployed
wommercial pilots for conversion
traiming for  crop-spraymg  opera-
tons

(1) Indian Airhnes and Air  India
have been advised to uulse un-
employed piots on ground duties
wherever possible  Furthermores
on the basis of an advertisement
last year, Indian Asrlines selected
55 candidates for appointment in the
Corporatton  The  first batch
of 28 apprentice pilots has since
been apponted and the remammng
27 will be called for appomntment
during the course of the year

st o) amr a1t wfafafy wear
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Issue of shares by Indian Oxygen
Limited

INDRAJIT GUPTA :
FINANCE be

2727. SHRI
Will the  Minister of
pleased to state :

(a) whether Government have allow-
wed Indian Oxygen Limited to float new
shares or issue Bonus shares in addition.to.
the present subscribed shares;

(b) if so, what would be the proportion,
after new shares are issued, to shares held
by present Sharedholders in India ; ‘non-
residents, Corporations and  Financial Ins-.
titutions; and

(c) whether Government propbse”_'tof
acquire freshissuesofshares and to appoint
their nominee on the Board of Directors of-
the company?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. ‘GANESH): (a) ‘9‘ A
Controller -of Capitgl Issues had _-g__igen
a consent under Capital Issues (Control)
Act on 14th  November, 1972 Luko
Indian Oxygen Limited for the 1ssue Bf
15,40,000 Bonus shares amountmg to Rs
1,54,00,000 in proportlon of 1 Bonus share

for 3 Equity shares.. .. .

(b) Actording to' “fhienformation &vail~
able from the Comp‘any’s Mapphcat:lon For
the above bontis* 1ssue “thé  Equity Shoudl
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holding - pattern ‘after the proposed borus

issue would be as under =

Percent

L (® Foreign company or com-
who jointly or se-
verally hold the mammy .
of shares 6606
(u) Non-resident  shareholders
other than (f) ahove. 016
@) Director:. . . . 0°0§
(iv) Financial Institutions in-
cluding  Insurance Com-
panies and Banks. 771
(v) Companies registered under
the Companies Act . 051
(vf) Others. 25°51
10000

(¢) In view of answers to (a) above, this
does not arise.

Loan advanced by State Bank of
India, United Commercial Banks
United Bank of India and Bank of India
to Small Agriculturists and Business-

men in Orissa.

2728. SHRI ARJUN SgTHI : Wil
the Minister of FINANCE be pleased to
state the Joan advanced by the State Bank of
India., United Commercial Bank, United
Bank of India and Bank of India branches
in the Districts of Balasore (its sub-division-
wise), Orissa to the small agriculturists and
small businessmen from January, 1971 til)
the end of December, 1972 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Information
relating to United Comumercial Bank, United
Bank of India and Bank of India is
given in the Statement placed on the
‘Tuble of the House {Plared in Library.
See, No. L'T-4444/73)

Information relating to State Bank of
.India is not readily available and the same
will be collected to the extent feasible and
phﬂl’d on the: Table of the Houe,
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2729, SHR{ ARIUN SETHI Will

the Minister of COMMERCE be pleased.

to state: '

(a) whether Government  have per-
mitted certain firms to import machinery
from abroad for manufecture of U-Foam,
if so, the names of the Firms ;

(b) whether any  unemployed techni-
cians or graduates have been allotted these
machineries for starting this industry ;

(c) whether any applimtiohs are pen-
ding with Government for allowing imports
of machines of the above industry ; and

(d) if so, the reasons for not permitting
them to import this machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEBORGE):

(a) Yes, Sir. Names of the firms who
have been granted licences for the import of
machinery for the  manufacture of Poly-

urethane Foam products arc mentioned
below

1. M/s. Bharat Foam Industries, Bom-
bay.

2. M/s. Ideal Foams (P) Ltd., Baroda.

3. M/s. Kanumana Enterprises, Bom-
bay. »
) 4. M/s. K.B. Plastic Foams Indus-
tries, Bellary (Mysore).

5. M/s. J.J. Foams, Jaipur.

6. M/s. Goa Foam (P) L., Goa.

7. M/s. Indian PFoam  Industries,
Hyderabad. C

8. M/s. Jain Industries, Hyderabad.
" 9. M/s. Bharat Petro-Chemical, Delhi.
" 10. M/s. U.Foam, Hydersbad. -

'1::‘ Mis. Hinc“h_st:n_n jFSam"Inﬂ'x;fﬁes,'
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12. M/s. (Smt) Sheela Gautam,
Meerut,

13. M/s. Rajeswar Patel, Patna.
{b) No, Sir.

(c) Yes, Sir, There are 20 such appli-
cations pending.

(d) As the main raw material viz.,
T.D.I. (Tolune-D1-Isocynate) for the ma-
nufacture of Polyurethane Foam Products
is required to be imported 1n large quantity,
disproportionate to the value of the machinery
it has been decaded by the Government that
setting up of new umts for the manufacture
of this 1tem should be phased over the next
few years till 1974 when the indigenous
production of TDI 19 expected to come up in
suffictient quantities

Tourist spots in Orissa selected for
development during Fifth Plan

2730 SHRI ARJUN SETHI Wil
the Minster of TOURISM AND CIVIL
AVIATION be pleased to state

(a) the names of the tourist spots 1n
Omssa which have been selected for develop-
ment during the Fifth Plan , and

(b) the broad outlines of the development
programme in this regard ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): () and (b) The Fifth Plan scheme,
are under formulation and have not yet been
finalised.

Decline in India‘s exports to African
and Aslan countries

2731. SHRI RANA BAHADUR
SINGH: Willthe Mmister of COMMERCE
be pleased to state .

(3) whether there has been a fall 1n the
exports to African and Asin countries
and

(b) if so, the extent thereof ?

MARCH 9, 1978
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THE DEPUTY MINISTER INTHE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):

(a) There was a slight fall in 1971-72
as compared to 1970-71 but statistics of the
first five months of 1972-73 show a siight
increase over the figures for the same period
in 1971-72.

(b) The relevant figures are as follows ;e

(Rs. crores)

African Asian

Year countries Oceania

countries

1970-71 . « . 139°29 487451
1971-72 . . 132*06 44851
1971 (April-August) 4649  184°67
1972 (April-August) 47°78  219°87
¥l wowrdt wehaTicdd ot wre winy

¥ fol wew
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Recruitment of fresh employees in
R.BIL New Delid

2733. SHRI HARI SINGH + Wil
the Minuster of FINANCE be pleased to
state:

(a) whether any recruitment of fresh
employees in all classes was made 1n 1971-7%
an the Reserve Bank of India, New Delh1 .

and

(b) 1f 30, the number and percentage of
the Scheduled Caste candidates selected ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN
(a) and (b). Reserve Bank of India hav®
Teported that reruitment to the officer's grade
18 made on an all-India basis and a8 such ™
formation for New Delh office 1s not main..
taned separately. As regards the clerical
and subordinate staff, including part-ume
sweepers, the number of Scheduled Caste®
candidates recruited and their percentage t°
the total number of employees during the

peniod  1st  Apml, 1971 to 31st  March,
1972 18 as under :
Category of staff No of % of
sC column 2
candidates to total
recruited recruited
1 2 3
«Clags II1 14 7 82%
Class IV 15 22 4%

Strength of U. D. Cs. L.D.Cs. and
Class IV employees in R. B. L New
Delki

2734. SHRI HARI SINGH : Will the
Minister of FINANCE Ue pleased to state
the total strength of the Upper Division
and Lower Division Clerks and Class IV
empiloyes of the Reserve Bank of Indis, New
Dethi upto the end of the year 1972 ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(1) As attheend of the year 1972, the tota]
sanctioned strength of the clerical and
Class IV ptaff of the Reserve Bank of India,
New Delhi office was as under :—

Clerks Grade 1 311
Clerks Grade II - . . 92
Class IV Staft 540

Daily Wages/Part-time Class IV
cmployees . . . 16
ToraL 1,259

Setting up of clearing Houses

2735 SHRI HARI SINGH Whll
the Minster of FINANCE be pleased to
state

(a) whether the opening of the clearing
houses was one of the recommendations
made at the workshop held under the auspiceg
of the National Institute of Bank Mana-
gement 1n December, 1969 on population
basts, and

(b) 1f so, what programme has been
drawn for setting up clearing houses on the
basis of the latest census ?

THE MINISTER OF
(SHR1 YESHWANTRAO CHAVAN)*
(@) Yes The main suggestion of the
workshop on * customer service * held under
the auspices of the National Institute of Bank
Management at Madras in Deceinber 1969
was that the ¢learing houses should be se-
tablished at all places with population of
50,000 or more, which are served by 3 or more
banks.

(b) In February 1970, there wetre 132 such
Centres according to the 1961 census report).
The hist has been updated by the Reserve
Bank to 156 according to the 197r census
report. According to the latest information
available, clearing houses have been estab-
lished at 56 of these contres. Reserve Bank
is pursmung with the commercial banks ﬂxe
question of establishing clesting houses at the
other centres.

FINANCE
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Loans sanctioned to Cluss IV employ-
ees of Nationalised Banks for building
Hounses

2736. SHRI HARI SINGH : Will the
Minister of FINANCE be pleased to staté
the number of employees of the Class IV
who have been sanctioned for loans building
houses under the Employees Housing Loan
Scheme in 1971-72 1n all the nationalised
banks of India ?

THE MINISTER OF FINANCE
(SHRI YESEWANTRAO CHAVAN):
The information 18 being collected and will
be laid on the table of the House.

Setting up of Reserve Bank of India
Officer Cadre review Committee

2737. SHRI HARI SINGH : Wil
the Mimster of FINANCE be pleased to
state:

(a) whether Reserve Bank has set up
a ““ Reserve Bank of India Officer Cadre
Review Committee ” ; and

(b) 1f so, whether any report has been
submitted by the Committee to Govern-
ment?

THE MINISTER OF TINANCE
(SHRI YESHWANTRAO CHAVAN):
(a)and(b) The Reserve Bank of Indis
Officer Cadre Review Commuittee cons-
tituted by the Rcserve Bank of India
‘has submitted 1ts report to the Reserve Bank
of India on the r1th October, 1972

Proposal to change the timings of
Bangalore flight to Delhi,

2738, SHRI C. K. JAFFAR SHA-
RIEF: Will the Minmister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(8) whether Bangalore fught to Delhj
reaches Delhi  Airport at 10-30 p. m. or
sometimes ut 11-30  p.m.; and

(b) whether Government propose to
<hunge the timings of this flight and if
not, the reasons  therefor ?
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THE MINISTER OF TOURISM AND
CIVILAVIATION (DR. KARAN SINGH):
(a) The scheduled arrival time of the
Bangalore Hyderabad Delhi fight at Delhj
girport 1s 22,00 hours.

(b) Aurcraft are scheduled to operate
a number of flights a day between different
points to achieve maximum utilisation.

According of Consent to Com-
panics to raise Capital

2739. SHRI C. K. JAFFER SHA-
RIEF : Will the Minister of FINANCE
be pleased to state.

(a) whether consent has been accorded to
six companies to raise capital amounting to
over Rs. 2 80 crores , and

(b) of so, the gist thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) und (°) According to the
Press Release 1ssued to the Press by the Office
of the Controller of Capital Issues on 3oth
December, 1972 the following 6 companies
were given permission to raise capital
ammounting to Rs. 280 45 lakhs under the

Capital Issues (Control) Act, I947.
Name of the Company Amount
approved
lakhs
1. Shree Vallabh Glass Works
Ltd. . . . Rs 40 34
2. Wallace Flour Mulls Ce.
Ltd. . . . 4 22 50
3. Baroda Rolling Mills Private
Lad. s« . . I'00
4. GI\r:dhor Lamps & Electnicals ,, 30 oo
5. Bitcorp Private Ltd. + 53 3561
6. Swpur Malls Lid. . v s, 150400
Torar , « 2Bo'4s
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Lack of Tounrist Literature with Eis~
torical back-ground of Tourist spots
and objects

2740. SHRI RAJDEOSINGH
SHRI S. N MISRA-

Will the Mmister of TOURISM AND
CIVIL AVIATION be pleased to state .

(a) whether Govrnment’s attention
has been drawn to the news report published
in the Current, dated the roth Februarys
1973 under the caption “Is this now w®
promote tourism’, and

(b) 1f so, their reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION ‘DR KARAN SINGH):
(=) Yes, Sir

(b) The matter pertains to the State
Government and we have 1nvited the atten™
tion of the State Government to this report

Foreign Aid

2741 SHRI RAJDFO SINGH Wil
the Ministerof FINANCE be pleased
to state

(1) whether the foreign aid agreement
signed during the second half of 1972-73
amounted to Rs 227 26 crores ,

(b) 1f so, what 1s the shortfall of the es~
timated foreign aid expected during the same
periol, and

(c) whether Government are not con.
templatng to forego the foreign aid complet~
ely and stand on their own resources®

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and
(b). A statement of Aid Agreements
signed during 1972-73 13 lud on the
Table of the House

() Government1s contantly emphas-
ing self rehance through import substitu-
tion and export promotion. As has been
stated 1n the approach to the Fafth Five Year
Plan the objective is to achieve gero ner aid
By the end of the Fifth Plan period.

MARCH 9, 1873
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Statement
Country Us $

Mllion

Amount
1 Austria . ’ . 2 40
2 Belgum . . 5 00
3. Canaca 67 44
4 Denmark . . . 570
§ France . . . 90 70
6 West Germany . 86 9§
7 Japan . . 81 17
8. Netherlands 2171
9 Sweden 63 61
10. Umted Kingdom 140 40
11 IDA 274 00
Granp TorAar 839 o8
(Rupees Crores) 610 79

Trade agreement between India and
Czechoslovakia.

2742 SHRI RAJDEO SINGH Wilt
the Minster of COMMERCE be pleased
to state

(a) whether Government has signed a
Tready Protocol with Czechoslovakia en.
visaging a trade turn over of Rs. 130 crores
between the two countnes in 1973,

(b) 1f 50, whether this trade turn over m
1973 promises an increase over the 1972
estimated ' level ; and

(c) if so, the mcrease from 1972 to 1973 *

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE)* (a) Yes, Sir.

(b) and (¢). Itis difficult to say at this
stage as to what increase this 1mplies over
the estmated level for 1972. However, 1t 18
likely to be of the orderof 20 pet centor
mote.
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' Confirmation of Aerodrome Operator

Grade I (Selection Grude)

2743. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

() whether some of the Aerodrom®
Operators, Grade I (Selection Grade) who
did not participate 1o the token strike on 19th
September, 1968 were confirmed in No-
vember, 1969 and those who participated in
the strike were not confirmed by the same
Departmental Promotion Committee and
RO post was kept reserved/vacant for them
and if so, whether the strikers have now
been confirmed and if so, from which date;
and

(b) whether the Aerodrome Operatols
Grade 1 (Selection Grade) who have been
confirmed later will supersede those wh®
were confirmed in 1969 and if 0, under what
rules?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINMGH) : (a) Confirmation of Aerodrome
Operators Grade I (Selection Grade) was mad
by the Director General of Civil Aviation
with effect from 19-11-1969 restricted to
persons who did not participate in the Sep-
tember, 1968, strike. Government in the
Ministry of Home Affairs O. M. No.13/9/S/
68-Ests(B) dated 3-3-1970 issued certain ins-
tructions regarding confirmation of thos
participated in the strike, On this besis, the
DGCA considered the cases of Aerodrome
Operators Grade I (Selection Grade) who
took part in the like and confirmed them
Tetrospectively from 19-11-1969 as vacancies
rom that date had become gvailable.

(b) Since the date of copfirmation of
these two Bets of employees is the same viz
19-17.69 Wlle  original imterse seniority
will rensin undisturbed,

3787 L.8.~1.
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wKe
Targets of Bmail Savings in Feurth
Plan

2744. SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be pleased
to state:

(a) what was the target fixed for small
savings in the Fourth Plan ;

(b) what is the tots] amount so far
collected; afid

(c) whether the target is likely to be
achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The target fixe d
for net small savings coilections during the
Fourth Plan period originally was Rs, 769
crores. This was raised to Rs, 1,000 crores
during the Mid-term appraisal of the Plan.

(b) The total amount collected so far is
88 under:—

1969-70 * Rs. 129°92 crores
1970-71 * Rs. 183-78 crores
1971-72 * Rs. 228:01 crores
73- } Rs, 207-00 crores
‘anuary, 1973) (Appm)

ToTaL  Rs. 748:61 crores

(¢) Therevised target for small savings
collectiohs during the Fourth Plan period is
not only likely to be achieved but even ex-
ceeded,

Export of nen-traditional items

2745. SHRI1 JHARKHANDE RAI,
Will the Minister of COMMERCE
be pleased to state @

(2) whaet iy the increase mude in  the
export of nen-traditional jtems in the las*
three yeers;

(b)-what are the main items of none
traditiomal gotds exported ; and

(c) whet 'ste the mein foreign market
of these non-traditional goods ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
SHRI A.C. GEORGE): (2) On the
b ot broad classification
xports of non-traditional items in 1971-7
st Rs. 531 crores showed an increase of Rs*
136 ¢rores over exports in 1968-69.

(b) The main non-traditional items ex”
ported atre.—

1. Engineening goods.

2 Chemical and allied products.

3. Rubber manufactures,

4. Paper and paper board.

§. Perro manganese and ferro-alloys,

6. Cotton apparel,

7. Habrics of art-silk and
fabrics and spunglass.

8. Fish canned and frozen.

9. Handicrafts.

10. ILeather and leather manufactures
(excl. hides and skins raw/ including foot™
wear of leather and canvas.

15. Plastic and plagtic manufactures

12. Sikk fabrncs

syntheti¢

(<) In respect of important non-traditiona
goods, the main markets are as follows -

Items Man Markets

1. Enganeering goods Arab Republic of
{ARE), Tran

Nigeria,

Ceylon, USSR,
Malaysia, UK,

Kuwait, U.S A.

2. Fuh canned and U S.A.,, UK Ceylon,
frozen. Japan end Australia

U.S. A., Belgium,

thce .’K.,

3. Handijtrafts

A Chu.'oinls and UK., US.A, USSR,
sllied products. Nepsi and ARE,

8. Lesather and leather Uan USSR,
manufactures, Yrmee, mﬁ
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Offer from manufactures of Euzopesn
Alrbus for sale of their Planes

2746 SHR] JHARKHANDE RAI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the manufacturers of the
European  airbus—the Airbus Industries
have offered to sell their planes to Indis;

(b) 1f 80, what are the terms offered by the
manufacturers, and

(c) whether Government have considered
the offer and if so, what decision has been
taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH*
(8) Yes, Sir to Indian Ailines.

(b) and (c). The proposals along with
those received from the manufacturers of
other aircraft, are under the consideration of
Tndian Aarhines

Auction of Tea by Tea Board

2747. SHRI PRABODH CHANDRA
Wiil the Minister of  COMMERCE be
pleased to state

(a) whether the export of tes has 1n-
cregsed but the foreign exchange earnings
by India have not incressed proporuonstely
because of the fact that some members of
the Tea Board are themselves buyers or are
unterested i same  fiems buying it with the
result the prices offered are much less,
and

(b) if so, Government’s resction thereto ?

THE DEPUTY MINISTERIN THE
MINISTRY OF COMMERCE (SHRI
AC. GEORGE): (z) Both the voluraes
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and unit value of exports of tea have increased
as shown below:—

165

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR.
GANESH): (2) and (b). The information
is as follows:—

Year Quantity Value Unit price
(Rs. .
3 X Year Budget Revised Actual for
(m.Kg.) crores) (Rs./kg.) Prtaaes 1 the year
1970 202 02 148 75 736 Rs. Rs, Rs.
* 206 1 .
om o1 s: 34 754 1970-71 1,75,000  1,75,000  I,34,000
w2 207 44 15059 7°55 1971-72 1,50,000 1,85,000 1,37,000
' L [ ] *
Forei 1 earnings through prices 1972-73  3,00,000* 3,00,000*  2,36,000
of tes that are ultimately paid are deter- 1973-74  3,00,000* -— —

mined by the demand fortea by all the buyers
bidding the auctions and by the ruling world-
prices.

(b) Does not arise,

Appointment of Part-time Chair
men of Public Sector Undertakings

2748. SHRI PRABODH CHANDRA:
Will the Mimuster of FINANCE be pleased.
to state the number of part-time Charmen
appointed by Government for public sector
undertakings ?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): According to availableinformation,
there are 51 persons, appomted by Go-
vernment, as part-time Chairmen of Central

Gove rnment commercial and industrnial
enterprises.
Expenditure on Tours undertaken by

Officers of Buresu of Public Enterprises

2749. SHRIPRABODH CHANDRA :
Will the Minister of FINANCE be pleaseq
o stmte:

(a) theamount spentonT.A.and D, A,
of officers of Bureau of Public Bnterprises
during the years 1970-71, 197172 and 1972-
73 (up to date); and

(b) the mmount that has been provided
in the budger estimates {1973-74) fof the
purpose ?

*This includes expenditure on T.A./D.A.
of the Action Committee on Public Enter-
prises, Inventory Control Committee and
Working Groups of the Action Committee,

Danger to Sarvival of Jute Industry
in International Market due to Syn-
thetics.

2750. SHRI FATESINGHRAO GAEK-
WAD: Willthe Mmister of COMMERCE
be pleased to state :

(8) whether the increasing use of syn-
thetics by many countries is posing a danger
to the survival of our jut¢ industry in the
mternational market;

(b) whether  Goverment have consi-
dered the possibility of planning = jute stra-
tegy in co-operation with other jute pro-
duang countries ke Bangladesh, Nepal
and Thailand tomeet this threat ;and

(c) if so, whether some defimte steps
have been taken towards that end ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): () and (b

() Asaresult of a conference held at
Dacca under the auspices of UNDR  certain
conclusions have emesged for tackling the

+ Upto 27-2-1973.
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-'-problm of jute *economy mt.h;

Vhih by upreunutivu of big in-
dultrhl lme-tol)'.s. A..ndSwlt-
zerland.

2751. SHRI SAROJ MUKHERJEE;
Will the ‘Minister of FINANCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. §433 on the 2z2nd December, 1972
regarding  visits to U. S. A. and Switzerland -
by representatives of 20 large Business
Houses in 1972 and state :

@ whether the information asked for

has been cullected and if so; whether it will

belaidonthe Tableof the House ; and

(b) the total foreign exchange released
bytheReserve Bgnkof Indiafor the purpose ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b)

Presently -data relating to visits abroad
are maintained by the Reserve bank
of India based on the purpose of the
visit and not by individusl companies. Data
reliting to the large  business houses have to
be collected by scrutinising all approved
applications, The Reserve Bank are com-
piling the data for over 1000 companies which
fall under the 2o laxge Business Houses, and
the inforruation will be 1aid on the ~ Table of
the House as soon as possible.

Decline in ‘Exgort Trade -of - Indisa
Fans L

‘ i7r RE-SARO] MUKHERJEE :

. Will the ‘Minister’ ofOOMMBRCE be

'_plea!ed(om‘ .

V(@) whether memehﬁﬂnof

. Tadia bas, given: ey  repessessation; 0. .

" rogarding lack of Taw materials (componeos).
:f.' _req\dmdferﬂum!ﬂufumcfmy >

mpeﬁtbn ftam Icpm lnd'Chim in the
, 'oimemofpm-

‘heavy exicisé duw-.nm ~Ievion on: cemin nw
muemll, ad

(c) what mp- Govemment p:opone to
take to overcomie these and check
the decline in export of Indisn fans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) A reference .was made to
this effect in the proceeding of the Silver
Jubilee Session of the Fan Makers Asso-

(b) and (c). BExport of electric fans and
eomponenmdurlnzthehlt3yemhave
been incréasing as will be seen from the
following figures o

o

Year Value

' 1570-7_: . Rs. 1-438 crores
197172 . Rs. 1+ 565 crores
1972-73 . » ’

Re, 1° 570 crores
(Apr. 72 to Jan. 73) o

T

WMWmewﬁﬂ!
end components going in the. ewpost pro<
duction of fans are refunded. There -is,
thstefore munmun&eeompeﬁtlve

‘this »

1M«mw5rm‘mw
fmmm«m‘m p«ﬁhted




“¥69 'wﬂzt_m

zm. sum?, JAGADISH BHATTA-—
CHARYYA : W:lltheM\mstet of FINANCE
" bs. plcmdtomte S

ey the total vatue of the art‘icles in mpees
sdzed ‘by “the..customs authorities ‘gt the
‘wérious air ports nnel sed ports of the cmmtn
1972 ; md'

NC) tmmber of smugglm arrested in thxs
connecuon ?

. THE MINISTER OF STATE IN THE
MINISTRY ‘OF FINANCE (SHRI KR.
GANESH) : (2) The total value of the goods
seized by’ the Customs authorities at various
air ports and . seaports during 1972 was
Rs. 856 lakhs (approx.).

(b) 243.

Blpmofnudl‘tonauhdebh

2754. SHRI C. K. CHANDRAPPAN:

Will the Minister of COMMERCE fbe
pleased to state :

(a) whether the Kerala Government. had
requested the Centre to include ‘Beedi’ as

one of th: items for export to Bangladcsh H
and

- (1) n‘ so; the decxsion of Government '

thereon?

THE DEPUTY MINISTER IN THE
MINIS’I‘RY OF COMMERCE (SHRI
A.C. GEBORGE) : (a) and (b). There is no
testtlcuonpnthee;ponotbl_dixtomy
country, including Bangladesh, The Hon.
Member has perhaps in mind inclusion of
bidis in the list of itaras under the - Limited
Pnymenu Arrangement.  There is no pro-

wdmmcludebtduunderthhAumge-'

mem.

ftnm,lndnm mvx-nmdwim wuthe

_Tnble of the House,
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amount s0 tew Jerli

which countrks ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO ~ ‘CHAVAN) ¢ A" state-
ment showing the profits mmw:d in 1971-72
by branches of forexgn companies, including
branchcs of foreign banks, is. laid .on 'the

{Placed. in Libra:y
Se¢ No. LT 4445/73)

* In that year, EID-Parry was the only foreigh
incorporated company which “made “renitt-

shce on account of royalty, and the amount
remmed was Rs :8,516

Moaimng the Code of Grants to sult

thePﬂmadmofhndlmmm
‘Handloom items

2756."SHRI C. K. CHANDRAFPAN:

Wil the ' Minister of COMMERCP_' be

plaased to’ state :

(a)whemerﬂxel(thowmmnmhxw'
recently approached the Centre with a fequest
tomodxfyﬂucodeof;rmuundcrthem
keting development fund to suit the pro-

‘mohmoftheexpmofwhmdim

'lndhandloomxtems.

(b) if so, the broad outlinet thnreot‘; and
. {c) the decision. taken by -Govreament?
THE DEPUTY MINISTER IN “THE
MINISTRY OF COMMBRGB (SHRI AC,

GBORGE) (@) to (). Yes,” Sit, The
W«mmmm

- keting Development Pund finsncial assistance

mybecmndedmmvnduuﬁn;uho
'I‘hemntterxsundermlduaﬂon. R

m-dw'mopm-mwm

of Banks in Rural and Urban Aress -

tudyhnfcr?nm'l‘nhhgpt"

- Officers  to Mmn llnm m :
m‘m

3758 SHRI G Y. KRISHHAN wm

- the MixﬁmrofFINANCBbepkuad w
state: .

@ the s ._..‘At‘-pmmtammd by G,,v."

"mmnrwhikopuﬁngmbmof

bmkainmrulmdmblnms
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(b) whether Government have drawn an

outline of g three year plan for proper training
of officers to man rural and urban banks ; and

{(c) if so0, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SMT. SU-
SHILA ROHATGI): (a) New branches
are opened after cxamining the banking
facilities, business potential and availability
of trained personnel. As regards distribution
between ‘rural and semi-urban’ and urban
areas generally the proportion is 2:2 except
in respect of banks whs have less than 60
per cent of their branches in rural and semi-~
urban areas where the proportion is 3:2.

(b) and (c). The banks are still preparing
their plans for training of officers.

Grant of Maximum Loans for Hand-
loom Weavers by Nationalised
Banks

2969. SHRI G. Y. KRISHNAN : Wil
the Minister of FINANCE be pleased to
state the steps taken by Government to
ensure the grant of maxymum loans for hand-
loom weavers by naticnalised banks during
the fast two years so far as the Mysore State
18 concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SMT. SU-
SHILA ROHATGI): Handloom industry 1s
inchaded in the cottage and small scale indus-
try. Wherever, viable schemes are pre-
pated and bank loans sought, the funds
required are normally availsble after due
scrutiny by the banks.

Pasnily Pension to Pensioners who
retired after 1960

2760. SHRI S. N. MISHRA : Will the
o mister of FINANCE be pleased to statc :

(#) whether famuly pension 13 given to
the famihes of the pensioners who retired
afier 1960 ; and

) whether pensions are admissible to the
widows of the pensioners who retired earlier
than 1960 ?

MARCH 9, 1973
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANBSED : () and (b). The benefit of
family pension was first extended to Gov-
ernment employees under provisions of the
Liberalised Pemsion Rules introduced on
17-4-31950 and these provisions were re-
placed by the Family Pension Scheme, 1964
which were introduced from 1-1-1964.
Families of Government servants who retired
before x-1-1964 are governed for the purpose
of family pension, by the rules in force at the
time of their retirement.

Import of Shoddy Clothes

2761. SHRI 8. N. MISRA: Will the
Minister of COMMERCE be pleased to
state ;

() what steps Government have taken
regarding the import of shoddy clothes;

(b) on what basis these shoddy clothes are
being received in the country ; and

(c) what is the financial implication of
these imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (8) and (b). The Hon’ble
member perhaps wants information about
the import policy of rags, With effect from
12-5-72 the import of rags in REP has been
disallowed except against export of shoddy
blanket to the shoddy sector. Rags constitute
the raw material for the shoddy sector.

Raw Material for Shoddy Pullers

2762. SHRI 8., N. MISRA : Will the
Minister of COMMERCE be plessed to
state :

(a) whether the shoddy pullers were getting
raw materisls for the last ten years upto
1968 ;

(b) whether Government have aceepted
the recommendation of Shah Committee that
shoddy pullers should convert themusives
into spinners ;
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(c) if so, what limit has been fixed for
giving them raw materials , and

(d) upto what time they are expected to
msetal spinmng looms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A C.
GEBORGE) (a) and (b), Yes, Sir.

(c) None.

(d) They were expected to instal spinnng
capacity within reasonable time

Indo~-Banglsa Rupee Trad.

2763 SHRI B S BHAURA Wil' the
Minuster of COMMERCE be pleased to
state

(a) whether the attention of the Gov-
ernment has been drawn to a8 Znews-item
appearing 1n ‘Times of Indi® dated the
13th January, 1973, under the heading
“Indo-Bangla rupee trade disappomats” ,and

(b) if so, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GBORGE) ., (a) and (b). Government have
seen the press report in question, It 1s dif-
ficult to forecast what might be the actual
imports and exports under the Linuted
Payments Arrangement by the end of the
current trade year

Flow of trade 15 §kept constantly under
review and efforts made, in consultation
with the Bangladesh authorities, to bnng
about an wmprovement.

Compulsion to boost Export

2764 SHRI BS BHAURA Wil the
Muuster of COMMERCE be pleased to
stute

() whether while giving  an  outhne
of a composite export policy recently he
stressed the need for applymng compulsion
to boost exports , and

(b) if s0, the broad outlines thereof ?
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THE DEPUTY MINISTER INJTHRE
MINISTRY OF COMMERCE (SHRIA.C,
GEORGE) (a) and (b). There 15 already
{0 operation a scheme of compulsory export
obligation under the 1mport policy for Actual
Users The question of extending the scope
of the scheme 1s under conssderation

Jomnt Ventures with Guinea

2765 SHRI R R SINGH DEO: Wil
the Muuster of COMMERCE be pleased
10 state

(a) whether India and Gunea have
agreed to set up joint ventures in & number
of industries and 1if so, the broad outlineg
thereof ,

(b) whether the proposed gJoint ventured
would be in public sector or private sector ;
and

(c) the extent to which the country s
likely to be benefited thereby ?

HE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRT A.C.
GEORGE) (a) to (c). A high level
delegation from Republic of Gunea visited
India 1n November, 1972 and discussed
the possibiliies of economic and technical
co-operation by India 1  varous deve-
lopmental schemes of Guinea Both sides
agreed to make assessment of precise require-
ments of Gunea and also India’s capability
to meet much requurements m various
economuc sectors Two Governments would
further explore the precise form of co-ope-
ration possible, on the basws of such studies

No concrete proposal for the setting up of
any mdustty m Gunea has been recuved
so far

Problems of Jute Economv

2766 SHRIY ESWARA REDDY . will
the Minmster of COMMERCE be pleased
to state

(a) whether the countries which ate proe
ducing jute propose to come together in
order to tackle the problami of Jute
eco momy , and
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{b) if 50, the namies of the countries and
when the new scheme will start fanctioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. €.
GEORGE): (s) and (b). As a result of a
Conference held at Dacca under the auspices
of UNDP, which was attended by represen-
tatives of India, Bangladesh, Nepal and
Thailand, certmn conclusiéns have been
reached for tackling the problems of Jute
economy m the fields of research, development

and prcmotion, Fuitter action will be taken
by the UNDP as soon as the four Govern-
ments have ratified the conclusions.

Financial Assistance to West Bengal
for takingover sick amd closed Tea
Plaatations

2767. SHRI'TRIDIB CHAUDHURI - Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have received
any request from the Government of West
Bengal for financial assistance for thew
toking over 47 sick and closed tea plantations
and for the formation of State-Government-
owned public sector co-operstion for the
purpose ; and

(b) if so, the amount therecof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) and (b). No specific pro-
posal for financial assistance from the West
Bengal Government has been received in
this regard.

Under-ntilisation of International Alr
Terminal Building at Calcutta Airport

2768, SHRI TRIDIB CHAUDHURI :Will
the Mumister of TOURISM AND CIVIL
AVIATION be pleased to state:

(8) what proportion of the total installed
capacity for handling International Air Traffic
st the Internetional Air Terminal building
at Caleutta Airport is being actually utilised
&t present ; and

(b) the réasons for its  under-utilisation ¥
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(») snd (b). Jtis not possible o quantify
he proportion of , the total instailed capacity
which is being utilised at the Caleutta JAirport
with any degree of accuracy. The under.
utlisation is accounted for by ocertamn Inter-
national opemators  having  stopped operations
through  Calcurta,

Request for Investment of Provident
Fund Amount in Post Office Time
Deposits

2769. SHRI E. V. VIKHE PATIL : Will
he Mimster of FINANCE be plessed to
state ,

(a) whether  Government have taken any
decision on the requests made by the re-
cogrused provident funds of Mumacpay

Corporations, Mumcipahties and Zala Parishad
for p rmussion to wnvest thewr provident funds
m Post Office Time Deposts, and

(b) if 80, the sahient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) -+ (a) No, Sir. The
matter is still under consideration.

(b) Does not srise.

Feeder Ailr Services in Maharshira

2770. SHRI E. V. VIKHE PATIL : Wilj
the Minster of TOURISM AND CIVIL
AVIATION be pleased to state:

() whether the Central Government have
been requested either to start fesder air
services to certain  towns in Maharashtra
or allow private sir transporters to run thewr
own air services ; and

() if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM 'AND
CIVIL AVATTION (DR. KARAN SINGH):
(#) The Diretcor of Tourism, Government
of Maharashiva, has submired a proposal
for connecting places of tonrist interest in
Maharashtza by sir taxi/helicopter services
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and permitting private operators to run
.scheduled air seccvices.

(b) The matter is under examination.

Decline in the Production of
Darjecling Tea

2771. SHRI BISHWANARAYAN SIAS-
TRI : Will the Minister of COMMERCE
be pleased to state :

(a) whether the production of Darjeeling
‘tea is steadily declining and the tea gardens
in that District are facing closure ;

(b) if so, its impact on tea export and
employment situation ; and

(c) the steps taken to prevent the situation
from fuither deterioration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C,
GEORGE), (a) From the following figures
of production of tea in Darjechng during
1969 to 1971 it willbe seen that the production
is not declining :

Thousand

Kgs
1959 . . . ' . 9530
1970 . . . . 10058
1971 . M . M . 101558

Tea gardens in Darjeeling are not in general
facing the problem of closure except a few
which are reported to be lying closed—some
ofthem over a decade.

() and (c). Do not arise.

Batitlement of Central Government
Officers to Travel by Alr

2772. SHRI P, VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state:

(a) whether officers of and above the status
of Deputy Secretary in the Central Gov-
erament offices are entitled to travel by air
on ‘aficis} toues, I so, the number of such
pemons who travelled by air during the year
1973 ;

(b) whether there is & growing tendency
on the part of many junior officers to travel
by air by obtaining special sanction and re-
jaxation of rules and such relaxations are
being granted in almost each and every case
without discrimination, if so, whether Gov-
ernment have drawn any norms to ensure
that relaxations for air travels are not abused
by junior officers; and

(¢) the steps taken to ensure that the tours
are well-planned to aveid cancellation of
reservations and inconvenience to the public
waiting for seats m the Indian Airlines
Planes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) Officers of and above the
status of Deputy Secretary in the Central
Government who are in receipt of pay of
Rs. 1800/~ and above are entitled to travel by
air on official tours at their discretion. The
information about the number of such per-
sons who travelled by air during the year
1972 is being collected and will be laid on the
Table of the House as soon as possible.

(b) In the case of officers who are not
entitled to travel by air at their discretion,
the rules provide that such travel should be
permitted only in cases of absolute urgency
and necessity. Instructions have been issued
1o all Ministries{Departments to emsure that
such approval is given only in really urgent
and unavoidsble situations and thet the de-
cision is taken at & high level, preferably by
Secretaries in the case of officers serving
in the Secretarist and by officers not below
the rank of Jaint Secretary in the case of
officers serving in Attached and Subordinate
offices. In view of the rigid requirements of
the rules there is not much scope for abuse of
the facility of aix travel by junior officars,

(c) As far as possible, official tours are
planned in advance, Cancellation of air
reservations involves Invy of canceliation
charges by the Airlines authorities. The
rules provide for reimbursement of these
charges by Government only in casts where
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cancellation of the journey is due to cir-
cumstances which are anavoidable and be-
yond the control of the Government servant
and this is s sufficient safeguard sgainst un-
aecessary cancellations.

Steps taken to check concentration of
Economic Power

2773. SHRI P. VENKATASUBBAIAH:
SHRI BANAMALI PATNAIK :

Will the Minister of FINANCE be pleased
to state :

(a) the steps taken during the last three
years for prevention of concentration of
economic power ;

(b) the results achievedso far; and

(c) the further steps proposed to be taken
in this direction?

THE MINISTER OF FINANCE (SHR?Y
YESHWANTRAO CHAVAN) : (a) to (c)-
The Government has been taking from time
to time various fiscal and non-fiscal measures
for the prevention of concentration of econo~
muc power in the country. During the last
three years, there has been further step-up
in the rates of taxes on personal incomes and
wealth ; the maxirnum marginal rate of income
tax now is 97.75 per cent of the assessed 1n-
come in the income slab of over Rs. 2 lakhs
and the combined maximum rate of ordinary
and additional wealth tax works out to 1§
per cent. The budget proposals for 1973-74
have carried forward the process further
by proposing to integrate both agricultura
and non-agricultural components of tax
payer’s income for determining the rate
of income tax on non-agricuitural income
and by proposing to plug the loopholes
emanating from the present system of taxing
Hindu Undivided Families. In order to
check tax evasion and thus impart greater
equity to the tax structure, the Government
also proposes to enact & comprehensive legis-

1 ation in order to give effect to the acceptable
recommendations of the Wanchoo Committee,
The proposed ceiling on urban property and
guide-lines issued to State Governments for
more vigorous implementation of ceiling®
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on agricultural holdings are other constructive
steps taken by the Government to curb con-
centration of income and wealth,

The Monopolies and Restrictive Trade
Practices Act, whose provisions are intended
to check the abuse of monopoly power and
ensure the operation of the economic system.
in a manner that does not result in undue con-
centration of economic power has been opera~
ting since the Ist June, 1970, The modi-
fications introduced in the Industrial~
Licensing Policy in Februery, 1970 while
giving preference to new entrepreneurs and
wider scope to small scale sector were also
aimed at checking the undue concentration of'
economic power. As & result of further
modifications announced in February, 1973
the definition of larger industrial houses for
purposes of industrial licensing has been
made more stringent by bringing it 1n con~
formity with the definition contained in the
MR.T.P. Act

The policies of the public financial instj-
tutions including commercial banks have been
oriented in a manner which seek to prevent
undue proportion of available financial re-
sources being directed to larger industrial
houses. As a principal means of reducing
concentration of economic power and eli-
minating the growth of monopolies, the size
and scope of public sector is being steadily
enlarged. During the last three years’
general insurance has been nationalised and
the Government has taken over coal mines
Indian Copper and the management of
IISCO. The area of canalisation of imports
and exports through public agencies has
been widened and the decision to take over
wholesale trade in wheat and rice should
further extend the role of public sector
agencies in the control and management of the
economy,

The above meusures are likely to produce
a salutory effect in preventing concentration
of economic power, The document on the
Approach, to the Fifth Plan inter alis reitera-
tes the objective of moving forward towards
the prevention of concentration of economic
power and she reduction of disparities in
ncome and wealth,
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:775. SHRI M Ky DAGA Will the
M;nh:er of PINANGE be.plensed to refer
to’ the’ reply given ‘to Unstarred Quesmm

" Nb. 7648 on 26th May, 1972 régirding mode

‘of fedtultient of -Hindi :Officers in ‘Exeise
Bepartment and -state. whether Government
propose to review the. system of selecting
cnndxdntes for appomtments to the post of
Hindi Oﬂicers in Central Excise Depamnent
-with’a view to confitm to'the practice adopted
By . U.P.S:C. ' for selection against. similar
posts, ? .

“THE MINISTER OF STATE IN THEd

MINISTRY OF FINANCE (SHRI K.R.
GANESH): The present recruitment to the
posts of Hindi Officers has been made purely
on-an_ad-hoc and. provisional basis and these
appointments are subject to review in the
light of the provisions to be made in the Re-
criuitment ‘Rtles which are expected to be
finalised shortly.

b"‘“.““ Investment and Industrial
Production in Public Sector _

2776. SHRI E. V. VIKHE PATIL : Will
the Minister of FINANCB be. pleased to
state:

. (8) whether any scheme has been for-
mulated to encourage domestic investment
and mduitria.l producum in the public
sector; and

(b) if so, the. outlines thereof?
- THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHR! K. R.
GANBSH) {a) and (b).- Domut:c inyes-

ment in Centml Governsizent mdultrial ‘and .

commeteidentapmel is made from Gov-
ernmental ~funds. and ' internal “resources:
geneuted by the wterpdm themaelves.
~The “Approsch to Fifth Plan” euvisages

oomidembie mppimp of publi inmt.“'
O serping-up o public 4 bk ot et RAL has 10 zticctime
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ete. !&-Wmﬂ ek
steps have mmm the ﬁnmm!

- results - of the opcmxom of - public’ enter-

prisés so that’ thefiﬁiﬁ%ﬁuhe w; gredter con-
tribation: 1owwds ﬁmncmg of mvesmts
in the _public sector. These: measutes in-

cliide ' diversiﬁnmm of “production, better
' maintenance to; redme equipmem downtime, ,

greater £Xport efforts, import of components
and materigls where neeessnry, unproved
labour refations end managerial performance
ete. .To encourage ploughing back of internal
resources, it has also been Isic-down that the
piiblic enterprises should divert ali cash sur-
pluses after wiping out previous losses, pre-
liminary expenses, etc. to finance approved
schemes of capital expenditure and meet
jnternal financial requirements, before de-
claring - dividends.

Qutl!ty ‘of Paper used in Currency
Notés

2777. SHRI FATESINGH RAO GAE-
KWAD : Will the Mimster of FINANCE be
pleased to state

(a) whether his attention has been drawn
to the poor quality of paper used in the cur-
rency notes #s a result of which these notes
becoine worn out very soon ; ‘ahd

(h) uf 80, the remedial’ meesures taken or
proposed to be taken in this regard ?

‘THE MINIS’I’ER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH ) : (a) The quality of paper pro-
duced in the Security Paper Mill, Hoshanga-
bad for printing cirrency and bank notes

_has been consistently a8 good as that of the

paper whieh used 1o be imported prior’ to’
1967-68. ‘The ctirréncy ‘and - bénk notes
become worn: ont very spon primarily s a

. result of frequent handling and. intensity of

circulation, The pm;ﬂng cApasity of -the
india Secuﬂty ”an hmu; not beenlbleto
mm:hthehmmudmmdfowdmmy

!
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may have given the impression that the quality
of paper used {s poor. This impression is
howevér erroneous.

() The question of improving the double-
fold strength of paper produced at $ P.M.
by mcreasing the substance from 70{71 g.s.m.
to 80/82 gsm. 50 as to withstand rough
handling, and alsa the melamine treatment
of all denominations 1n order to increase the
wet-~strength of paper are under consideration.,
The quesuon of wpecial varmish-coating of
paper after printing 50 88 to prevent easy
soling 18 also being examuned Steps have
also been taken to augment the printing
capacity of Nasik Press by induction of addi-
tional staff and installation of modern ma-
chinzs  The problem of soiled notes will
also conmsiderably ease when the new Bank
Note Press at Dewss goes into production by
the end of this year.

Change in the Pattern of Tourists
visiting India

2778. DR. KARNI SINGH : Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether in the recent years there has
been a change in the pattern of tourists
visiting India and more and more of tight-
budget tourists as against affluent ones are
now coming to the country ,

(b) if so, the main features of this trend .
and

(c) the effect of this trend on the tourist
trade and the hotel industry of the country ?

THE MINISTER OF TOURISM AND
CIVIL ANTATION(DR. RARAN SINGH):
(®) to o) bas been an increase in the
propoction of tourists belonging to
younger agh, gioup. The Fereign Tourist
Expenditure Survey recently launched by the
Depirtstene 158y to Yatow more Light on
changing patterns.
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Scheme for Correct Submission of
Returns by Erring  Tax Payers

2780. SHRI BANAMALI PATNAIK :
‘Will the Minister of FINANCE be pleased
state:

(a) whether any scheme has been drawn
to enable tax payers to make correct submis-
sion of their returns;

(b) if so, the salient features thereof ; and
{c) the steps taken to 1 nplemz:nt the same

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R-
GANESH) : (a) With a view to helping tax
payers in the small 1nzom: brackets, who
may not heve complied with the require-
ments of filling their returns of incoms due
toignorance of the law, a scheme had been
drawn up by the Central Board of Direc,
Taxes to encourage acw assesicos in the
small income group to furnjsh their returns
of income voluntarily.

(b) The salient features of tha sch:m2 were
«that the Central Board of Direct Taxes had

advance tax voluntarily, if the following
conditions were fulfilled ;-

@ No assessment had been made in the
case of the tax-payer for any asseas-
ment year before 1-9-1972;
(i) The tax-payer had filed the retuzn
of income for the relevant assessment
year before the issue of a mnotice
by the Income-tax Officer calling for
the return;

‘The income declared 1n the retumn
does not exceed Rs. 15,000/-

(G

(iv) The income assessed under section
143 does not e¢xceed Rs. 15,000/~

Tax-payers who did not fulfil the above
conditions could avail of the provisions for
the waiver or reductionof penalties under
Section 271 (4A) of the Income-tan  Act.

The Schemewasin operation from 1-9-
1972 and expired on 28-2-1973.

(c) Under the above Scheme, the Income-
tax Officers visited specially selected areas t©
assist the tax payers covered by the scheme
to help file return of income and compiete
the assessment on the spot as far as possilbe-
Durning the operaton of the scheme, specis
Public Relations Cells were set up i1n the
Income-~tax Offices throughout the country
to help new and existing tax-payers to file

file returns of incomeand to resolve their
difficulties relating to assessment, refund,
recovery, adjustment, ete.
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Asia ‘72 after Termination converted
mto India Festival

2783. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased to
state

(a) whether after termination of As *73
it was converted into India Festival to
continue till the end of January, 19733

(b) whether any consultation took place
in regard to converting Asia '73 into India
festival with the Indian participants ; and

(c) What was their resction to the con-
tinuation of the festival tillthe end of January
1973 ;
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) ; (a) After thelclosure of Asia
732 , the International ‘Trade Fair was cone
verted into Nationhl Industries Faie.

(b) Yes, Sir.

(c) They were agreeable to the continuance
of their pavilions after Asia ’72.

Setting up of an Export Processing
Zone in Electronics

2784. SHRI H. M. PATEL:Will the
Minster of COMMERCE be pleased to
state ©

(2) whether GGovernment have set upan
export ‘procesiing  zoneim ¢lectronics,
near Santa Cruz Airport in Bombay;

(b) if so, the broad outlines thereof; and

(c) the extent to which foreign exchange
earing is likely to accrue consequently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C
GEORGE). : (8) and (b). It has been
decided to set up and Export process-
ing Zone for electronic equipments and com-
ponents. The main features of the project
will be :

(1) The Zone will be established in
an ares of 100 acres, 7 Kms, from
the internationsl girport at Santa
Cruz, Bombay. The land has al-
ready been earmarked by the Gov-
ernment of Maharashtra.

(i) The project is entirely export-
oriented. The units admitted into
the Zone will be obliged to ex-
port 100 per cent of their produc-
tion, i, &« antty of thesy protiucts
into the rest of India will be Poo
hib ted.
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(i) The units in the Zone are pro-
posed to be given certain facili-
ties and concessions, such es o
the matter of import of tw mete-
rials, components, capitsl equip~
ment, etc.

(c) While no firm estimates of foreign
exchange earnings ¢can be given at this
stage, it is expected that the Zone will help
to ralse the export of electronic equip-
ments and components from Indin substan-
tially.§

Decrease in the Production of Cotton

278s. SHRI H. M. PETEL : Will
the Minister of COMMERCE be pleased
state :

(a) whether cotton production during the
current year 1s likely to decrease and if so,
to what extent;

(b) whether there are plans to import
cotton to make up for the anticipated fall
in cotton production ; and

(c) if 30, the sources and t‘,e financia]
allocation for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (8) The decrease i1n produc-
tion is very roughly estimated to be of the
order of 72 per cent.

(b) and (c). Import of 4 1 lekh bales
costing sbout Re.56 crores and 1:4 lakh
bules costing about Re.38 crores from Sudan
and A R E respectively have been arranged
under the Bi-lsteral Trade Agreemenms
with these countries.

Formaulation of Expert Development

2786. SHRI R. R, SINGH DBO : Will
the Minister of COMMEBRCE be pleased
to state

(o) whether sctvernl State Govermments
heve formmiated sxport devslopmunt plsss

to tap thelr poteniial for foreign exchange
earnings to the masiivefh ;
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(b) if o, the broad outlines thereof ; and

{c) whether plans have been formulated
in consultation with the Central Government
and if not, the reaction of Government
thege to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : () The Indian Instutute of
Foreign Trade has carried out export po-
tential surveys in some of the States but
Government is not aware of any specific
export development plans formulated by
State Governments.

(b) and (c). Do not arise.

Setting up of a New Financial Organi-
sation for the Cotton Textile In~
dustry

2787. SHRI ARVIND M. PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have ruled out
the setting up of & new financial organisation
for the cotton textile industry ; and

(b) if so, the reasons therefor and the
alternatives suggested ?

& THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) No, Sir.

(b) Does not arise,

Revenue from Income-tax and wealth~
Tex in Delhi

2788, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
10 stute the total amoust of Income-tax sand
Wesith-tax collected in Dethi in the year
97a~73 o far ?

Iy L85,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : The total collection of Income-
tax and Wealth-tax, in respect of the charges
of Commissioners of Income-tax whose
headquarters are situsted in Delhi, from
1-4-3972 to 28-2-1973 is as follows ;e

Income-tax .. Rs. 80,05,54,000

Wealth-tax ., Rs. 1,47,31,000

Proposal to bring synthetic and mixed
fabrics under Price Control system

2789. SHRI DHARAMRAO AFZAL~
PURKAR : Will the Minister of COMMER~
C_E be pleased to state whether Government
propose to bring synthetic and mixed
fabrics under price control system and if so,
the broad outlines of the proposal ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRIA.C.
GEORGE): No Sir.

CORRECTION OF ANSWER TO USG
NO. 682 DATED 23-2-1973 RE. VISIT
BY CENTRAL STUDY TEAM TO
TAMILNADU

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : In reply to
parts (b), (c) and (d) of Unstarred Question
No. 682, answered in the Lok Sabha om
Friday, the 23rd February, 1973, it was
stated as under:—

“the Central team recommended 2 ceiling
of Rs. 7-25 crores for the financial
year 1973-74"

Whereas the correct position is as undet:—

“the Central team recommended a ceiling
of Rs, 7:35 crores for the current year
and Rs. 7:00 crores for the financial
year 1973-74".

The typographical error is regretted.
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n R
"CATLYING ATTENTION TO MATTER.
" OF DRGENT PUBLIC IMPORTANCE,

- JREPORTED Crists IN- HANDLOGCM AND
POWER LOOM INDUSTRIES '
SHRIK. S. CHAVDA (Patan): Mr.
Speaker, $ir,1 have notreceivedithe statément
from the Government, regarding my Calling
Attention Notice. Ttis normally circulated
to the Members. I have not received that.

+SHRI DINEN. BHATTACHARYYA.
(Semmpore) . have ‘pot received also.

Sbri K. §. CHAVDA : He has ‘not
received also, Sir.

"MR. SPRAKER : Iam sorry, the state-
ment has comne very lite.
(In:mpt:qm)

MR. SPEAKER: Mr. Reddy, I don't
know anything about jt. I am not responsible
for ‘the Short Notice Question; Y think,
tmust have gone to the Government. It is
for the hon, Ministerto accept ornot to accept
it.

(Imermpmm)

MR :SPEAKER : Mr. Reddy, this is not
the proper stage. I have already called the
next item, Calling Attention.—Shri Chavda.

SHRI K. S. CHAVDA : Mr. Speaker,
er, I call the attention of the Minister of
Commerce to the following matt:r of urgent
public importnncc and I request that he may
mnke a statement thereon i

"I'hc reported crisis in the handloom and
powerloom industries due to unprece-
dented rise in prices and mn-dvmlabllr
ty of yarn,”

THE MINISTER OF - COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
M. Speaker, Sir, It is conceded that the
decentralised sector is facing severe yarn
shoftages. “This situation is:a dinect sequ] to
severe power-cuts offecting ail the yain pro-
ducing States. - The position kas tskeh:a turn
for the worse because 33% of free yarn . pro-
duction capacity is located in ‘Tamil Nadu
which is under 75% power cut, .In Uttar
Pradesh, the power cut is of the order of 65
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per chat mow. " f'hie "Gt diclinie i 'pho -
duction capnot be quantified. The price
lguﬂ which Hit the free yarm avidfabimity - in

ebriary, 1973, T8, Bowever, ‘fn&iatm of s’
anticipated $teep declitié th free yirn svafls
ability. ¥ have been seized of this problem
in all its facets during the last fortnight or so.
T have held discussions with the Ministers
of ' different Stite * Governments and répre-
se:iﬁuves of thie Gottsn’” fextile ‘industry - ind
thade, At all stugés; the Planiiing Comenis-
siofi hat ‘also been’ aésoeiited with -these
discussions. )

-

The pxoblcm because of i its very intrinsic
charter does not lend itself to_solutions which
would fully satisfy the requirements of the
decentralised sector in all the concerned
States. Physical fall in production levels due
to circumstances beyond our control cannot
be completely corrected. To that extent,
the decentrahsed sector would have to Hve
with 'shortages, at least for’ the ensuring four
months. I have, however taken the following
decisions which should ease the situation t®
the extent it is possible :

(1) The producers of cotton yarn would
be statutorily prohibited from selling yarn
except in  small quantitics in the form of

beams (meant | for _power-looms), o
the trade or to anyone else except to the
nominees of the Textile Commissioner. This

is in pursuance of a voluntary obligation
taken by the industry to place 100 per cent
production of free yarn at the disposal of
Government. The production is expzcted

tobeof thcorderofaﬂ million Kgs per month
and this. mll be distnbutcd by the . Texnk
Commissioner.

(2) Al manufacturers of yarn shall
under a Statutory Orpder, have to .s¢
yarn only to the nominees of the Textile
Commissioner.

85 *The mumumcrnrers oF Yadh 4or dvil
consumption it havito tﬂcﬁ not less than
60,pet cant of sych, yarn in the. form of hanks
{meant for handlooms) and not Jess than .20
(per cent in the form of cones (meant for powe ©
need some time to scquire recuisite recling

}
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(4) Mills producting end supplying
Sosiery yaris ghall have t0  continte to do so
under a statutdry order.

(s) Each mill shall, under a statutory
‘Order, have to display the name of the unit, the
-count of the yarn, and the ex-factory price of

the yarn on each bundle of yain delivered by
the unit for the decentralised sector or civiy
~consumption.

(6) The production pattern in terms of
counts shall, under a statutory Order, be
pegged down to the pattern obtaining in
December, 1972.

(7) The prices shall be statutorily noti~
fied for each unit as follows :

(@) Upto counts 408 and below, the
market prices of December, 1972 will be
adopted. This is being done because there
was no price like in these count of yarn
upto  December, 1972 over the previous
8-10 months.

(®) In regard to counts 60s and above,
the regulated yarn prices adopted from 18
1972 would be taken as a base and also the
following factors would be added thereto ;

() Changes in the prices of eotton
since August, 1972.

(i) Increase in labour cosgs.

(i) Extra burdenon the unit due to
power-cuts by way of lay-off compensation
payable to workers as  well as distribution of
the present overheads on a much smaller
production.

fiv) In respect of ynits located in
Tamil Nadu and U.P., & further 6 par caat
-sllowgnce wauld be allowed both for the
lower as well as for the higher counts, bgcause
of the higher incidence of power cut in these
t?Vb States.

, () The impact of a recently ann-
tPWRCRS 40 Der eeRt xmpon duty,.en imported
ROUQRS.

(8) Yarn ‘txpores shall be condacted in a
regulated manner, In respect of contracts
e ereoution, deliveriés shall be staggered
beyond June 1973. Fresh conteiem dtmy .be
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registered with TBRPROCIL for deliverie®
for Ist Septemiber 1993. A criling will be
put on expore of yarn,

(9) Inrespectof fitm export ordersof hand-
loom goods, special allocations will be made
after each contract has been scrutinized by
TEXPROCIL/Handloom Export Promotion
Council.

State Goveérnments, particularly Tamil
Nadu and U.P. are being requested to make
additional ppwer available to the spinning
units. Unless production revives, acute
shortages can neither be averted nor mitigated.

Tamil Nadu Assembly have passeda Reso-
lution requesting the Central Government
that the entire production of that State may
bemadeavailabletothehandloom and power-
loom sectors located within that State™ in pur-
suance of which they have also entered into
an agreement with the Southern  India Mill
Owners Association, In this situation of
overall shortages a rational and an equitable
system of distribution has to bs enforczd.

T have received representations from some
segtors of the industry urging that counts
below 26s should not be brought under Dis-
tribution Control for two reasons. Firstly,
there has not been gny undue price rise in
these counts of yarn; and secondly, the States
where these yarns are used do not have any
infra-structure to lift the quantities allocated
to them. I have found that the regulated
scheme enforced from Ist August, 1972,
petered out mainly because only 50 per cent.
of the free yarn production in the higher
counts was controlied underthe scheme. I am
firmly of the viewthat,in the presentsituation
half measures will creaf no impact and have
10 be firmly yuled out.

Regarding lifting of yarn, I am addressing
the Chief Ministérs immedistely to let me
know whether they will be able to retire the
documents, take deliveries and distribute
‘the yarn within their States. In case they
want Centrul Government assistanos in this
behalf, T shall direct the Qotton Corporwtion,
f Inhe 1o act-s.the sold selling agent of
the «doneerned State Goveriment fto this
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purrose. The mill sector, inetpecu've of
their geogrephic location, shall have to con-~
form to the measures now being announced.

The success of the scheme  depends on the
co-operation of various State Government,
Iam, therefore, requesting the {Chief Minis-
ters of all States to set up watch-dog com-
mittees consisting of different interests like
industry, trade unions, representatives of
handlooms, powerlooms, mill sector, Mem-
bers of Parliament of the region and Members
of the State Legislatures to study and supervise
the harmonious functioning of the arrange-
ments outlined above,

SHRI K. 8. CHAVDA : I have just
received this very long- 6-pege statement.

In spite of a very good cotton crop last year,
" there is a big shortfall, as agreed by the
Minister also, in the production of yarn in
the country, particularly in Tamil Nadu,
Meharashtra and Gujarat due to power
shortage and power cut in these States.
Mills are not inclined to enforce a ban, to
cut on the consumptionof yarn for weaving
cloth. If they do so, naturally they have also
to retrench the workers. But the entire
shortfall in the production of yarn passes onto
the decentralised sector, that is, the handloom
and powerindustry, Under these circumst-
ances also, Government export yarn to foreign
countries, ‘This has resulted in an unprece-
dented rise in the prices of yarn and weavers
are not in a position to purchase yarn at such
high prices. If they do so, they are put‘toa
loss because the prices of handioom cloth
have not risen correspondingly.

Secondly, this has created widespread un-
employment in the handloom and powerloom
industry which gives employment to over

10 million persons in the country; this is the
second biggest industry, the first being agri-
culture.

The Mibister has mentioned the steps .he
has taken which are contained in this 6-page
statement. 1 would like 30 know one thing,
It is reported that Tamil Nadu is going to ban

-the movement of yarn from that State to .other
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States. - If this - happens, other States like

Maharashtra will follow suit-and there will be

difficulty, as other States - will be starved of

yarn,

" I would like to know what steps the Govern-
ment is going to take to meet this situation,

Secondly, the hon, Minister said-that he
had convened a meeting to find out a solution.
I would like to know when the meeting was
held and when ' the recommendations or
decisions taken at the meeting will be im-
plemented.

The handloom industry is also exporting to
foreign countries and that is why, if adequate
quantities of yarn are not made available to
the handloom and powerloom industries, the
export of handloom cloth may also be ad-
versely effected. This also should be taken
note of.

PROF. D. P. CHATTOPADHYAYA :
The hon, Members have raised very pertinent
and very relevant questions, but most of them
are in the form of some suggestions and
queries, to which I have already provided the
answer. Even then, since the hon. Member
has raised them, I will touch upon one or two-
of them. I entirely agree with the hon.
Member that of all the sectors, decentralised
and centralised, of course the decentralised .
sector comprising the powerlooms and hand-
looms provide bread without butter to some
eight million to nine million people who
deserve our first sympathy. The policy
statement I have made before you takes parti-
cular and special and preferential care of
that very sector. So, if the hon. Member
has found time, he could go through it and
see for himself that the whole scheme 1s
otiented primarily to their needs and their
problems.

The second question is about the export.
It is only a small quantum of our total textile
production that we export, but inthe contest
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PROF. D. P. CHATTOPADHYAYA :
1 entirely agree with you.

SHRI K. S. CHAVDA : Instead of ex-
porting the yarn,  give the yamn to the
handloom weavers so that the handloom
products are exported.

PROF. D. P. CHATTOPADHYAYA :

I entirely agree with you. If Mr. Chavda
suggests that extra yarn should be given to
the dsezxatralised s22tyr [+ ta2 pHyny D1 of
export, I entirely agree with him, but 1f he
meant—] do not know whether he does mean
that—that exports should be cut down to fi
the decentralised sector, then I have a shight

reservation. I was only trving to mike  thag
point.
The other point that he referred 1 also

very important, that 1s, the problem of the
Tamil Nadu Government, Already, the
Tamil Nadu Assembly has adopted a reso-
lution requesting the Central Government
that the entire production of their State may
be made available to the handloom and power-
loom sectors located within their State. I
understand the problem of the Tamul Nadu
Government  because really they are mn
difficulty. But difficulties are not pecubar
to that State. The difficulty 1s all over,
It is almost a national problem resultng from
a nawral calamty over which we have no
hand. So, the problem being what it is,
and the shortage being what 1t 1s, we have to
distribute our shortage as rationally and as
equitably as possible,

SHRI E. R. KRISHNAN (Salem):
That 1s only temporary; up to April.

PROF. D. P. CHATTOPADHYAYA:
In the long run, as Lord Keynes said, we will
all be dead and they will be discussing not
this but they will be discussing something
else, It is the short-term problem that we are
dealing with,  After the onset of the monsoon
which, we hope, will be good, many of these
problems like the power-cutand consequential
difficulties will be over. The short term
problem faced by the Tamil Nadu Govern-
ment is ot pecaliar to Tamil Nedu. There
are mangy other  S'ates. The other day
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had a discussion with the Indusiries
Minister on phone, I found the response was
very friendly and conciliatory and that he is
also trying to sort out the thing. But th.
resolution on the face of it reads pretty dis-
turbing. Ientirely, share the view expressed
by the hon. Member Shri Chavda that the
shortage being what itis, the total production
should be equitably and proportionately and
rationally distributed among all the State
suffering from power cuts.

SHRI DINEN BHATTACHARYVYA:
Only the other day the ] some issue was raised
and discussed 1n the other House and that
statement as reported is not exactly the same
as the Minister is now giving to the House.
The Minister says that it is a national ques-
tion. You will perhaps remember that since last
March this issue was discussed several times
in the form of call attention and quesuions
and stereotyped answers were given by his
predecessors just as the one he has given
now, that such and such committes has been
appointed and another committee had been
set up to see if the first committes was func-
tioning properly and so0 on. We fined that
the remedial measures was the setting up of 2
committee, nothing more. The whole cotton
economy, starting from raw cotton and ending
with the finished product 18 still predoma-
pantly under the control of the big monopoly
houses and the result is while the raw cotton
price is going down the price of finished pro-
duct is going up. What is the reply of the
Minister to this ? You are a8 new Mimster
with youthful vigour 1a you and I expect at
leastyou to put thesuggestion here to your
Cabinet that you are here and now nationa-
lising the whole textile industry; in that case
you will not have a separate statement from
Tamil Nadu and another from Maharashtr a
or West Bengal. The question relates to ten
million people; they are spread all over the
country, Tanul Nadu, Andhra, U.P.,, West
Bengal, Maharashtra and other places; they
are handloom weavers all. You will perhaps
gemember that when the Britishers came here
they tock the first step to see that the weaver
of our country were destroyed; they cut their
fingsrs. The same thing is repeated in
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{Shei K. S. Chand]
motherfo&»m;yo\iuéf&ehu'thé weavels th
starve and die peacefilly. Miny' wedverd
in West Bengal Nadiddl and Hooghly have
commutted suicade because they could not
survive this sort of shortage of yarn My
first pownt 18 Whether you sre going to
nationshse the texnle mdustry Yegiming
from the purchase and sale of the raw cotton
to fimshed products

Regerdng the Tamilnadu Assembly state-
ment, you sre perturbed My question 1s
this  There 1s a total shortage To what
extent 1s 1t ? Are you prepared to see that
1015 equally shared by all the States 2 If the
Tami Nadu shortage 18 75 per cent and mn
snother State1t1s 5or 10 per cent throughout
the country you mamtain the policy so that
the shortage 15 equally shared by all the

States

Then comes the queston of price
In tus statement m the other House
the M muster aémitted tHat therise 10 price was
unstificd It has gone up by 5o to 160
per cent You ate pleading as 1f you have
nothmg to do  ‘The hoatdets have
hoarded. The bankers hid given them
credit to purchage 1t in latgé duantities and
stock it Then why are you here ? You are
not sumply a spectator You have some role
toplay What have you done sbout this
problem which 1s eating the Lives of about
1 crore of people all over Intha ? In Salts
m Temi Nadu, the weavers are offeting
satyagreha for what ? For yan at a reasdn-
able prnice You are accusing the Stite
Govrnments sometimes that the whdle stock
18 not hifted. In “Tamil Nadu Asserbly it has
peen pomted out tharitis nota fact that they
have not lifted the full Quota givent to thein.
You cannotshp away with these lume excuses.

Yduhavemﬂ\ummdfeMpuafnt
stec] [and cosl al} over the country, 'Why
not mtroduce the same systern 4o Tespect oF
corton and yarn @ Weavers miest s with
teafs in ther eyes vaying tiey lave to pay
even 100 Py ¢ént snore sometimes thim  wirkt
gmwvmmMm:hmmdMMu
ply.! 'Why 1 this discrintinatioh  sowasd
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the céstern tegich 7 ¥ kddw 1ff Bihar thske
are a large number of filehébwho we tn thé

meagre income they got from wea coarse
cloth, towéls etc But they are alto ho,
getung yath m propertime  $6,the {1 e

all ovet the coutitry inust gt yattiat the swme
price  If at the present thofnent you canhot
bring § satytory Jeguslation for that, at least
you can give some subsidy to the wavers of
West Bengal and the eastern region  weavers
and are dymg I come from that constity-
ency The remedies that have been sugg-
ested are stereotyped and the weavers will not
be satisfied withit I want to know whether
any rehef will be given to the weavers who
arc not getung any yarn (Interruptions)

Can the munster and his supporters tell me

why there was such an abnormal rise *

‘There was a 11s¢ 1n price of 1§ per cent upto,
December Suddenly, there was a jump
by hundred per cent Government 18 res-
ponsible for cresting' khis condition So
it must takefull responsibility for the mam~
tenance of the starving weavers

PROF D. P CHATTOPADHYAYA :
Though I heard some of the comments made
by the hon Member, I really do not know
what questions he has put I very much
sppreciate us anti-monopohst attitude, Bat
I cannot share the view that he alone has a
monopoly of the care, sympathy and anxiety
for the conditton of the weavers,

If oply the hop. Member had gone through
the statement  he would have found that 1t 18
precsely to alleviate the sufferings of the
poor weavers that we have brought this schbme
before the House, He has stdted that thiy
scheme 1s stereo typed. I am convinged
that he has not gone through it Othe:
both quantitatively and qualitatively, he m
have found that 1t 18 & new ycheme.

SHRI K. S, CHAVDA . I received the
stasament just when I was on my legs.  §o,
st was not possible to go through it in full,

PROF. D. P. CRATTOPADHYAYA :
zen Gndetbtihd thet poist, Dut wostadied
eriticiete whoulll be avolded.
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The question of Qumnn: g the monapolists
is al'néfu:g; unfounded, because {n the schestie

we have wiade gxplicit provision for cent per
cent procurement. Secondly, even in the
matter of distributioh, 'we ate keeping
sbeojute control over the mechgnism and the
agencies concerned. It is quite different from
the schethe we tried previdusly.

Coting to the question of prices, it fs
becguse of the steep price rige since December,
particularly evident from the figures of
Jantary and February, that weé have been
persuaded that we should do something and
this 18 the result. We have decided that the
price rise of the previous twp months will be
completely neutralised and the price level
would be brought down to the December
level. Some other fagtors that have to be
taken into cpnsideration are also mentioned
in the statethent. The whole scheme is to
see that the role of hoarders aud traders who
corner the stocks 1s totally eliminated.

Then he said that there is some discre-
pancy between what I sald the other day in
Rejys Sabha and what I am now saying.
There is no discrepancy; there is only some
difference in the level of concretisation.
Earlier, we were thinking along some lines
and now we have got a concrete scheme,
Before coming with this scheme, we dis~
cussed it with dafferent sectors like handloom,
powerlocm and mills and trade umons. So,
under the constraints this is a rational and
aceeptable scheme. Gaven the co-operation
of the State Governments, M.Ps., MLAs.
and trade unjons, the criucism will prove un-
founded and unjustified.

SHRI DINEN BHATTACHARYYA :
I put a specific question regarding the equa-
Msation of yarn ptice throughout the country.
He has not replied to that.

PROF. D. P. CHATTOPADHYAYA :
It is upnder the study of a high-power
Commiftee.

ot wae Tox wgwt (Fafn):
worw o, s off X o wmw
far g @ ot o @ Rk
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gFl F g oW W E AT
wETeN e W1 feme T
wriw 3% fafrees wfoedt & gam fqu
a1 s gen fafret 3 W go dte &
T W wwenn & g gres
fom @ Sfew Sed wTaOE W9 UE
w0 W fpgaw & fafew feall
¥, gux ww R, fagre ®, Fw §,
afrw ¥, wgrae ¥, W 539 ¥
—ZF GHT  ZATR ¥ ®OE-SOR 20
arg g § ok % ofard W
W & o Y A o A0 W W
oot wor ot feaf % § 1 oafy R
A e geft Sfew § g e
wk faamr ¥ SR ave wTeeTar
g e & 1 @ fagre & & v
wF syt wga § fr 3 qoe &
qfcavr s @ ? g T @
ey & § Afew oud avaer Wi
o g T R ERE A T § Wi
B saw o O W wET A W
&1 % are T ¥ sgAT W g fn
"o S qur faar § 6 v SR
A GE T A UL G F W
9T W fefgsqma o< IR v
ay o @ € mfn Sy AR FRe
&, 70 sfaw ik 30 sfawe, & @
WrAWMRE?

T OWT WY EW A AT W
TR MW R § oy W
oy on ? W
WA W WY SweT WYEW W
% ¢
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fer—amry w37 & fr o QX
rH IR @ E B Y g
T & af § gy § wied
% wgar g amrre Y ¥ TR AR
AT WX 35 @R YT wwd
§ W W v o Y X g aw
82 Sty ag v § forad wwd Gaow
= ® ¢ ok sar sfomerey
LT FHTRd FT Q@ § | Tl g
fewelt #t wH & wrOU QAW
& Ao A ¥ 1 X Ay W A
& A A feafr ¥ 0 g et
TR ol ¥ e ¥ oW I
whE Y aew & wrd § ) Wi W
e @ fafem ) R s Rw
qrg, TR, deaye ¥, fagw A
wrEge, fagk ols, e &
W X T dnr § 1A oY wae ¥
W AT R T @ E 7 T
afar af) aawr § fv Gy Y @
T AT Y $T & F@ wE { ey
N wEEr g g ?

& gg ¥t wigm 5 ogr g A
R & @ § Tax W, W,
ghamor ¥ =gy Fa1 %@ qra A MR
&y or @ &, ara< & faqw ¥ Wy oA
waear 7@ o1 @ § 5 qEew A
T gk far P g ff saT A
greft owadfy dw ¥ W oA &
faqumrear s M@ & o gr
SYSRA ¥AAT AGRT WY A Awg
N frafae w0 & g fror o ) W
wieforr ey q@r w% v e
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e fear § fead ofr @y s
¥ g W e v § e W
e e s g fawr o 7w
wrax 9 W o fsur § av Y fe oy
AR WIS A} g T AR W
Wt wreE Wy W@ frad Wik s
® s v qur wfes @@
&< fer o o% famd AR W
wftw ga faer a%?

wiaw aw g § w1 wio Y
AT FW W4T W@ § A 7 e dar
Eeom A aTd ok wEy feyw &
sfafafeay #t o 3 ? oY 3T W
Fwamel ® g, sk sw & afq
IT A GHET A EW FA A 99 W
qifeflem &, @ @ # Wy
oY A AT @ § AT T %W Y
T IAT AAT 9T W A FAT wL )

PROF. D. P. CHATTOPADHYAYA
I thuink, I have answered some of the questions
raised by the hon, Member

About the scheme of implementation, 1
said 1n Bombay on the sth that, within seven
days, we would announce the scheme It is
nice, within four days, we are announcing the
scheme today He asked me when we are
going to implement. Right from today.
Since the decision has been taken and the
scheme has been drawn up, right from today
we are gomg to implement it,

About power shortage, as I have said,itisa
natural calanmuty resulting m power cut and,
therefore power shortage. We have to put
up with these difficulties, whether we are 1n
position or in opposition, this shortage has to
be shared, whether we are in this State or in
that State. I very much share, as I have said,
the anxiety of the hon. members for the
suffering, and it is for that that we have drawn
up the scheme under the constraints which
are there.
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About power shortage, I have already said
in the body of my own statement that I will
be writing to the Chief Ministers of States
requesting them to do, even within the frame
-work of the constraints of power cut, what
best they can to make it available for the
weaker sector of the textile industry.

Secondly, the question of power shortage
and the remedial measures is a high level
question, and an inter-ministerial committee
of the Union Government is seized of the
matter; it has been engaging the attention of
the highest authcrity and some measures are
being taken.

About distribu tion, I have said that I am
addressing the Chief Ministers imme-
diately to let me know whether they will be
able to retire the documents and take up
delivery and d istribution of yarn within their
States. In case they need assistance, we
have our machinery to help them. But the
most important help will be of the watch-dog
committee, as I have said, which, I suggest,
should consist of different Party members,
MLAs. and MPs., trade union leaders, who
.can help a lotin the successful implementation
of the scheme.

ot waw faq wqwe : wga ¥
@ Al ¥ dafor dgw oW
wird & ¥ oy 9 ¥ g i
g fuy § AT 57 ol aw
g wrtardr Y g€ & 1 & S g
g 5 ax % qrag miw §, s Wl
! dfor f W wT §T FT G
W@ & A § w §o srear w6 7
W AR § Aet ot ¥ 3o T ey
g
PROF. D. P. CHATTOPADHYAYA :
It is not within my ministerial competence
to give a categorical answer to this question,
because, as 1 have already seid, a high-powered
inter-ministerial body is looking into the

matter; it is being examined very expeditiously
and a declsion will be taken quickly. So,
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on behalf of this Ministry, I cannot take a
plecemeal decision which affects 8o many othe
sectors of industry and so many other
Ministries.

SHRI R. K. SINHA : (Paizabad) :
I have heard the statement of the Minister,
It is good that he has spelt out the details
of the programme of action. He has said
that there would be no half-hearted measures,
But I would like to say that in an industry
which employees ten million of people, the
problem is there—of the groaning populsce
in India; there are ten million families who
cannot be provided for if there is a crisis
in this Industry. People, mostly
Harijans and Muslims, are on the
verge of starvation in Eastan Uttar
Pradesh, Bihar and different parts of the
country. Itis good that the Minister has held
discussions with the Ministers in the States.
It is also good that he has held discussions
with the Planning Commission and I am sure
that he will not take the full time limit of
four months because this limit of four months
should be used for examining a long-range
programme for ameliorating the lot of the
people who are suffering. Power shortage
is a lame excuse because only if we look at the
figures, in 1972 there was a record production
of 468 million kg. whilein 1970 it was 406
million, kg. There were invisible exports to
some countries and cornering of stocks
If the Ministry acts positively, the partia
shortage which is there should be con-
trolled.

Then, the Minister in the Rajya Sabha had
said that there will be a price pushing back.
Therefore, when the price fixation is
examined, it should be put at & lower level.
The Minister should remember thet his
predecessor has been told by representstives
of Parliament that there were stocks worth
Rs. 50 crores lying in the godowns snd they
could not be sold because the products of the
handloom industry could not compete with
the products of the mills, They were pro-
posed to be taken over and exported to Bangla
Desh and other countries. What is the
Ministry going to do sbout it ?



Grisis ni.

Then, the friend who asked questicns earlier
ﬁu spoken about the Handloom Bpgrd, Why
unttheyeetuptneﬂmdloqmﬂmrdnsa‘
statutory body instead of filling it u 2
officers who do not know and who not
understand, the problems of ‘handloom in-

dutry ? W‘hy not you set up spinn;ng mﬂl;
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Mim try examine the quesuon of setting np
spmmng mﬂls m ma)or centres wh re

a'h ' Faizabad’ where the smﬁll scale 1ndustry
is a!ready t.here This shotild be ‘examined

and also adeqmte bank credxt mnde avmlab]e
1o, thesc smaIl weavers, whether it be powe:
loom mdustry or handloom indus(ry

"1t the ‘revised statement of the Minister
Hid’ beeri“laid on ‘the Tible of the House
eiiffier; there would have been a iore authen-
tic'and mdre o'B;eetwe examinaticn of ‘this
qﬂést!on It is = probief of riot only redc-

tiott 'of ‘the ya¥n prices but aléo allocation ‘of
“¥ikrn 'on'the basis'of the needs'of the differerit
Stites for the handlboit; povver loom and’ the
h(mery industries.

- “Then, it should also be ensured that yarn of
infétior or wrong quality is not manufactuved.
Wrong supplies -have been made in the past.
Thie gsolution similar to the one offered to the
wugar indistry-~hsif control, helf de-pontxdl
and now voluntary control is all right, bt let
the voluntary control be very very strict.
Fhie yarn producers in the country have taken
the Forelgn Trade Ministry for-a ride in-the
past. Théy have chented the Governmenit,
.they have cheated ten :million . weavers in
the cointry st -the Ministry hus  coime -6t
for the-frst time with w positive; -dynamic
statement. Let:there be un iniplementationiof
‘the same. ‘This should be examined very
d!owuyﬂymd dlso impmed.

't wish to reming‘the Wx‘;’x"ter thnt“th‘efte
weiec onferences in the pasts. . (Tndgrruptions)
’m is sompething Which” iffeEts thé’
nearly 10 millioii~ Funiflied™ mﬁmﬂ”()n
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"‘onﬂnt. "It b these Verv Too
péople,

wehndcqnvmedacgn

Rﬂm

M‘m

country. came to thfs ﬁmeeung 'Then, we:
were told thnt bv 24th April & decision would
be taken. < 'We were told about that voluntary:
deeltiolr. Burthat ‘volimtary decision®. Was.
never brought into prectice. . I'ém bappy. that.
our-dynamic: Minister has tried ito:approciate
thie problem and-I mn sure he should be. able-
to tackle it It:must be done oh an awarensss:
thet this- industry 'is. about to die unless.
energetic steps are taken immediately. Let
them also examme sqenuﬁcv.lly as to which.
ure ;he chemxcals and dyeu whxch g0 into the
producuon of ynrn Let r.hem go into t.he
quemon of the avmhbdxty of raw matemls

Bu'la monopoly m ‘on and the rpw material i is
;he basxc medlqm through which the pnceg
rise Mh. These are all the thxngs whxch
must be scxennﬁcdiy examined. He men-
i ed about certam bodies and comim eee
to. b > 8¢t up, I.et them be bodxes whxc‘ Ainto
the vxtals of these who want to cheat thc
ma;onty of the people of this country.

PROF. D. P. CHATTOPADHYAYA :
Meost of the suggestions, made by the hon.
Member are 50 acceptable to me that I do not
kigw whéte I' ‘shiguld differ aid on- which
ahoukl 1  comment.. *Howcger, I would like, to
tell hxm only one thmg and it is this,

We do not beheve certamly in any haif-
héited feasures. . We thotigh thitt with'the
copperation .of .the mdumy the, voluntq;y
scheme will wor,k. But ‘that’ expecmnon ‘of
oiifé didnot’ nateriaie, o, Enrichéd with
our pot-sa-gweet experience, I. s,hould 8y,
we have come up now with a dxﬂ'erent sort'of
sthiémé Whetbiwe have nibt eft rooiti for Ehkir
doing anything wrong. I entirely aggee
with my hon. friend (Shei R. K. Sinha) that
merelyin terms of the power-cut, the price rise
cannot be accounted for. The element of
eornenng by some unschipulous elemenu in
‘thié tratde st als0 be taken note.of.’ T sree:
les which we

pre plugging BuE the oaly point that T want
Jmnmen. stmply becatise there, dre spme
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black sheep in the industry, we should not
condemn the industzy wholessle, This is
my only submission, Alithevarygonstrugtive
suggestions made by hon. Members will be
Tocked into and I riay sty, while we takeh the
necessary concrete administrative measures,
we will be guided by the constructive sugges-
tions made by hon. friend.

SHRI K. 8. CHAVDA : Sir, there it 2
mistake in the statement. Under Para 2(3)
he says :

“The manufacture of yam for civil con-
sumption shall have to pack.. . not less
than 30 per cent in the form of cones
(meant for power looms).”

Whereas, in para 2(r) he says that producers of
cotton yarn would be prohibited from selling
yarft ‘except in small quantities in the fotm of
beams (meant for power looms).” Thete is
an apparent contradiction in the statemefit.
Hendlooms use yarn in the form of ‘hanks’
Powerlooms use yarn kin the form of ‘beams’.
Textile Mills use wazn in the form of ‘cones’
I think there is some sort of confusion in the
mind 'of the hon. Minister,

PROF. D. P. CHATTOPADHYAYA :1
am: not confused, Sir, I would request the
hon. Member to get necessaty help and
guidance from the people who know  things
better.

MR. SPEAKER : Now, papers to be laid
on the Table.

ot gww v wowm@  (qIiA):
Ta< §fear 1 ggAte B o A &)
dxg s ® fowre foam war § 0

-

MR. SPEAKER : The Minister will make
a statement later on.

{Inserruptions)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCHE (SHRTA/C.
GEORGE) : On behaif of Shri K. R.
Gaitesty, T beg to lay on the Tabls—

(1) A copy of Central Sales Tax (Registra-
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) published
in Notification No, G.8.R. s6 (B) in Gazettn
of India dated the 9th February 1973, upder
sub-section (2) of section 13 of the Central
Sales Tax Act, 1956. [Placed in Labrary. .
See No. L'T-4430/73.]

(2) A copy of the Income-tax Officers
(Class T) Service (Repulation of Seniority)
Rules, 1973 ( Hindi and English versiond)
published in Notification No. G.S.R. 54(8)
in Gazette of India dated the 9th Rebruary,
1973, issyed under article 3¢9 of the Consti-
tution, together with an explanatory memo=
randum. (Placed in Library. See No. LT-
4431/73.]

(3) A ¢opy each of the following Notifica-
tions (Hind1 and Bnglish versions ) under sub-
section (3) of section 12 of the Goverhment
Savings Certificates Act, Y959 i~

(i) The Post Office Savings Certificates
(Amendment) Rules, 1973, published in
Notification No. G.S.R. 116 in Gazette of
Indin dated the 10th Rebruary, 1973.

(i) The National Savings Certificates
(Fourth Issuc) (Amendment) Rules, 1973,
published in Notification No. G.S.R. 117
in Gazette of India dated the Joth February,
1978.

[Placed it Litbary. See No. LT-g432/
73.1

{4) A copy of the Post Office Savings Banks
(Amendment) Rules, 1973 (Hindi and English
verdions) published in Notifieution No. Q..
R. 118 in Gazette of Ifidia duted vhe toth
February, 1973, under subrsection (3) of
section ‘24 of the Government Savings Bazks
Actj 1873, {[PlacedinLibvary. S No.
LT-4433/731
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[Shti A. C. George]

() A copy of the Central Bxcise (Second
Amendment) Rules, 1973 (Hindi and Bnglish
versions) published in Notification No. G.S.R.
J83 in Gazette of India dated the 24th Febru-
ary, 1973, under section 38 of the Central

Excaises and Salt Act, 1944. [Placed in Lib-
rary. See No. LT-4434/73.1

(6) A copy each of the following Notifica-
-tions (Hindi and English versions) under sub-
section (4) of section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in force in the Union
territory of Delhi

(i) The Delhi Sales Tax (Bighth Amend-
ment) Rules, §1973, published 1n Notification
No. F.4(27)/72-Fin. (G)in Delhi Gazette
dated the 16th October, 1972,

(ii) The Delhi Sales Tax (First Amendment
Rules, 1972, published in Notification No.
P.4(68)/72-Fin. (G) in D:lhi Gazette dated
the xst January, 1973.

[?Iaccd in Library.  See No. -LT-4435/
73.

(7) A copy each of the following Motifica-
tions (Hindi and }JEnglish versions) under
section 159 of the Customs Act, 1962 :—

(i) G.S.R. 1632 Jpublished in Gazette of
India dated the 3oth Descember, 1973, to-
gether with an ‘explanatory memorandum,

(i) G.S R. 1635 published mn Gaz.tte of
India dated the 3oth D:czmber, 1972, {to-
gether with an an explanatory 1emraudum,

4
(iii) G.S.R. 499 (B) pablished in Gazette of
India dated the 30th D:cznbar, . 472, togather
with an explanatory memorandum.

@iv) S.0. 769(E) published in Gazette of
India dated the 28th Dazcember, 1972 and
8.0, 76(B) published in Gazette of India
dated the sth Rebruary, 1973, togather with
an explanatory memorandum.

(v) G.S.R. 10(E) published in Gazette of
India dated the roth January, 1973, togeths ¢
with an explanatory memorandum.
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Papers Laid 216
(vi) G.S.R. 151 published in Guactre of

India dated the 17th February, 1973, together
with an explanstory memorandum.

[Placed in Library. See No.
73]

(8) A copy each of the following Wotifi-
cations (Hindi and English versions) issued
under the Central Excise Rules, 1944 :—

(i) G.S.R. 1527 published in Gazette of
India dated the gth December, 1972, together
with an explanatory memorandum,

(1) G.S.R. 484(E) and 485(E) publshed,
in Gazette of India dated the 11th December,
1972, together with an explanatory memo-
randum.

(iii) G.S.R. 1567 published in Gazette of
India dated the 16th December, 1972, to-
gether with an explanatory memorandum.

LT-4436/

(iv) G.S.R. 94 published in Gazette of
India dated the 3rd February, 1973, together
with an explanatory memrandum.

(v) G.S.R.148 published in Gazette of
India dated the 17th February, 1973, together
with an explanatory memorandum.

(vi) G.S.R. 149 published in Gazette of
India dated the 17th February, 1973, together
with an explanatory memorandum.

[Placed in Library. SeeNo. LT-4437/73. 1

SHRIA. C. GEORGE : I beg to lay on
the Table ;

(1) A copy each of the following Notifica-
tions (Hindi and Boglish versions) under sub-
section (3) of section 17 of the Bxport (Quality
Control and Inspection) Act, 1963.

@) The Export of Laundry Soap (Inspe-
tion Amendment) Rules 1973, rublished in_
Notification No. S.0. 429 in Gazette of India
dated the 17th February, 1973.

@) The Export of Mics (Inspection)
Amendment Rules, 1973 published in Notifi-
catiod No, 5.0, 431 in Gazette of India dated

the 17th February, 1973.
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(iii) The Export of Inorganic Chemicals
(Inspection) Amendment Rules, 1973, pub-
lished in Notification No. S.0. 432 in Gazette
of India dated the 17th Pebruary, 1973.

(iv) The Export of Organic Chemicals
(Inspection) Amendment Rules, 1973, pub-
lished in Notification No.S.0. 433 in Gazette
of India dated the 17th February, 1973.

(v) The Export of Inorganic Pigments
(Inspection) Amendment Rules, 1973, publish-
ed in Notification No.S.0. 434 in Gazette
of India dated the 17th February, 1973.

(vi) The BExport of PVC Leather Cloth
(Inspection) Amendment Rules, 1973, pub-
lished in Notification No. S.0. 435 in Gazette
of India dated the 17th February, 1973.

(vii) The Export of Vinyl Film and Sheet-
ing (Inspaction) Amendment Rules, 1973,
published in Notification No. S.0. 436 in
Gazette of India dated the 17th February,
1973.

(viii) The Export of Geramic Products
(Inspection) Second Amendment Ruless
1973, published in Notification No. S.0.
437 in Gazette of India dated the 17th Febru-
ary, 1973.

(ix) The Export of Refractory Bricks (Ins~
pection) Amendment Rules, 1973, published
in Notification No. S.0. 438 in Gazette of
India dated the 17th February, 1973.

(x) The Export of Safety Glass (Inspection)
Amendment Rules, 1973, published in Noti-
fication No. S.0. 439 in Gazette of India
dated the 17th February, 1973.

(xi) The Export of pesticides and their
Focmulations (Inspection) Amendment Rules,
1973, published in Notification No. S.0. 440
in Gazette of India dated the 17th February,

973

(xli) The Export of Linocleum (Quality
Comtrol and Inspection) Amendment
Rules, 1973, published in Notification No.
$.0. 441 in Gazette of India dated the 17th
Pebruary, 1973.
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(xiif) The Export of Paints and Allied
Products (Quality Control and Inspection)
Amendment Rules, 1973, published in Noti-
fication No. S.0. 442 in Gazette of India
dated the 17th February, 1973. !

(xiv) The Export of Transmission Line
Towers (Quahty Control and Inspection)
Amendment Rules, 1973, pubbshed in Noti-
fication No. S.0. 443 1n Gazette of India dated
the 17th February, 1973,

(xv) The Export of Diesel Bngines (Quality
Control and Inspection) Amendment Rules,
1973, published in Notification No. S.0. 444

in Gazette of India dated the 17th February

1973.

(xvi) The Exyort of Power Dmen Pump
(Quality Control and Inspection) Amend-
ment Rules, 1973, published in Noufication
No. S.0. 445 m Gazette of India dated the
17th February, 1973.

(xvii) The Export of Electric Fans (Ins-
pection) Amendment Rules, 1973, published
in Noufication No. S.0. 446 in Garette of
India dated the 17th Februay, 1973.

(xvus) The Export of Sewing Machines
(Quahty Control and Inspection ) Amendment
Rules, 1973, published in Notificaion No.
S.0. 447 1n Gazette of India dated the 17th
February, 1973.

(xix) The Export of Small Tools and Hand
Tools (Quality Control and Inspiction
Amendment Rules, 1973, published in Noti-
fication No. S.0. 448 in Gazette of India dated
the 17th February, 1973.

(xx) The Export of Bicycles (Quality
Control and Inspection) Amendment Rules
1973, published in Noification No. 5.0. 449
in Gazette of India dated the 17th February,
1973.

(xxi) The Bxport of Steel Trunks (Inspec,
tion) Amendment Rules, 1973, published
in Notification No. $.0. 450 in Gazette of
India dated the 17th February, 1973.
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<o ixifThe - Beport of . -Bxpanded Metaj

«Soeel Shdets (Inipection) Amefidment Rulks ,
2973 ;- published in. Notification: No.:8:Q. 451
inGuemofIndndetedﬂxe I?&hﬁahtull’y-’
1973. -
gxxili) The Export of Stainless Steel Uten-
“sils (‘Inspection) Amendment Rules, 1973,
:published in Notificstion No. 5.0. 452 in
Gazette of India dated the 17th’ Febnm-y
1973

(xxiv) The Export of Electric Cables and
+Conductors (Inspection) Amendment Ruleg
-2973, published in Notification No. §.0. 453
-in Gazette of India dated the x7th ;February,
1973.°

(xxv) The Exports of Cast Iron Soil Pipes
:and Fittings (Inspection) Amendment Rules,
1973, published in Notification No. 8. 0. 454
in ‘Gazette of India dated the 17th February,
1973, ‘

(xxvi) The Export of Cast Iron Manhole
-Covers and Frames (Inspection) Amendment
Rules, 1973, published in Nonﬁcatmn No.
8.0. 455 in Gazette of India dated the 17th
February, 1973

(xxvii) The Export of Automobile Spares
Components and Accessories (Quality Control
-and Inspection) Rules, 1973, published in
"WNotification No. 8.0, 459 in Gazatte of India
«dated the 17th February, 1973.

[Placed in Library. See No.LT-4438/
73.]
" 42) A copy of the Annual Report (Hindi
“and Bnghsh versions) of the Indian ‘Motion
“Pictares Biport Corporation Limited, Bombay
for the'yetir 1971-72 along with the Andited
Accounts and the comments of the Compt-
. soller and Auditor General thereon, under
_ Pub—uecuon (1) of séction 5191\ of’ the’ Com-
. panies, Ket, 1956. t‘PIdced in Ubrary
'“No L'r 4439'73]

(3) A copy of the Annual Reporc Qum

-and English versions) on the working of the . .
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SHRI NARENDRA SINGH BISHT

(Almora): Mz, Speakst,. Slr, ¥ beg to
present,  Twenty-ninth. . Repaat.

Ahe Bstimates ; Committes xmtdmz smon

taken by Gavezament.en .the renommenda-
tions contained in their Hundred and Twenty-
‘ninth ‘Report. (Fourth Lok Sabks): on the
Departaiant of Atomic Bnergy-Atomic Power.

12° 58 hrs.
BUSINESS OF THE HOUSE

THE MINISTFR OF PARLIAMENT-
ARY APFAIRS (SHRI K RAGHU RA-
MATAH) :  With your permission, Sir
I rise to announce that Govemmem Business
in this House during the week commenc-
ing 12th March, 1973, will consist of :

(1) Consideration of any item of Govern-
ment Business carried over from today’s
order Paper,

. '(2) Submission to the vote of the House of
Demands. for Grants on account (General)
for 1973-74.

(3) Discussion on the Resolution seeking
disapproval of the Coal Mines (Taking Over-
of Management) Ordinance, 1973 and eon-
sideration and passing of the Coal Mine
(Taking Over of Management ) Rill, 1973.

(4) Discussion.and voting.on :

O] The Supplemenury Demmdl
Granits (Genetnl) fér !972-73

(i), The Supplcmenury Den;anda for
Grants (Raﬂmfysj for 1972-73.

@), The Demsads, fer xGmm lsﬁﬂmm

for

weaw APAT : T TH mﬁ«m
:.Wirﬂ{ummt‘! ﬁﬂfmﬂ}m

JTeade - Development Authority, New :Pelhi ;..

Lofbwithe year sg72442; along with:the Awadived .-

a

" Aedoants. {Placad. i

mx&c M ET- .
.440/73F e

A Wt sl
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u&i’ﬁqﬁ‘vﬁ%’(«fﬁm):
o tar 7 e ¥ B A wgne
T FET A § ) g Ay agd ¥ Ay
ffa s Ta & @ uum P
T IR YA F AR &Y ¥ #T aF
4|

ocqw WYY § FEE S
£ va% aF " eifsd |

o wzw fagr®t  wemdt oy
aR ¥ g A A& & awar §

SIIRI PILOO MODY (Godhra ) : Sir
how c¢an we anticipate the week’s business ?
This is an occasion where without prior
notice we should be allowed to say something,

oft g wx wgw@ (AT)
weTw W, feggee  FTRE 6
frgaes ey = A folEt )
W oz § s a6t & w=f Y g
2 1 T 39 o)X =91 7 & faw w
g ¥ v w1 f @ s
R W WAw A<0g § 9g avRE 7
AWM isE @ s
fag <& wam? d@ fF & e
I8 LT, ¥ e fgw wE
o frgge guew  wiede few 9%,
ot fraeft ww W & ave G @ g
& T s w R s W )

SHRI DINEN BHATTACHARYYA
(Serampore) ;: The point which I want to
raise, and which has been raised here twice or
thrice is re&érding the Paj Commissions
regort. GYvernment have not yet ceme
ferward with a contradiction of the new
dtem that'has dpplhred th the pipm that
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there is difference of opihion within the Com .
mission . I would request you to gk the hon,
Ministet concerned to come forward with a
further statement about what Government sre
going to do and what the dctual state of affairs
in the Pay Commission is. Lakhs of workers
are getting agitated ovet this very important
issue, and next week, the hon. Minister should
come forward with a statement on this.

SHRI S.M. BANERJEE (Kanpur) : I
fully support my hon. friend, because that
statement is necessary now, in view of what
has come out in the newspapers regarding
the split in the Pay Commission, that is
among its members. Unless there is a un-
animous report, it is not going to be imple-
mented. So, all the hopes of the employees
have been shattered. It is not a question of
the Central Government employees alone.
All the Armed Forces, the Navy, Army and
Air Force are concerned with this. I would,
therefore, request that some statement should
be made regarding this next week.

I would algo request that some statement
should be made by the hon. Law Minister
sbout the rumours regarding the striking
down of article 31C. And from whom is this
rumour? It s from Government sources,
from some people in the Government, whe
have vested interest and who want the Sup-
reme Court to strike it down. I want Shri
H.R. Gokhale to make a statement on this,

SHRI H. N. MUKERJEE (Culcutsa-
North-East): If I may interrupt, on
this issue, I learn that the Law Minister is
willing to make a statement in this House,
in which case that may be ascerteined ...

MR. SPEAKER: May I make one request
to hon. Members? Why should they raise
it under this jtem? Why should they not
give sgparate notice, 8o that I could send it on
to the hon. Mimster concerned ?

SHRI H. N. MUKERJEE : The matter
having béen mentioned, I have referred to it.
I have learnt—wrightly or wrongly, that is a
different matter—that the Law Minister is
ready to make a statement repudiating the
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judicial rumours which seem to be circulating ot fwere weaoht o) : efiw
inthe Supreme Court. If that is so, he may ( !

come on Monday and make a statement and  STEW, § 8Y wror o TRt & Wk ¥

be dope with it. Otherwise, this thing might o T §i t’ ¥ ag AvwEr o
grow into something like a spectre. .. ) .

a1 Ay A, afew qiw wQT ™l

SHRI §. M. BANERIEE +  This rumor= %. W m.r t, ﬁ_ 'ﬁ; n

mongering is going on among the highly pla- .
ced personnel in the Government who want %% %@ & | & wd wow Wy §

that this should be struck down by the Supre- m awET 9
me Court. Therefore, I want that the hl ¥ mAWy

hon. Law Minister should make a statement &V W& ¥7 fewwa sy & <@r I »
on this.

SHRI P.K. DEO (Kalahandi): I want
that the President’s Proclamation taking over
the adminstration of the State of Orissa (@] ) (dlethe Gl o2

should be discussed next week, Itis a very T W3 - ole WKige
controversial matter. It has raised country, &% § ¥ U T

wide commotion (Interruptions). It should =l  gje6 |y et & ke
be taken up at the earliest opportunity.
e 30 &lolae & K i

Secondly, regarding the passing of the  yitwdl 3gyS s &Koo e )
Orissa budget. It involves the code of  ,315 «f ot L;’S’ HN -
conduct of the Governor, the very institu.
tion of Governor, how it is being misuseJe U;‘ ué)-‘ Ut c i A }‘ g""

All these relevant questions have been agita. « » U
ting the minds of the people throughout the e T 2 .

country. Therefore, adequate opportunity  _Eig$ ) rS o PS e el £
should be provided next week to discuss the

President’s Proclamation. - WS o o gakS K
SHRI K. LAKKAPPA ( Tumkur) :He q‘t aTH f'!-rﬂ 'meﬂ s L

is a very good Governor, representing Mysore.

We are fortunate in having him. wEYET, 9T w1 o gvn fe ow R

~ gfww ofes wfe wfed & el

(SR UATALI AL (U0 i . v

Mukerjee and Shri S. M. Banerjee. gfad 5@ & aX F g7 ¥ =t

T ot | ¥fie ag AT AT T T

ot wow qf® (TAGR) : weEE & | €W W X O ST AR §, 99

wivew, G0 Prier wom & fr ged wanr @ @ § ) W e

Mo aga P I T g @ e & ¥ g W ¥ a9 gU

fs dadm wd W v fawm 9§, dfew aoe iRl & w8

A bl o gR TETW  w i I Ao fRm e aw
w firgg g vt w@ wr der &



225 Strike in Air PHALGUNA 18, 1894 (SAKA) Strike in Air 226
’ India (St) India (St.) i
SHRI XK. RAGHU RAMAIAH : Various st ame wa)
valuable suggestions have been made and o e ( ) )
shall certainly convey them to the Ministers  WEAE witw, ¥ qw 3 foae ¥ 1
concerned (Interruptions). AT AR E i

ot grw W ey ;W Ny HART : WY T T FET
wiew, Wit W ¥ fred A pfraggm wmgwr | W g, A
W oY w71 o1 fv 9y wefew Al fafrex o @ 3 W W
wr owg 0 ) AfEw g wi o e ¥ wWw Y owewm oEW @ W
T frem ¥ ) A W NGE X AW iy fafeR & W @ aE@ T @

W o W § ar # woror 2 § W Ay )
13.08hrs. Wt e e TRy . AT,
STATEMENT RE. STRIKE IN St T w ozwr § S ¥ waw &
AIR INDIA ¥ I aa) F FFW | F 0w fame

MR. SPEAKER : I have received inti- 1 THT AT T g |

mations under rule 377 from Shri Shankar .
Dayal Singh and Shri B.V. Naik.... R9 & ATRY WIS TgH AT FHEATE

T & o7 o= § w9 ol SR S
SHRI K. LAKKAPPA ( Tumkur) : . ! )
Regrading what ? HHATG oY a‘ﬁ' @ AT a | faeer faat

& wwaf ¥ oew @ far

MR. SPEAKER : about a threatened g T * . ’
strike in Air India, Whether itis already on foe & @9 awy B g foedr
sbout to come. farr 9@ 9% T AT F agT TATTH

SHRI ATAL BIHARI VAJPAYEE - .
(Gwalior) : You should have admitted a & Ef | gEEdt § AT A R aee

call-attention on this. ¥ #3T q,-rﬁq-rg]- @q’} "=|Tf€'f! | HEr
MR. SPEAKER : The Minister has sent WERA T I A WA AH @
me intimation this morning that he wanted ge 15 gfirfeal #7 o9 &Y wuEuEy
to make a statement. -
& FrOO AT g WwEw T ) s
Tow aaT ¥ WY ot ¥ @@ fFo1s
SHRI ATAL BIHARI VAJPAYEE : on Rt aﬁ SRR wew
8 point of clarification ..., A QT IFEA qg W wmom & fF
MR. SPEAKER : There is no pointina  ¥79% &% $1¢ & UF AW qramier

call-attention after three or four days. Itis T A AT B | G N & Twar
much better to have a statement. Under the .

rules, when a Minister makes a statement, 3 ¥ A wgm agn g fe fow g A
there are no questions. But later on, if  gryepaney EQ § % ¥ geiw alf oY

necessary. and you think proper, we will see

whether in any other shape it comes or not: aFg o feufre @ wifge o &

3737 L. S.~9

SHRI VAYALAR RAVI (Chirayinkil ) :
Be strong. Do not yield.
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[sft siwe @ fwg)

oAy Ay A v g e B &
g W wEeT =ean § R gw weew wor
W oy § gaArs s 9X Woe & fag
A 7w it #Y off @ qeme grdr 2
A 7 7E I F ary o T wFCH
AT T # FEEE v g s
Iq T A ] A W wg ! RS
¥ I F I ARy gt =m0
qEF T A A WY wEem F avg g

SHRI B.V. NAIK (Kanara): Mr. Speak-
er, Sir, as along as our democratic apparatus
runs on the basis of all points of view, I :m
not saying anything. But there should be an
opportunity for representation of every point
of view. As long as the democratic proce-
dures as well  as the  judicial procedures
take their own course, I would like to put one
simple question.

The hon. Minister’s competency to handle
the airlines authorities or others is not
questioned, but one of the basic reasons—

MR. SPEAKER : No question to the

Minister. (Interruption). 1 have only
these two with me.

SHRI B.V.NAIK : I want to know
whether the apprehension that these
stowaways would be the further

hijackers is a fact. Because, no hijacker
would be ever a stowaway because he will
be caught. In the circumstances, the
whole case that has been built up, that
the stowaways might have become
hijackers, may kindly be examined on
behalf of the hundreds of employees who
have gone on. strike.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
A deplorable breach of security took place
when on the morning of 3rd March 1973
three persons holding Portuyguese passport®
evidently issued by the Brazilian Embussy a*
New Delhi succeeded in boarding an Air™
India flight from Bombay to London and
secreting themselves on the plane without
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being apprehended. - The ground staff detect-
ed three other persons while they were at-
tempting to board the plane, and on being
interrogated they revealed that a woman had,
got into the aircraft without a ticket. The

aircraft was by then air-borne and the Com-
mander was informed regarding the stowaway
He replied that not oné but two women were
on board without tickets, and that they had

locked themselves in the toilet. The Com.

mander was advised that if no arms were

found on these two women the flight could
proceed and the stowaways handed over to the

the authorities at Cairo, A further message

received from Cario revealed that there was
a third stowaway, a man, on board.

The Immigration authorities at Cairo
declined to allow the three stowaways to be
off-loaded. They were then taken on to
London with the intention that they would be
flown back to India. In London, however ,
the British Immigration authorities took
charge of them. It is understood that the
Portuguese Embassy arranged for them to be
flown out to Lisbon.

The country and Memnbers of Parliament
are rightly perturbed at the serious lapse of
security, particularly in the present at:nos-
phere of increasing air piracy and terrorist
threats of various kinds. Government have
taken a serious view of this incident, and the
following action was taken in the matter
yesterday ==

(i) Air-India placed the Airport Manager,

Santa Cruz, the entire  cabine crew of
seven, the Duty Officer and four Traffic
Assistants handling the flight under
suspension. The Assistant Security
Officer has also been suspended.

(ii) The International Airports Authority
suspended the Terminal Manager cone
cerned,

(ili) The Maharashtra Government has
been requested to take apprepriate
action aguinst its security staff concerned

(iv) A Judge of the Bombay High Court is
‘being appointed under the Commission
of Enquiries Acttoenquireimocn aspe-
cts of this incident. -
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Yesterday afternoon the Air-India Officers
Association and the Air-Corporation Employ~
-es Union in Air-India went on an indefinite
strike, and the ACEU has asked ite members
in Indian Airlines to follow suit from the 12th
honourable Members will agree that such
an action on their part is most deplorable,
It is to preventany possibility of victim-
zation, and also to get at the entire facts of this
disturbing affair, so that the fine reputation
Air-India enjoy the world over should not
suffer, that we are appointing a sitting Judge
©f the Bombay High Court to enquire into the
matter and have requested an officer of the
Central Bureauof Investigation to asust him
in the enquiries.

Any stoppages of air services, whether in
Air-India or Indian Airlines, cannot but
Cause acute inconvenience to the travelling
public at home and abroad. It will also have
averyadverse financial impact, not only on
the Airlines themsclves which are already
facing difficulties, but on the national economy
as a whole,a  luxury we can 1ll-afford,
When the country is passing through a very
difficult econonic sitwation. Tourist iraffie
and consequent foreign exchange earning will
also be badly hit. I am sure, therefore, that
I am voicing the feelings of the entire 8House
when I appeal to the employees of Air-India
to resume duty immediately,

13°X8 hrs.

RAILWAY BUDGET, 1973-74~=
GENERAL DISCUSSION—Contd.

MR. SPEAKER : We resume _ General
discussion on the Railway Budget. The
debate will end today; the hon. Minister  will
reply on Monday. Shri Mohinder Singh
Gill.

& w¥w fog frwr (frdwge):
o A, w9 & 3 wgy ar fis ot
@k wr wr awe fo X A P
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tmyge onin Y fs W@ derw
¥ gure wgm wiife ey fF T
3e % @ W T 3% ¥ a¥ s
fafrer ag @ ) i ot & 7 oo
YE dar Ay S oy § famy SR
W g ot o ag Wd dAarw ¥
gare wogn wits ag W T §
fir oF iz = w1 § AT o
¥ & ot e e fog wEw § o
forar a1 | @ wron & R A G &
o wa ¥ fegmm W g1 R
dgarh Gt W § 9w g R ) o
¥ wrq felt Yo Wy T duTw AE
frr wfes s & fogeam wns
P EIA Hag ¥ AR G ¥ OF
franfier @ a8 @ w@ faorf
wf | ag g g § T W A ER
fergear &1 wwarn &, A g
F AT AL | W oY 99T 50 W
A oA fFEm S AW & RN
AW ¥ fqu 3w 1 & WG Wy ot &
wn & fegEm  # @l
F FATAT BT IFEN AAGHT TR
worf § 7k mfgnr <k § Wfed
o & frg o W A€ @ A
qoaTr TReE T ward | B W
wifgy fir faeelt & e aw e
uraiE wWré W orfe o dumw &
qETfe § S A surar o T QY

W ogw § fs s owlw
T wrefic A germe ¥ oy AW
o owft § 1 g fegem & faw
v T §—dom, fpre W
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WX weprTmi § vw A Tt sweT
LU U S

g e &1 a7 § R}
wex &, af & & ag FET—aA
¥ & orgr oy @ ST AW §, AAQET,
AT gaifan wwe frgem #
g=ar &1 fag ¥ afew agr & S
Wi g Awd % 9 Fg gEaT
g 99 ¥ ufear § | 9w Yod @ W
ey awrar wifgd anfy "E & AW
S AEE @A W § leE R
1 ¥ 7 73 WEgW T w6 fafry
¥ T WOl WY A a9 0

9 F A qgA THT AW ¢
e ghmmr ¥ avéve @F @ AT
faer s 1 Ao ¥ T @,
WUET FHOE O Y wAwWrE a%
™ aET ¥ faem ¥ v a7
dyr Aew a9 FT qoEY ¥ o8
ST | ST AT AR S feramn § s
& F7 wy ¥ fex A Ay T ¥
ST qE |

Y g ¥ MW ¥ FET
FIRAT ARG, RS, WAR«idg,
F forir areer et o | 7€ OF S
@ W 3, W ¥ avd} ofr W W
froer g Tater § SW oW acEy
faelt | gl ag & AR W og
¥ I AR & HrEy oy | 4y S
& g faar gar avéT w1 @ §
& gy o o aTga M WS-
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T B E A & o A afe
FqoT oW O ¥ 9w ¥ AW
e W7 AT &, TRy WwIT ¥ ardy
U WA F §, Afew ww oA &
T ¥ oy 7@ & vew awdw @
AT |

mEEE ¥ e9EE 3w F W
Wer aF T frorf s A W X
mive ¥ fed gu wr # swik
FT wiET fasem

AR Y TEATET ATAT AT L{Fa
ee faers o, @ ¥ W oW @
FgA AT gr A fgwraer AW wT
Y SFq @1 FAHT IW F FEL ST
JTT |

UTE § PTG faEr a9,
qEAYT Wq arsw  faer s
a1 39 @ 39 fres gu TamT 1 qeEY
fadeit 1 afeamerAmET-aET tWE
wrew fawrd 9w 1 ww WL W AqT
qigg # FrEEEE F W aE W
AT FT aga asy wiewr § )

AFEE IO S X R wEr
faram feamr a1 fr Qe ot
faag= ez & og § N TaT WE<
fergeam & =8 @ vy ¥ fad 3 feer-
dier 1 g o afswm
¥ A A€ T & | 99 & faafay
7AYol Y § e AW
ag ¥ feliemer fwRmdc B 7 g
g | fped felt 3o iR @
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waRl § freer a1 f5 sw & At
¥ gEr wT oA ¥ ImT S,
Wreeae # A qger & e A% §
AT F [ AarHm A oagd @
fafewd & iy fedigaw g wandd
#toag ¥ fagw W @
w1fgy arfe agr 7 JaF &7 T &

T 9T WA g aAW & agd
fRigsaigrisaddur N a%
€ AfF I dam w oww agd @R
a@ar & | qR wmar § fF Rt A ¥
WA ¥ T F gETe AT | AR F 9]
WTET I F1 97 ¥ e AT Afgy
arfF agt *r FAAT A awew gL &
¥ HIT 3T FY T fAer /%

QATET T MET g AT &
faor oAl & femilk T o1, agT &
R A wiw A g oo mh 5w
faaz faeellc O8Y 9w, & & I
FY ST FT AW EEW )

A wEF 9T wiew F a1d
wwd § @t wenwfew @ 3, Sfew
A ¥ W & WA § DDy Awdw
e w I § ) oz fet afrmAw
& ggae Y g 8, FR T & weed
¥ opw Y ordy —uw ¥ & &=
qre &7 quw v ovar g ¥ W A
ot ¥ frft s & wEwt 7 A
ITT ¥ u5X W AT IRy | WwT g
THo ro fordvr w3 1 I & a1
ﬁovﬁo%wmﬁ,ﬁrﬁwm%

197374
ez g wfgd | v & e i i
1 fAfcre gwi @ar =fed

wfex & & aft =g & domw
¥ w19 3 qAeT FOTE AL F @I
g1 UM N I9 R G IR FT
wrfed, wife dong Qar wr=r & WY 7
fads fegeam a amdx @z ¢, afer
R fggem &7 swRmr § )

SHRI P. G. MAVALANKAR (Ahmeda-
bad): Mr. Speaker, Sir while congratulating
the new Railway Minister, may I hope that
he will be in his post for some time, for
there have been far too many Railway
Ministers in the last few years and it would be
better if a big national organisation like the
railways have, for some time at least, one
person at the helm of affairs.

Our railways is a truly national institution,
Its organisation is vast, budget huge and
machinery very complex. There are several
achievements to the credit of the raiiways and
I think there are some achievements of which
we can legitimately be proud, The
importance of the railways in
regard to the goneral development
of the country, with regard to
the communication channels being made
available and with particular regard to plan-
ning is obvious and needs no further stressing.
Y should also like to say 8 word of >» gratu-
fations and grartude to t ¢ ra ways or tae
excellent job they have done with regard to
defence requirements, especially at the time
of the Bangladesh crisis; both in regard to
the troop movements and also in regard to
the movement of refugees, our railways
have done a good job and I wish to put on
record the gratitude of the House to the rail~
ways in this connection. I was also glad to
learn that the railways did this job of
troop movement with the utmost secrecy
throughout the operations.
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Now, 1n the very imited ume atmy dispo-

sal , I donot wish to go at any length mto
the matter of reviewing or criticising or mak-
ing suggesuons about this vast organ-
sation of rallways I shall, therefore, be very
briet and shall pinpomt only a few areas
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13.25 hrs.
[Mr DrpuTY-SPRAKER i1 the Chair]

Being a developing democracy, as we are,
there 15 a natural demand from all parts of the
country etther for construction of new lines
or for converting narrow and metre-gauge
lines mto broad gauge I would request
the hon Railway Minuster to consider this
matter with more seriousness and urgency

I would request the Railway Minster to
look 1nto the question of more wages and
better iving conditions for the mnumerable
people who are working 1n the railways day
and might I am sure that their legitimate
demands will be looked into with sympathy

Now may I take a minute or two deal with
the problems of my State of Gujarat I hope
the house knows that Gujarat being a border
State, requires more special attention i the
matter of swiftcr communication I need
mot go mto the details because they are
known to the Railway Minister

I hope the conversion of the Ahmedabad-
Deihi line from metre-gauge into broad-gauge
will be speeded up  Then, the electrification
between Virar and Ahmedabad , which 1s
already mprogress, should be speeded up
T want the Railway Mimster to see to 1t that
the electnic tramns for passenger as well as
goods traffic run between Ahmedabad and
Baroda, to begin with, on an expenmenta)
basis, because 1t will help the mndustrial com-
plex which 15 coming up there, which in turn
would be helpful to the development of the
economy ‘To give one example, there 13 a
station near Ahmedabad, at Vatwa, where
there are no faciliies of sheds In the
absence of proper sheds and platforms for
*the vast industral complex, the progress of

he development of that area will be retarded
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Much has already been said about the
rallway line between Tarapore and Bhava-
nagar I understand that the Guwarat Gov-
ernment 1s ready to meet the deficit whch,
n any case, 1s very negligible I do not know
why the Railway Mumster should be hesitant
about the speeding up of the construction of
this line, particularly when the demand for
this 18 made by all principal commercial orga -
nisations of Gujarat and Saurashtra
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& Simularly, I feel, the district of Sabarkantha
in Gujarat needs to be nourished in terms
of rallwav faalittes 1h= Kapadvan) Moda-
asa rallway line should be constructed
carlv. The Baroda-Chhota Udepur lne
should be converted from narrow gauge
to broad-gauge  This should be done quickly,
becausc there are Adnasiem this  backward
area and, if vou hav. a broad gauge
lIine 1wwill irk vp with M clv. Prodesh

Then 1 <hall only refct to some of the
problims and  challenges faced by our
ralways lhe first and forcmost 18 the
question of over crewding It 1 pathetic to
see countless number of passengers being
huddled into our tiamms on the rcof tops
and on the foot-boards Sometimes one
wonders whether they arc being treated as
human-bemgs and often they are treated
much worse than even the ammals and
cattle T would, therefore, urge wupon the
hon Mimster to be more attentive to the
demands of the passengers belonging to
Third Class who bring in huge revenues
to the public exchequer

Here, 1 would like to quote the late Pro-
fessor Harold J Laski  In this book, “A
Grammar of Politics ”, he has written

“ There must be sufficiency for all, before
there 1s superfluity for some ”

Unless these passengers going in Third Class

are attended to properly, Idonot understand

why more facitlities should be given to the

prvileged few Iwould like the Ralway

Mimster to give more attention to the weaker
1 ons of the population.
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I would like to touch o.
more and those also very briel

\wo points

There is a fast train, the Rajdhani Exp-
press. It runs at a gpeed of 130 Km. per hour.
For the Rajdhani Express, the railway track
is strengthened at a trem:ndous cost. The
reports say that it is very popular. So far
so good. But 1 want that more and morc
passanger trains of local variety should be
speeded up by which a large number of
people and workers go for their jobs and
students to their colleges. These trains  are
going very slow These trains should be
speeded up.

Lastly, T join with the hon. Railway
Mainister in appealing to the pcople, parti-
cularly those who are agitating tor something
or the other, that they do not make railways
the target of their attack. There should be
no destruction of railway property. Railways
are our porperty. We must inculcate a
sense of national responsibilty and sce to it
that the national property is not destroyed in
a sucidal manner.

MR. DEPUTY-SPEAKER : At 3 o’Clock
we take up Private Members’  busines-,
That gives us 14 hours.  There are 14 speak_
ers more from the Congress Benches. Even
if I mive 5 minutes each, that makes it 70
minutes. One or two speakers from the Op-
position may also be there. So, I would
request the Members from the Congress
Benches to confine themselves to § minuteg
each. 1 will go strictly by the list given to
me by their Whip.

SHRI S. M. SIDDAYYA (Chamaraja.
nagar): Mr. Deputy-Speaker, Sir, as the time
at my disposal is very limited, I would only
make two or three points.

So fur, the Railway administration has
pursued a particular policy regarding the
construction of new lines. For the cons-
truction of new lines, 3 million tonnes of
freight annually is the basis prescribed. The
existing lines give a return of only §-5 per
cent whereas, in the case of new lines, th~
return is about 6-75 per cent . This was a

1894 (SAKA) Railway Budget
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very unrealistic approach. 1 am happy that
the new Railway Minister has given an entirely
new approach to the problem. e has
stated in this Budg:t Speech that the back™
ward regiuns will be taken care of so far as the
construction of new lines is concerned.

Secondly, with regard to the conversion
of metre-gauge into broad-gauge line also
the pohicy was very nigid. That way, my
impression 1s that the policy pursued by the
Railway Board was coming in the way of
development of the country. Since the lasg
20 years, how many new hines has been con-
structed and how many metre-gauge lines
have been converted into broad-gauge lines?
In the last 20 years, 7100 Km. of track has
been doubled; fonly 5927 Km. of new lines
have been constructed; 795 Km. of lines hav®
been converted from metre-gauge into broad-
gauge. So, wherever there wer: already old
lines, they were doubled. In th= case of
construcuon of new lines, very little has
been done. Iwould urge upon the hon
Minister to  take this point into considera-
tion, as he has already stated in his Budget
Speech, so that at least 50 per cent new lines
are located in backward districts of the country
I am very happy that our Prime Minster,
when she visited the J drought-affected
areas of Maharashtra, gave permission to take
up four new lines in Maharashtra. It is a
very good thing and T am happy about it
gimilarly, in the case of Mysore also, there
are areas which are very much affected by
drought conditions, and the Government of
Mysore hay alrcady recommended some new
jines. Before T take them up, I would refer to
one important line which has been under con-
sideration by the Railway Board for the last so
many years. The demand for Satyamangala™
Chamarajanagar line has besn pending fo©
the last 81 years. The Madras Governmen
and the Mysore Government has been recom~
mending in all these four Five -Year Plan that
this should be taken up. Itisonly a question
of 61 miles from Satyamangala to Chama-
rajanagar ; it is a missing link and if this
missing link is connec ed , 1t will facilitate
both goods traffic as well as passanger trifi:
to a very great exteat. Tazefare, I »
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with the Mnister that this line should
be taken up as early as possible

Regarding conversion of metre gauge 1inty
broad gauge hne, Mysore district has been
Indusmnlly backward and in order to help
growth of industries there, the metre gauge
line from Bangalore to Chamarajanagar ha®
to be converted nto broad gauge, otherwise
there 1s no question of any ndustry coming
up there Therefore, conversion of this line
into broad gauge needs to be taken up 1m-
mediately

The Government of Mysore has also recom.-
mended conversion into broad gauge of
Miray-Hubli-Hospet, Sholapur-Hubh hne
Bellary-Gulbarga via Striguppa, Sindhanpur,
Linga-sugur, Sholapur and Sinpur. Mira.
Gulberga v:a Byapur and Sindg1, and Kodhi-
Raichur line  Thus area actually comes under
drought affected areas and, therefore, 1t 1s very
pecessary , 1n the interest of gnving employ-
ment to the people there who are now  with-
out employment, that these lines, for convcr-
sion, should be taken up

Then, Hubhi-Karwar line 18 also very im-
portant Bangalore-Bombay line also will
have to be considered

So far as expansion of Mysore workshop 1
concerned, the matter has been pending before
the Railway Board for alongtime I am told
that some amount was sanctioned, but the
work has not been taken up I appeal to the
Minster of Railways to take 1t up seriously
and see that the workshop 1s expanded early

SHRI A P SHARMA (Buxar) Mr
Deputy-Speaker, Sir, I rise to support the
Budget proposals for the year 1973-74 presen-
ted to this House by the Raillway Muimster.
While supporting the Budget proposals, I
would hike to make certain observanons both
in regard to the working of the railways as well
a8 in regard to the salary and emoluments
and also facilities given to the rallway workers
in this country

Sir, today, the position in India 1s that the
Tates and fares of the Indian Railways are the
lowest compared to many countries in the
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world There has been increase mn the cost
of working of the railways, there has been
increase 1n the cost of the materials that are
used for the working of the railways. There-
fore, to say that the major portion of the ex-
penditure of rallways 1s incurred on the
qalaries and allowances of the ralways
employees 18 not correct Compared to the
salaries and allowances and other facilities
that even the lowest paid worker got 1n other
organized private sector or public sector
undertakings like steel, cement, mines, or
any other industry, the railway workers are
the lowest paid Therefore, to say every
now and then that the railway employees are
a pampered class of people amongst govern-
ment servants or employees 1s absolutely in-
correct

Coming to the working of the Railways,
the financial arrangement of the railways 1s a
peculair one It 1s not only defecuve, but,
I say, 1t 1s a pecular one If the railway 1s
taken to be a public utiity service, then, whe-
ther the railway runs in loss or earns profit,
1t has to run It 1t 15 taken to be a commercial
undertaking of the Government of India
then, in that case, no doubt the question of
profitability or earning profit by the railways
does come 1n picture and 1n that respect also,
the financial arrangement 18 such that divi-
dend 1s charged even on the carning ot those
ralways which are perpetudlly running n
defiat and cannot earn any profit. Take
the North Eastern Railway, the North Eastern
Frontier Raslway and the Southern Ralway—
which, of course, may run in course of time
0 profit, but, to me, I am quite sure that
North Eastern Frontier Railway will never
run n profit Therefore, if the commercial
aspect of the ralways is taken mto account»
1 would plead with the Railway Mimstry that
theirr financiel  arrengement must change:
They should not charge dividend, as the M-
tuster has given a hint, during a certain period
of construction and also for some period for
the new lnes They should not charge
dividend on such railways which are not
expected to earn profit for some time

Another mmportant pomnt I would like to
make 18
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MR. DEPUTY-SPEAKER :
Member's time is up.

The hon.

SHRI A, P. SHARMA : You have given
4 warning. So, within the short time at my
disposal, I would like to make some important

points,

1 must say something about the criticisms
made about the working of the Railways and
.also about trade unions which some hon,
Member have made. So far as the working
.of our railways is concerned, no doubt, in an
dndustry like the railways or any industry for
that matter, one should never be satisfied
that one has reached the highest standard of
sefficiency. ‘There is always scope for
improvement. But if we only look back to
the condition of our railways when the coun~
try became independent and if we look to
the condition of the working of the railwayg
to-day and also compare it with the working
.of the railways in other countries, I can
Say without any fear of contribution
that to-day the Indian Railways is one of the
best. 1 can tell you that on the basis of
facts and also on the basis of my studies in
various countries. ...

MR. DEPUTY-SPEAKER :
your time is up.

I am afraid

SHRI A. P. SHARMA: Another thing
that 1 wanted to say is that to-day in the rail~
ways there is a cry of shortage of wagons,
Why? Because these wagons are indefinitely
detained by certain people and they are useq
as godowns and warehouses. My fsugges-
tion to the Railway Minister would be thag
instead of charging a demurrage which is g
very small amount, people detaining these
wagons should be charged the actual freight
gor the mileage these wagons would have
uncovered during that detention period.

Another thing and I have finished. Some
of the Opposition Party Members have criti-
cised the working of the trade unions. Some
Members have gone to the extent of saying
that recognised or organized federations or
unions have become ineffective and of course
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they have accused the Railway Ministry als®
with ineffectiveness. So far as the Railway
Ministery is concerned, I am quite sure the
Railway Minister, while replying to the debate,
will definitely made out a point. Biut, so far
as trade unions are concerned, I want to
reveal a very imporant factor regarding the
working of the trade unions in this country,
There are trade umons, mushroom trade
umions and unorgsnised ones. The criteria
to judge the strength of the trade unions
seems to be the number of catcall strikes,
how many sporadic strikes or demonstrations
they arrange and from that, the strength of a
trade union is judged. But, so far as the
constitutional working of the trade unions is
concerned, if that is adopted and which the
government has accepted as a means for the
redressal of the grievances and problems of
the workers, then, in that case I would defi-
nitely say that whatever criticism they make
with regard to the working of the trade unions
is absolutely incorrect. As a matter of fact
we invite them to join hands with us and
work in a constructive way, Of course, it is
foreign 1o them, as they have never been
trained in that manner. They do not work
according to those methods.

There is one more point regarding my
State which I wish to mention before I con-
clude my speech. This is regarding the sett-
ing up of the Railway Service Comminssion
gor which Members of Parliament from all the
parties from Bihar have been making a persis-
tent demand. This Railways Service Com.
mission Office should be located somewhere
in Bihar either at Patna or at Danapur
There is no difficulty about that. But, per.
haps there is some catch somewhere in it on
account of which this has been delayed. I
request the hon. Minister that he should
Jook into this problem and see that immediate~
ly this Railway Service Commission office
is established at Patna or Danapur.

The De-Luxe train that runs through
Patna twice a week is rendering a very usefu
service to the people of that area. I sugges;
that instead of twice a weck, it should run
thrice a week through Patna, Thank you.
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SHRIPATTABHI RAMA RAO (Raja-
mundry ) Mr Deputy-Speaker, Si1,
I rise to support the Railway Budget
1 congratulate the Mimster for presentirs
a sound Budget without much increase in
third class and other fares being used by
the commonman

At the outset, I would like to mention
a few proposals with reference to Andhra

Pradesh.

As you are aware, Sir, the State 1s the
biggest 1n South India 1in respect of both
ares and population It serves as a clasp
between the north and the south With
the growth of industries both n the
publicand the private sectors and the progress
of major projects like Nagarjunasagar, Po-
champad and Srisailamr, the passenger and
goods trafic has considerably increased
1n the State in rccent years

Sir, though more new lincs and conver-
sion of the present Metre-gauge into Broad-
gauge lines arc necessities, I am not going
into them because other friends have covered
some of those pomnts However, 1 feel
that the efficiency ot the present running of
trains could be 1mproved, so that they may
be able to give more benefit to the trave | ing
public

7The Howrah-Hyderabad Express No
45/No 46 runs between the State Capita]
and Calcutta which 1s an important industnal
city in the East Coast The distance bet=
ween these two cities 1s 1590 Kms and
the journey time 15 36 hours

Similarly, the Hyderabad-Madras Ex-
press (No 53/No $4) connects the State
Capitals of Andhra Pradesh and Tamil
Nadu The distance of 790 Kms between
these two cities 18 bemng covered
i 19 hours I am sorry to state
that the trains on these long distance and
important routes are being run without
diesel engines 1 brought this matter to
the notice of the Government at the meeting
of the Informal Consultative Committee
of Members of Parliament They have
sent me a reply recently which, I shoulq
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say, 18 mor¢ ‘amusing’ than ¢ mformatory
I understand that on certain short journey
routes like Bangalore to Mysore where the
distance 1s only of 128 Kms dieselisation
has been introduced I would only request
the present Railway Minister that the dis-
tance, more than anything else, should be
taken 1nto consideration for the diesehisation
of the passenger traffic Hyderabad-Howrah
and Hyderabad-Madras lines must be die~
selised as early as possible 43 I'm/44 Up
Madras-Kakinada Capsircars express covers
a distance of 697 Kms 1n 18 hrs 20 minutes
and 19 hrs respectively The train passess
through important commercial towns like
Rajamundry, Tanuku, Bheemavaram, Gudi-
nada, Vyayawada, Guntur Ongole, Nellor
and Gudur The piesent journey time 1§
too long and stcps should be taken to reduce
the time by running trains and introduction
of diesel cngines, 1f possible 1arth r
1 suggest that this train be started earlier
than the Howrah Mail which starts from
Madras so that the congestion may be
relieved 1n the Madras-Howrah Mail 1
had made the syggestion t the informal con

sultstive Commuittee meeting either m this
regard but I have reccived a reply saying
that adminmistrative difiiculties have come
in the way to mche this possible

The Dakshin Express which runs bet-
ween New Delhi and Hyderabad takes

about 36 hours to reach the destination
Here also the journey time could be
reduced by advancing the departure
timings and making the haults a3 mmimum
as possible I suggest that one more tramn
be started from Vizag which 1s fast deve-
loping There 18 no direct train  at present
between Visakhapatnam and Bounbay A
fast train may be introduced between Visakha-
patnam and Bombay vig Hyderabad and
dieselised

SHRI P M. MEHTA ( Bhavnig.r)
Mr. Deputy Spesker, Sir, I will confine
myself to two or three important points
Furstly, T will desl with the general character
of the Railway Budget Sir, this budget 15 5
budget of the routine na ure andit does not
reflect any progressive policy of the railways



2.
{Shri P.M. Mehta)
or the government. This budget will
adversely affect the economy of the common
man and it will also affect the general eco-
ncmy of the country. The Minister has not
even spared the third-class passengers and
has increased the fare of all the classes as
well as the freight rate also. But for this
I would not blame the Minister because
he was transferred to Railways only at
the eve of the Budget. Such frequent
transfers of Ministers do hamper Adminis-
tration and sometimes create difficulties
for the Administration also.

So, I shall not blame the hon. Minister
for this budget.

Freight rise will result in general price
rise. After the presentation of this budget,
the prices have gone up by 6 per cent, and
they will further rise in April or May. So,
this budget is by no means of a progressive
character.

Now, I come to a very important point
regarding the project for construction of the
Bhavanagar-Tarapur railway line. Some-
how or other, the railways have been neg-
lecting this line for long. In 1967, orders
were issued for a fresh survey, and that surs
vey was made, and the finding of the survey
is such that the railways cannot neglect
it any further. In spite of that, the railways
are neglecting this project.

This project is certainly important for
the State of Gujarat, but it is very important
and useful for the whole of the country,
because it directly links the eastern part
of the country with the western most part of
the country on the broad gauge structure,
without going further in the north. This
is an economically viable project. At the
commencement of the sixth year, according
to the survey, the return is §'97 per cent
and it is cnly less by 078 per cent to meet
the necessary criteria. 'The State Govern-
ment have given since long the first priority
to this line.

‘The State Government have also assured
the railwuys that in case of deficit of 0- 78
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per cent at tle conmercemart of the sixth
year, they will meet this deficit. So, there
is no regsen wly the rcilmeys 1’ no
prrplamert this vay in patest pac et wlich
is econcmically viable.

Wken tte hon. Prime Minist.r went on
a eleven-hour tour of five districts of Maha-
rashtra, she announced the clearsnce of
fourrailway linesforthat State. I welcome
it. It should be done, in these days of
scarcity, but it should be applied equa'ly
to all States. Gujarat is also a State which
is hard-hit by drought. Therefore, I would
request the hon. Minister to implement
this project without any further delay.

All commercial orgenisations of the
major cities in Gujarat, namely Ahmedabad,
Baroda, Bhavanagar, Rajkot etc. have deman-
ded the implementation of this project ag
carly as possible, and all political parties
have also demanded this.

That was the only point that 1 wanted

to make, and I am sure the hon. Railway
Minister will give due attention to it.

PROF. NARAIN CHAND PARASHAR
(Homirprr) : I rise to support the
Demands presented to the House by the
Railway Minister. There are a few salient
features, which require special attention
One of the very important high lights printed
in the budget speech is that there are 6170
Km. covered by the Indian Railways and
there are 10600 trains running every day
1 want to point out that these facts are quite
okay and they may be important high lights,
but we want to see in next year's report
highlights regarding construction of new
railway lines, because there are regions which
are waiting for the railways to touch them
and bringin an era of prosperity and affiuence
because they have been neglected for cen-
turies and also because there are some region
which are important from the defence point
of view.

14.00 Hys.

In the Annual Report of the Defence
Ministry for year 1971-72, an importan
disclosure  was  made which wa
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véry much shocking to the MPs from
nofth-western India. That was that our
troop mobilisatfion was riot as easy as that
of the Pak army, and as a result we were at
a disadvantage. Because of this difficulty, our
troop mobilisation was vulnerable and theirs
was not because their cantonments lay near
the border with India. So Pakistan was
able to fortify its position very easily in a
very short interval of time.

Moved by this consideration, 33 MPs
from north-western India approached the
Hon. Prime Minister and later on the Defence
‘Minister and Railway Minister—who
at the time was Shri Hanumanthaiya and
Shri Qureshi, to give topmost priority
‘to the construction of a second line of de-
fence communication which would con-
nect Ambala with Pathankot vig Nangal
and Talwara to be linked by the Nangal
Dam-Talwara line.

I am happy that the Railway Minister

in paragraph 43 of his speech has mentioned
that the survey is on and the line would
be taken up for construction as soon as
the survey report is available. I do not
know what the survey report would be.
But the defence and development of the
country isthe prime concern of every citi-
zen, very much so the people of those States
which have to bear the brunt of Pakistani
aggression, We, who live in north-western
India know that whenever there is a war,
it is these areas, the States of J & K, Hima-
chal, Punjsb, Haryana, Rajasthan and Guja-
rat which have to sufier for the whole coun-
try. We are happy that we have to pay a price
for, being-on the border but we also require
immediate and urgent attention being given
by the Rajlway Minister and Defence Minis-
ter in this -direction.

I do not know what is the feeling of the
army officers on this, One of the
Senjor army officers from my area, Maj.
Gen. Bireshwar Nath, who was in Nagaland
at the time of the Chinese aggression told
me that the line of defence communication
must -be perpendicular to the line of the
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e
border with the enemy. The line we [
suggesﬁed is exactly peipendicular to the
Indo-Pakistan border right from Leh to
Ferozeépur.

Therefore, we would say that this line
which has been supported by no less than
10 other members from different States,
namely, Shri, R. P. Yadev, Convenor of
the Railway Standing Committee of the
Congress Party, Shri K Gopal from Tamil
Nadu, Shri Shenoy from Mysore, Shri

" Mohapatra from Orissa, Shri K. C. Pande

from UP, Shri Sadhu Ram and Shri M. S.
Gill fiom Punjab and my colleague from
Himachal, Shri Mahajan.,....

DR. KAILAS (Bombay South) : I also

sypport it,

PROF. NARAIN CHAND PARASHAR:1
am thankful to Dr, Kailas and all these Hon,
members for their support. 1 was saying
that this line should be given topmost
priority.

There are one or two othe: problems to
which I would invitc immadiate attention
given. Upto 1970, there were 16 Regional
Committees of MPs who were allowed to
hold consultation with regional managers
But now a trick has been played so that the
number of these zonal committees has been
made equal to the number of railways.
There are ¢ committees now. For the
region covered by the Northern Railway
which caters to UP, Punjab, Haryana, J&K,
Himachal Pradesti, Rajasthan, Chandi-
garh and’ Delhi, there are more than 200
Members of Parhament to sit at this meeting,
As a'result, one member hardly gets a minute
_to put his view points, I would request the
Hon. Minister to see that a proper discussion
is held and for that the old Regional Com-
mfttees, 16 irg number are restored. Unless
a purposeful discussion takes place, there is
no use in having a meeting. We are not
going there to see eithzr th: Regional Mana-
ger or the Minister or his Deputy-—we see
them every day. So the previous arrange-
ment should be restored.
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Secondly, Sardar Darbara Singh and I
have to request the Minister for a very im-
portant thing. Now, thar K.V. Ruilway
line in Himachal Pradeshis being sub.aergsd
under the waters of the Pong Dam, we are
going to close down the railway line and
it is causing much suffering to us. We
therefore want an immediate construction of
the alternate route. I request the Hon.
Railway Minister to order three shifts so
that that alternate line is Constructed quickly
and till that time, a new direct mail train
is introduced trom Delhi to Hoshiarpur
wia Jullundur, so that the soldiers are not put
to great distress. Until thus 1s done, a first
class direct coach could be attached to the
Kashmir Mail and the existing third-class
direct coach should be attached to the earlier
tram No. 4 JH so that the passengers may
not have to wait at the station. Otherwise,
if the whole economy of Himahacl Pradesh
15 allowed to be ruined for two years, 1t
cannot be revived afterwaids, and you cannot
make 1t flourish again,

There is one more thing which I want to
suggest.

MR. DEPUTY-SPEAK LR : This should
be th. last pomnt |

PROF. NARAIN CHAND PARASHAR :
Only two minutes, Sir. In the annual report ot
the Railway Board, there is a reference to the
distinguished railwaymen who have been
awarded the Shaurya Charka, Vir Chakra
and Padma Shri for their excellent contribut-
tion 10 the success of the Indo-Pakistan war
of 1971. I would have been very happy if
the Chairman of the Railway Board and
other Members had seen to it that their names
could be mentioned, so that the country
could know that these were the gallunt
railwaymen who were working under great
hards hipand difficulties for their honour and
their country’s honour. I would request
the authorities to sce that whenever there is
such a mention of bravery, their names should
also be included.

Lastly, I would say that ther are only three
intermediate  Colleges in the railway
sere are $0 high and higher secondary

250-
schools, but only three intermediate colle-

ges. It is a very sad commentary on the rail-

ways that their entire educational strictre

does Nt coatain even J ohigic Jegoee college

or a post-graduate college. So I request

the hon. Minister to sz2 th.t damag tue

next year at least one degree college, Arts and

Science, is opend for the dependants of the

railwaymen.

In conclusion, I would like to say than
I support the budget. We have high hopes
from the new Railway Minister, Shre L.N.
Mishra, and let me hope that the green signal
from Bih ar would lead the rest of the  country
to prosperty.

Wt AT fag (7edr): Sumsme
A, #F TH ST FT gewa™ 99w,
A Iew @ fag ol § R
Ay w1 & few wvm WA g
grefaai FTAMET & | & dEw 9%
Y g ST A AT A1, 9% 1924 %
w3 W aww aw W
T A ST 9% €, w9 fog wwne ¥
IR BE Tger v 94v | = feafy
# I I qF A qarn ore fear
Fe & fr oF IRl e fear ar,
afFr oz fre mw sgEv oar 1 el
q wueT T g & fee T
v fag E F—aa wwE X @Yo
o TA%0 Y UF WS FRAE
1 —aWA F gfmr § gaw-gar
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[ W faz]

T AR AW A vy S A
Tharddm & 1 e A fggew
Yegew A gfme e o Afew
TR WY gz awy fody  fr o ag
T ZE AT W SE W AE =
T B Ags @ fR 9w wwm @
® WY w7 g7 g7 A AfAe Aregor
far & grar g gamn o, oY fage ®
afw g——fagw F ¥ a1
IR eI fewwed @ SW A
HAEET ¥ F AT ST & AW W
AW A1 A A ¥ fag aw g
T ¥ Wl a9 |
A fak @ Fgar & 1w ST
WA & A Fgw | Fwad
FTH OWAAFRE | TR
@A foo a1 vy ¥ ewrT @@y
g Farame st w @m0 FOE
A FH F7F NRR Y ogwAr g o
9% FTT & | GAY  SF q¥ IA qAR
®oFET W ovE W go o
= fagre g @ fae@ SR A
;A I AW FRT | HF AT
M OSH A @ EgAr E oI
AT AT |

s\ T\ WA qreAA (AT )
Iaem Wetzm R aY waw W Ay
AEET  ®) weaEe ¥ g faeg weTe-
I TH g INK que %1 Frwior wC
We faww aor W@ wwmEE @Y
ooar & ¥ ¥ 0% A9T TEH GBM
g frar & 1 R @R
TN § wREm R T
T HEI @9 § 1 99 g § /U
aw v @ ¥ fovw & fag
gfaw & wfes g7 foar o

wgt a%  Jere fagre w1 owwr §
v fuge W) gfena & frowr g
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21 o o Wl faww o oow WY

N o s F o 40 Aw W
TEPT  FWMI IEATE AT HTH A
W arm F wafamte ¥ fag g
ft 719 &8 frar mw g FW
fraew ¥ fw 3% gemrd | v91S wTEA #T
g ags & mraaw # a@®
e @ wwmwmFr fromw 2 &
U 79 "t #AFleg A IR (ool
e ¥ fo owaw faav @
NI FAAYT A WFAT A4 @AY
¥ Stogr arome A% 75 =9 ae faww
gT faow w8 fewr 20 ww
& =T Ay ST w1 AY foree i
W I ¥ mmw avem e & fF
T I ORA T A AT wE W
& TR w7 fRmr e 1\ W 9T
faee & mwwr &Y fafy ¥ w=fE
T HHEEAT FT TXEET A AIAGY AT FAq
Fga HFE A | W TE WA
F T o7 AWT qed 7 fEun e
t @ s wmm W TR @
fadnft oiv sw g @ wEE ar
qE )

™A € ¥ ag fRaww sww
fr aga feo) dqw =W g sTwT
@ & o aweiige & wgAa oW
e e sk wra faw oW
Yy ¢ A g e
g™ WY AW s fear wm
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[# TR Wy qraery)

doara am fegn &1 aga war
frewmm &) g uw qre amE
qE T g1 v faEw &
WA wTH A Ay IX
zafaq wrdgy ¥ dmAg o A%
Imwe g gt wifgn faw &
aifaay v mafrag & &% |

I oF Hafefraat arsw
Frowr ¢ zafaw  a@wr & wEr
wAT Tifer ) o Mo wwo A 2
fam & foro swrearra o o W
afeq it a5 a7 M 7@ 7 A
o dfrardar g fw @g o mHo
3 T ¥ wwdr wifer saifw
e 99 Aa-fedrsae Tewmdr @
T

aTF T Yy WM S WA Y
TG FY qrEEr A A f1E €
T & | wfuwmmfear 1 9@ A
T |/ U2 qF Az AT FAT
rewamn s R ag afr )
Y SIEE

TR FA R RWAT QU ST
FUEAY T & I F I ¥ wrferwror
2T qwel 3g forvma sq & fw
T 9T |0 fYo Uho A AW
T AGY A & IR IA T e Fawmr
g pmo wew favmr ¢
fﬁQWOﬁoQﬂﬁeWW@m
AT HrEge T A Wwang 9%
oA Tt sqaeqr @ Rl wifge ) =
& faq & moft wiew ¥ wwg w
£

g W wgd Aot & wiafa
N Wi A ag e § sl

ghom e & a9 = &
gead st & 1 s oW A
g rgat @ faar  wmar
T | #AF wEvEw X gt ug
g fomr wrar § 5 wwle a@
T A% afaw ggor W @ fn
™ 3E "W AR g e
o & fon & aw e ¥ el wERw
¥ AU w@T O§ |

I RS WO 97 g & @
§ T WEERE O A AR
7g o A g el g WO

A & o w7
faere ¥ ux W§ afaw FAOE W
TqIEAT @Y AT 1 A ¥ Ave AT
fanfoangte & a7 ¥ A e & m
fF et ol @9 97 W @ | B
WA 4Ww H I Y
aifedt @A A A T AN
faaramar & forr ¥ 3 A AT AW
¥ wafrn gEY ¢ 1 wwefer
¥ wgr war o1 ave & ASEE A
a1 fgar s & wfi A% T®©
E gavar T | gAfAw @gr €
fminr &1 &m0 foar s @ 7
L C - S

SHRI DHAMANKAR (Bhiwands):
Mr. Deputy Speaker, Sir I, rse to support
the Railway Budget. I congratulate our new
Railway Mumster for preparmg this Budget
within a short period of two weeks. It has
his own thinking and outlook. Immediately
after he took over there was some confusion
and musunjerstanding about the announce-
ment of new railway lines as announced by
the Prime Munister. But we are grateful to
him for the statement made 1n this House that
has cleared the atmosphere and some earth
work has already been taken in hand on these
lines.
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New lines in the underdeveloped areas
are giving opening to the people of those
areas thus creating the desired infra-structur €
to increase the trade, commerce and industry
and to add to the national wealth. So, I
would plead that new Railway lines in any
part of the country should be welcome to
everv Member of this hon. House.

Secondly, the freight income of goods
transport is dwindling every year. The
Public Accounts Committee has shown great
concern about this. I feel this is due to the
two reasons-one is the shortage of wagons and
secondly due to the mishandling and mis-
allocation of wagons. We should step up
production of wagons in Railway %okl ops,
and there are priva'e comranics zlso who
manufacture these wagens. But if we look
to the chart about the progress of these com-
panies for the last five years, we find that
with the exception of one or two, the pro-
duction of all these concerns is stepping down
every year, not only because of shortage of
steel, but because they want to avoid the
obligations of payment of labour dues and
axes. I will quote one instance—K.T. Steel
Industries of Ambarnath. There was a
strike last year there. Labour was demand-
ing their dues which were unpaid and there
was firing and precious human lives were
Jost and the production of wagons went down.
The production was put down deliberately.
I would suggest that if vou cannot nstior.alise
these concerns, you should take over the
management of those concerns whose pro-
duction is dwindling every year and thus we
should increase the production of wagons in
this country.

About the Railway crossings, in the Fifth
Five Year Plan Railways have asked for 50
crores for constructing over-bridges over the
railway crossings. The Railway crossings
hamper the speedy transport. I would
suggest that if it is not possible to construct
the over-bridges immediately, where electri-
fication has been completed, automatic gates
should be installed in place of ordinary gates.
The automatic gates installed at Ambarnath
and Shahad have given a great relief. All
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these railway crossings should have automatic
gates. From Bombay to Karjat and Kasara
and Church Gate to Vapi all the crossings
should have automatic gates.

About the ticketless travellers I may say
that Railways are losing a great revenue due-
to this ticketless travel. Deterrent penalty-
has never been envisaged. I would reqﬁest
the Railway Minister to examine the proposal
and see that deterrent measures do not result
in misuse by corrupt officers, otherwise there
would be harassment to the people‘ and re--
venue will be lost to Railways. I would
suggest that long distance trains should have -
one conductor per bogie so that evasion can
be fully met with.

About the third class fares, the Railway -
Minister has been kind to the common man
i.e. the third class traveller. I would request
him if this distance of 15 kilometres exemp-
tion is increased to 30 k.ms, it will be a relief
especially to the suburban passengers. Sub-
urban passengers from Bombay, Calcutta,
Madras—these people travel daily. They
travel not because they like to travel but
because they stay far away from the place of °
business—30, 40 or 50 miles away for want
of accommodation. Nearly 75 percent
people travel standing in the trains, which are
very overcrowded. I would request that
instead of the present 6 bogies in these local
trains, there should be g bogies. That will.
remove the congestion to some extent.

Lastly, regarding the proposal of reserv-
ing all the seats in the Deccan Queen from
Bombay to Poona, it is a welcome proposal,
but that should not cause harassment to the
season-ticket holderss who travel from Bombay
to Poona for business, commerce or office
work. There should be two bogies reserved
for them as it was before, and no extra charge-
should be levied on them.

sy qaw fFwT fegr (TaFH):
" IaTeAe wEvEd, WAy aefa
a3 T XA HATAT FT TAT I FA
T § 9 W A St A gilew
FuTs IMEEATE | 9w fawmEm dfE
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MR, DEPUTY-SPEAKER : I would
like to remind hon. members that they
should not come between the speaker and the
Chair. That is against parliamentary eti-
quette.
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“The principle that transportation
infra-structure must  evolve
along the pattern determined by
pre-existing  economic viability
needs to be modified to the extent
that very often the creation of
infra-structure themselves lead to
additional demand and increased
commercial prospects, In
selected areas the calculus of short
term economic  returns must
yield place to the long-term bene-
fits through a policy of deliberate
developmental expenditure.”
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SHRI R. N. BARMAN (Balurghat)
I rise to speak on the Railway Buc?get, but I
apprehend that I may have _to reiterate the
old demand which in fact is the demand
of the people whom I represent here and who
are pressing this for the last two decades.
1 meanthe Railway link between Balurghat
and Malda via Gaal.

Mr. Deputy Speaker, Sir, 1 con-
sider, in this Parliament, probably. the assu-r-
ance on my subject, which I will explain
within & few minutes....

MR. DEPUTY-SPEAKER : Not few
minutes, but only two minutes.

SHRI R.N. BARMAN isthe only lox.lg-
standing assurance of the Government which
has not yet been implemented since In-
dependence. Not to speak of only one, bf:t all
the Ministers who came to the Rm!way
Ministry, not only assured but also committed
in terms for the installation or laying of the
railway link from Balurghat to Hilly from
any convenient line either from old Malda
via Gajal or from Kaliaganj of the N.F,
Railway. Every time the people of that x.u'ea
question about the fate of the assurance given
by Government, it is not less than & pity to
inform you that the Member of Parliameny
from that constituency is not able to explain
to the people what really the meaning of

assurances Or commitments is. Very
recently....
MR. DEPUTY-SPEAKER : Why not

hand over the speech to the hon. Minister ?

SHRI NAWAL KISHORE SHARMA 1
His is a maiden speech.

MR. DEPUTY-SPEAKER :
am bound by the time allotted.

But

SHRIR.N.BARMAN : Recently, survey
work has been taken up, but unfortunately
the same record which has been playing since
Independence has again been put into motion.
1 do not know when the survey work is gc)ing
to be completed. 1 do not find a word about
the time-limit for this project. I would be
pappy the Railway Minister could say a
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few words about it, and ] am sure the present
Railway Minister will, instead of mevrely
giving us the assurance, actually give use the
railway line.

MR. DEPUTY-SPEAKER :
hon. Member should conclude.

Now, the

SHRIR. N. BARMAN : In conclusion
I would like 10 inform you, Sir, that in this
25th anniversary of our Independence,
possibly this is the only biggest headquarters
of the district which remains without a
railway link in our advanced civilisation.
Mine is a backward area and most of the
inhabitants are Scheduled Castes or Scheduled
Tribes. To fulfil the promise of Garibij
Hatao envisaged by our Prime Minister,
I request the hon. Minister of Railways to
give this top priority so that the down-
trodden Scheduled Castes and Scheduled
Tribes of this backward area could relish
the fruits of freedom in the real sense.,

MR. DEPUTY-SPEAKER : Now
he should conclude. The hon. Minister of
Railways.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : Sir, I am indeed
grateful. .. ..

MR, DEPUTY-SPEAKER : He
continue on Monday.

may

Now, Shri Jagannathrao Joshi to move for
leave to withdraw the Hindu Succession
(Amendment) Bill—he is absent.

CONSTITUTION (AMENDMENT) BILL
~Contq.

(Amendment of articles 19, 22, ete.)
by Shri A. K. Gopalan

MR. DEPUTY-SPEAKER : We take up
further consideration of the following motion
moved by Shri A. K. Gopalan on the 23rd
February 1973.

“That the Bill further to amend the
Constitution of India, be taken into
consideration”.
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Bill
We have taken 1 hour and 35 minutes and
25 minutes are left. Shri Ram Gopal Reddy
was last on his legs.

SHRI M. RAM GOPAL REDDY
( Nizamabad) Shri A. K. Gopalan
has proposed an amendment to our Consti-
tution. He has sought to amend three
articles.

AN HON. MEMBER : He is not here.

SHRI M. RAM GOPAL REDDY : At
these amendments, no party in this House wil |
be more happy than the Jan Sangh. The
Jan Sangh first proposed or included in its
election manifesto the reduction of the voting
sgeto 18. It had also said that people should
have the right to work and earn a living wage .
Shr1 Gopalan has borrowed these ideas from
the Jan Sangh. Onthat count, I congratulate
him.

SHRI R. R. SHARMA (Banda) : I
anybody has borrowed any idea from anybody
else, what is wrong in it ?

SHRI M. RAM GOPAL REDDY
am congratulating him.

: If

Not only has he borrowed ideas from the Jan
Sangh, he has borrowed ideas from the
Congress also. The Congress is going to put
a limitation on the property one can hold.
Already we have enacted a land ceiling law.
We have fixed the minimum of land one can
hold and the remaining land has to be distri-
buted. Similarly, legislation on a ceiling in
regard to urban property is coming up.
The Congress is doing all these things.

PROF. MADHU DANDAVATE
(Rijapur) : The Congress has borrowed
from the Socialist Party.

SHRI M. RAM GOPAL REDDY : Now
we are all socialists.

Shri Gopalan has asked for many facilitieg
like free medical aid, equal pay for equal work.
free education up to matriculationand all these
things., Already the Congress Governments
are wanting to do more of thesc things.
If his amendments are accepted, the whole
Government of India will become a social
welfare department.

1894 (SAKA) Const. (Amdt,)
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MR. DEPUTY-SPEAKER : The bel
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SHRI M. RAM GOPAL REDDY : Sir
the amend ment to the Constitution proposed
by Mr. A. K. Gopalan, even if accepted in
toto, will make the whole Government of
India a social welfare department, and no
other work can be done. I do not know what
his intentions are. Morever, he said tha,
everybody should be provided with a rifle
pistol or such other arms, I want to know for
what purpose he wants all these things. You
know even without these arms what has been
done in Andhra and also in Tamil Nadu
during 1949—52. We also know what they
have done during the Naxalbari agitations
We know that there are so many patriotie
people in this country, but there are anti-
social and unpatriotic people also. I am
afraid that these people will take advantage
of thus.

In this connection, Mr. Gopalan quoted
the example of Sikhs saying that they are
having kirpans in their possession. I wang
to tell him that the Kirpan 18 being used by th
Sikhs forthelasthundredof years. More ovet
the Sikhs are tssined in self-discipline by
their gurus and saints. Before giving the
arms to the people, similar training has to be
given by the highest souls of the country.
At presentitis notat all advisable to give
weapons 1o all people. What he has stated
is, some goonde clements are having arms in
their possession and also ammunition. I
want to point out to him that if these arms and
ammunition are possessed by anti-so@inl
people, the Governmentisalway s confiscating
them. There are sn many examples 1 thjg
connection.  What Mr. Gopalan  said
is that land is not being given to the poor
people. That is not correct. The Congresg
Government is wedded to the distribution
of land to the poor people.
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : Mr.
Deputy-Speaker, Sir, at the outset

‘et me thank the Members who have taken
part in this debate, especially Mr. Gopalan
who has p ut forth his view of thinking over
the whole matter . Some of my friends who
have taken part in this debate have replied to
the points raised by him, and they have there-
by reduced my burden. I will, therefore,
limit myself to the most important points that
have been raised.

Sir, I cannot say when the Bill in question
was conceived of by Mr. Gopalan, but the
notice of his intention to move it was given
on the gth July, 1971, and the Bill was in-
troduced in this House on the sth August,
1971. Long thereafter, the .Consitution
25th (Amendment) Bill came up before both
the Houses of Parliament and was passed and
it became law on the 20th April, 1972. Un-
fortunately, the mover of this Bill, while
speaking, did not refer to the provisions of the
Constitution (25th Amendment) Act, because
if he had referred to them, his present Bil}
would become infructuous. Therefore, he
completely omitted those provisions and
‘hammered on the provisions that he want to
get incorporated in the Constitution. By
this Bill, he wants certain amendments to
article 19(f) and to article 31.

While speaking on his Bill, he gave the
reasons for this Bill. ‘It was for these
very reasons that the 25th Constitution Am=
endment Bill had bacn passed. He says:

“Amendment to article 19 is being }:ro-
posed in clause 2 for the purpose of con-
ferring upon the State the power to amend
and prescribe the ceiling on the owner-
ship of all classes of property and also for
purpose of pro‘ecting the right of the
citizens to acquire and dispose of pro-
perty within the prescribed ceiling. We
do not favour concentration of wealth

dén the hands of a few individuals. We
avant all means of production to be owned
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by the State gradually. We want mono-
polies to be taken over by the State with
oyt delay, immediate nationalisation of
key in dustries and giant enterprises. At
the same time, we want to protect the
rights owners of small and medium size
personal properties and also private enter
prises againstthe encroachment by the
high-handed and power-cracy burea-
cracy....Clasuse (3) of article 31 im-
poses a disability on the State legislaturee »
If a measure is otherwise within the
legislative  competence of the State
legislatdre and if the subject is one which
can otherwise be dealt with by the Stats
legislatures, I do not sce any reason why
they should be subjected to the control
Union Councl of Ministers. The ass-
assent of the President really means the
assent of the Union Cabinet. Then I
come to clause 6 of my Bill. It seek
to omit the first proviso to clause 1 of
article 31A in which I have desired to
remove a similar disability imposed on
the State Legislaures,”

The objective which the hon. Mover has
mentioned is mostly achieved by the 25th
Amendment. Broadly speaking he intends
to provide in article 31(1)A something that
is provided in article 19(x)(f) although he has
used different words. His proposed article
31(1)(A) is almost similar to article 31(2) ag
1t now exists as amended by the 25th Consti-
tution Amendment Bill. The significance of
the proposed amendments is now lost with
the incorporation of article 31(1) Under the
Constitution, a law made to give effect to the
Directive Principles specified in article 39(B)
and (C) cannot be challenged on the ground
that they are inconsistent with or take away
ot abridge any of the rights conferred by
articles 14 19, 8nd 31. Therefore the pro.
posals contained in clauses 2, § and 6 are not
at all necessary; they have become redundant
because the same object has been achievey
by the 25th Amendment.

By clause 3 of the Bill he wants to trans-
fer the Directive Principles contgined in arti-
cles 39, 41, 43 and 45 to the Chapter on
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Pundamental Rights. If that is done, it

would become the duty and obligation of the
State to protect and secure those rights,
It would also necessarily create further finan-
cial expenditure for them, of a recurring and
non-recurring nature,

I shull now take each one of them. In
clause 3 he wants that another article 19A
should be added.

First he wants the Right to work and to a
living wage after attaining the age of 16 years
and in clause 19A(3) he wants to have such
assistance in cases of unemployment, old age,
sickness and disablement.

Persently, if you refer to Article 41 of the
Constitution you will find the same things
there. But the framers of the Constitution
have stated—"“The State shall, within the
limits of its economic capacity and develop-
ment, make effective provision for securing
the right to work, to education and to public
assistance in cases of unemployment, old age*
sickness and disablement, and in other cases
of undeserved want.” If what the hon,
Mover says is accepted and if all these things
are brought under the Fundamental Rightg
it will be the duty of the State whether it be
the Centre or the State Governments to
comply with them and to do everything possi-
ble. It has to be seen whether it would be
possible within the financial resources of the
country,

About the Right to work and to a living
wage, this matter has been discussed more
than once in this House and the Labour
Ministry has given particulars as to what
steps the Government has taken and is taking
gradually to create employment potential in
the country and certain other things. EveR
If we enlarge the Fundamental Rights to
include the Right of Employment, it will
remain a8 mere exaltation because there can
be no right without a  remedy,
Give us scope to exercise this right by provid-
ng for unemployment insurance and un.
employ ment relief as well as old age pension,
this is wanted by the hon. Mover. 1 will
just nc w put figures before the House to show
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whether this is in fact possible? According
to the 1971 Census the number of persons
who are above the age of 60 in this country
is 3,26,92,765. If the proposal is accepted
and if old age pension is provided and by
taking 30@ of thus number, a little over 2
crore would be the persons entitled for old
age pension and that pension if it be a rupee
a day. then the payment would be a crore &
day 7.e. Rs. 365 crores per year. Whether
in the present economic situation we are in a
position to find that much money for that
purpose ? It is true that some States are
doing it. About five or seven States have
already provided and they are giving some
pensions and as and when funds arc available
the States are going ahead with that. U, Pe
and other States have already begun. Itisa
State Subject and the amount is to be paid
by the State.

Then 19A(2)—the hon. Mover wants thay
free education be given upto Higher Secon-
dary stanjard.

PROF. MADHU DANDAVATE : Mr.
Chaudhary, you have said 1n view of the 25th
Amendmen of the Constitution Mr. Gopalan:
suggestions are infructuous. But practically
25th Amendment is only an enabling measure.
He has tried to spell out the measures. What
is infructuous about it ?

SHRI NITIRAJ SINGH CHA UDHARY
I will come to 1t later.

About education, he desires that it should
be broughtinto the Fundamental Rights an®
every person should be eligible to have free-
education upto Higher Secondary standard!

I have figures here according to which in
Andhra in all Govt. institutions education is.
free upto 10th class for boys and upto 12th
class for girls, In Assam in Govt. school
education is free upto class 3, in Bihar upto-
7th for boys and upto 8th for girls, in Gujarat
upto 7th for boys and upto roth for girls, in
Haryana it is free upto 8th for boys and
upto 8th for girls, in Jammu and Kashmir
educstion is free at all stages, in Kerala upto



283 Const. (Amdt.) Bill
I thefor boys and girls, in Madhya Pradesh
upto 8th for boys and upto r1th for girls, in
Maharashtra upto sth for boys and girls and
in Mysore upto 1oth for boys and girls and
80 on in other States.

SHRI DINEN BHATTACHARYYA
¢Serampore) : What is the percentage of
students under this scheme ?

SHRI NITIRAJ SINGH CHAUDHARY:
Iam coming. Iamgiving youthatpercentage.

At this moment §,93,00,000 stuients are
attending primary schoois. There, of courseg
the education is completely free and Govern-
ment efforts are that by 1975-76 all boys and
Birls upto the age of 11 i.e. in the age group of
611 shall get free ejucation upto primary
stage and by 1980-81 all boys and girls upto
the age of 14 shall be getting free education.

It is in that direction that efforts are betng
made and we are gradually going ahead.

By sub-clause (3) the mover wants to have
State assistance in the case of unemployment,
old age and sickness. I have already re-
ferred to 1t and given the figures. ,

SHRI DINEN BHATTACHARYYA :In
which States are old age pensions given? In
Tamil Nadu, there is destitute pension and
only Rs. 20 is given.

SHRI VIRBHADRA SINGH (Mandi) :
In H. P, there is old age pension of Rs. 2s.
It is proposed to be increased tu Rs. 50 1n the
near future.

SHRINITIRAJ SINGH CHAUDHARY :
Since it is a State subject, I did not want to
give the details, I will give the figures to the
hon. member personally. I have them here
with me.

By sub-clause (4), the mover wants free
medical aid. I can get away by saying that
is a State subject, but I want to give some
figures, At this moment, we have 2,69,400
beds in hospitals which wethg ot to about
0'5 bed per thousand. To have 2 beds pef
thousand, we need over 12 lakh beds, Thag
is the target which we want to achive and we
Jare working towards that.
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By sub-cleuse (5) he wants to have equaj
pay for equal work. Hon. members might
be aware that India has already acceptedILO
Convention No. 100 concerning equal remu-
neration for men and women workers fof
work of equal value. This was adopted
n 1951. Under this, the ratifying countrie®
have to ensurcthe application of the principle
of cqual remuneration for men and women
workers, without discrimination. The Con-
Vention provisions have been implemente.d
satisractorily. Looking to the vastness of this
country, there may, however, be stray viola-
tions and whenever they are brought to our
notice actions are immediately taken.

SHRI VASANT SATHE (Akola): In
the drought affected areas of Maharashtra
there is no equal wages for men an{ women
workers.

SHRINITIRAJSINGHCHAUDHARY :
For that, you approach the Statec Government
We have given them the money and it is
they who pay.

SHRI DINEN BHATTACHARYYA:
Even in municipalities among the Harijan
workers, men and women get ditfer wages.

SHRINITIRAJ SINGH CHAUDHARY .
The main purpose of the Bill would be found
in sub-clause (7) of the proposed Article 19A
j-¢. the right to possess arms.

I would submit that such a right can be
given only when every body in the country
is in a position to possess arms. If such a
right is given now, persons who arc rich
enough and who can own them will own
them while the oppressed and down-trodden
would not be able to it do. When this
matter came before the Constituent Assembly ,
it discussed this matter and ultimately decided
not to provide for it. I do not think any
change has come about in the Situation m the
country which warrants re-thinking on the
decision taken by the Constitutent Assembly.
I think we should stick to it.

SHRI VASANT SATHE : What you
are saying is dangerous, Bven when we arc
economically well off, we should notallow this
right.
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SHRI NITIRAJ SINGH CHAUDHARY:
We will consider it at that time, At present
we are against it.

SHRI M. RAM GOPAL REDDY : Are
you withdrawing arms from the undesirable
elements ?

SHRI NITIRAJ SINGH CHAU-
DHARY : The State Government have to
do it.

By clause 4 the mover seeks the deletion of
the provision about preventive detention.
He wants article 22 of the Constitution to be
deleted so that the power of preventive deten-
tion will not be available to the government.
The House would agree that there are occa-
sions when unsocial zlements create trouble
and difficulty in the maintenance of law and
order and sometimes become a risk even for
the security of the country. For that purpose
it is essential that these provisions should
remain. It is true that they should not be
misused. (interruptions). You may say that
action against’x’is misuse while I may sy that
it is proper use. Ifully agree thatit has to
be used properly and discreetly against really
unsocial elements only.

Therefore, for the reasons given by me
it . not possible for Government to accept
the amendments moved by Shri Gopalan.
Unfortunately, he is not present here and we
have not the privilege of listening what he
has to say in reply to the debate. I have
placed before the House the point of view of
the government.

MR. DEPUTY-SPEAKER : The mover
- of the motion is not present here,

SHRI DINEN BHATTACHARYYA :
Shri Gopalan is unavoidably absent. But
he has authorised me to reply on his behalf.

MR. DEPUT'Y-SPEAKER : I have seen
that letter. But the rules do not permit him
to give a reply.

PROF. MADHU DANDAVATE : While
the Minister was replying, I intervened and
put adefinite question.” You can check up the
records, if you desire. He said that all the
amendments suggested by Shri Gopalan are
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infructuous, in view of the 25th Amendment
to the Constitution. Then I pointed out
that while the 25th Amendment is only an
enabling measure, this spells out the measures.
The Minister said that he will clarify this
point at the end of this his speech.
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MR. DEPUTY-SPEAKER : Has he any-
thing to say on this ?

SHRINITIRAJ SINGH CHAU-

DHARY : Nothing.

MR. DEPUTY-SPEAKER : Before I put
the motion to the vote of the House, this
being a Constitution Amendment Bill, voting
has to be by Division.

Let the Lobbies be cleared.
The question is :

«That the Bill further to amend the
Constitution of India, be taken into conside-

ration.
The Lok Sabha divided :

Division No. 10] {15+31 hours.

AYES
Baladhandayutham, Shri K.
Bhagirath Bhanwar, Shri.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S.P.
Chandrappan, Shri C.K.
Chatterjee, Shri Somnath
Dandavate, Prof. Madhu
Hazra, Shri Manoranjan
Krishnan, Shri E.R.

Lalji Bhai , Shn
Muruganantham, Shri 8.A.

Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Sharma, Shri R.R.
Singh, Shri D.N.
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NOES
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Arvind Netam, Shri
Bijapai, Shri Vidya Dhar
Barman, Shri R.N,
Barua, Shri Bedabrata
Barupal, Shri Panna Lal.
Bist, Shri Narendra Singh
Chaturvedi, Shri Roshan Lal
Chaudhary , Shri Nitiraj Singh
Chhotey Lal, Shri
Daga, Shri M.C.
Dalbir Singh, Shri
Daschowdhury, Shri B.K.
Dhamankar, Shri
Dixit, Shri G. C.
Doda, Shri Hiralal
Dumada, Shri L.K.
Dwivedi, Shri Nageshwar
Gill, Shri Mohinder Singh
Gomango, Shri Giridhar
Hashim, Shri M.M. )
Jamilurrahman, Shri Md.
Tha, Shri Chiranjib
Kader, ShriS.A.
Kakodkar, Shri Purushottam
Kamala Prasad, Shri
Kinder Lal, Shri
Kotoki, Shri Liladhar
Lakkapps, Shri XK.
Mahsjan, Shri Vikram
Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Mishra, Shri Bibhuti
Mohsmmed Tahir, Shri
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Mohsin, , Shri F.H.

Negi, Shri Partap Singh
Oraon, Shri T'una

Painuli, Shri Paripoornannd
Pandit, Shri S.T.

Partap Singh, Shri
Paswan , Shri Ram Bhagat
Patel, Shri Natwarlal
Patil, Shri C.A.
Patil , Shri E.V, Vikhe
Patil , Shri T\A.
Peje, Shri S.L.
Raghu Ramaiah, Shri K.
Rana, Shri M.B.
Rao, Shri Jagannath
Rathia, Shri Umed Singh
Ravi, Shri Vayalar
Reddy, Shr1 M. Ram Gopa?
Roy, Shri Bishwanath
Samanta, Shri S.C.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Satish Chandra, Shri
Savant, Shri Shankerrao
Shankar Dayal Singh, Shri
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore-
Sharma, Shri R.N.
Shenoy, Shr1 P.R.
Shivnath Singh, Shri
Stephen, Shri C.M.
Suryanarayana, Shri K.
Thakur, Shri Krishnarao.
Tiwary, Shri K.N.
Unnikrishnan, Shri K.P.
Verma, Shri Baigovind
Virbhadra Singh, Shri

288:



289 Const. (Amdt.) PHALGUNA 18, 1894 (SAKA) Abolition of Capital

Bill
MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes 15; Noes 72.

The motion is not carried by the requisite
majority

The motion was negatived.

-

18.33 hrs.

ABOLITION OF CAPITAL PUNISH-
MENT BILL
MR. DEPUTY -SPEAKER : We take
up the next Bill by Shri N. K. Sanghi to
provide for the abolition of capital punish-
ment.

SHRI N. K.
I move :

‘“That the Bill to provide for the abolition
of capital punishment be taken into
consideration.”

SANGHI (Jalore) : Sir

Mr. Deputy-Speaker, Sir, I am bringing
forward this Bill not out of any sentiment,
religious or merciful atsitude. But, I think,
today, in the present context of our society,
this 18 a vital matter agitating the minds of
the people, and in India also we should go
ahead and abolish capital punishment.

15.34 hrs.

[SHrl K.N. TIwARL in the Chair]

This matter has been agitating the minds
of sociologists, psychologists, criminolo-
gists, judges, lawyers and politicians for more
than 200 years. Many countriesin Europe and
other continents have already abolished capi-
tal punishment. This matter has also been
discussed in his country for a very long time
now. If I recall, in India also, this matter
came up for discussion in the old Legisia=
tive Assembly in 1931 and that was raised
by Shri Gaya Prasad Singh. There was the
Rohtas case in Bihar prior to this matter was
brought in the old Legislative Assembly.
Five persons were sent to gallows and, later
on, it was found out that with the connivance
of the doctor and the sub-inspector of Police»
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these persons had been committed to the crime
and sent to the gallows for no fault of theirs.
This had created a great heart-burning and
a feeling of remose throughout the country.
Shri Gaya Prasad Singh was prompted to
bring this Bill for the abolition of capital
punishment.

Thereafter also, both in the Rajya Sabha
and in the Lok Sabha, this matter came up
four times. In 1958, Shri Prithvi Rej Kapur
moved a Resolution in the Rajya Sabha
which was withdrawn after a debate
Another Resolution was moved by Shrimati
Savitri Nigam in 1961 in the Rajya Sabha.
That was negatived after a discussion. In
1962, Shri Raghu Nath Singh moved a
Resolution in the Lk Sabha and a lot of
discussion took place and, on an amendment
moved by Shri Harish Chandra Mathur
this matter was referred to the Law Commis~
sion.

Then, we had the Report of the Law
Commission in 1967. Today, I would like to
start this matter from where the Law Com-
mission has ended . . .

SHRI SHANKERRAO SAVANT
(Kolaba) : Sir, I rise on a point of order.
It is not only that the Law Commission
has considered it, but the matter is before
the Joint Committee on the Indian Penal
Code Bill. When they are considering this
matter, it is not necessary to discuss it here.

Mr. CHAIRMAN : There is no point
of order.

SHRI N. K. SANGHI : This is not a
matter of law. 1 am only referring to the
Report of the Law Commission. They have
made out various aslient points. I would
like to quote what the Law Commission
says. It says :

“It {s difficult to rule out the va lidity
of, or the strengthbehind, many of
the arguments for abolition. Nor

*The following Members also recorded their votes :
Ayes: Sarvashri P. G. Mavalankar and Mahadeepak Singh Shakya ;

Noes ; Shri Ram Chandra Vikal,
3737 L.S.=11
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does the Commission treat lightly
the argument based on the irrevocabi-
lity of the sentence of death, the need
for & modern approach, the severity
of capital punishment, and the strong
feeling shown by certain sections
of public opinion in stressing deeper
questions of human values.”

But finally they say :

“Having regard however to theconditions
in India, to the variety of the socia-
up-bringing of its inhabitants, to the
disparity in the level’of morality
and education in the country, to the
vastness of its area, to the diversity
of its population and to the paramount
need for maintaining law and order
in the country at the present juncture,
India cannot risk the experiment of
abolition of capital ‘punishment.”

This is the vital point that they have made
in their Report.

What have the hon. judges and lawyers
said in the Law Commission’s Report ?
The very idea that the capital punishment
should not be abolished is based entirely on
the social disparity. our society is divided
into two classes, well-to-do and the poor,
the down-trodden, people. The Commission
thought that possibily the poor, the down
trodden, people are more amenable to crimes.
Would it be right to continue this punishment
because a large majority of people are down=
trodden? 1Is that the rcason that capita
punishment should not be abolished? Then,
they say that there is the vastness of our
country; that we are a large country. There
are small countries who have done away with
capital punishment. If it is good for a small
country, it can also be good for a large
country.

Further, they say that for maintenance
of law and order, the capital punishme_n!
should not be abolished. 1 feel, all these
arguments do not have any validity. I
would say, the high dignitaries who have
been looking into this matter have possibily
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been looking into this matter with the high-
brow and feudalistic outlook, not from the
common man’s point of view,

What is the history of it? The capital
punishment is a very old idea. More than
2000 years ago, there was a theory of *“Eye for
eye; blood for blood”. But today the capital
punishment is an anachronism. We have
changed our values; we have changed our
thinking. Now the demand of the time is
that th: cimtal pamishmant should be
abolished.

Again, they say that this is to get the
revenge; this is for the retribution of society
Whose retribution are we talking of ? Today,
to kill somebody or to murder somebody is
a heinous crime. I think, to pumsh that
man by hanging or by sending him to the
gallows 1s more heinous. Does the society
have that right? Even if we think that
there has got to be some retribution, what
happens 1s that our judiciary is reluctant to
award this pumishment. Even then, ther,
have been cases where people have been sent
to the gallows without the crime being
Committed.

I would like to draw your attention to the
Chessman case in Califorma where the
person was sent to the gallows after 12 years
of legal battle when he had not killed any-
body.

We have such cases in India also. 1
would like to draw attention to thejfact that
if, after somebody has been sent to the gallows
something is found out or some dJoubts
are created in the minds of the people that
he has been wrongly sent to the gallows
1 am sure the society in India would hike to
hush up the matter rather than raising it
again because the man has already been
killed and does not exist in the society,

Many people have advocated capital
punishment because it serves as a deterrent,
such a punishment would create fear in the
minds of the people, would debar peopie
from committing such crimes. Here T
would like to quote what the Encyclopaedia
Britannica has given about abolition of
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cepital  punishment, As you know,
Bneyclopaedia Britarrica is a volume which
has all the knowledge and background:
“This is what they say 3

“Regarding deterrence, it is well estab-
lished by statistical studies th t (1)
when comparisons are made between
contiguous states with similar popula-
tions and similar social, economic
and political conditions—some of
these states lacking and other retaining
capital punishment—homicide rates
are the same and follow a same trend
over a long period of time regardless
of the use or non-use of capital
punishment, (2) the abolition, intro-
duction or reintroduction of this
penalty is not accompanied by the
effect on homicide rates that is
postulated by the advocates of capita]

Jpunishment; (3) even in communitieg
where the deterrent effect should be
great because the offender and the
victim lived therc and trial and exe-

«cution were well publicised , homicide
rates are not affected by the execu-
tion ( 4) rhe rate ot policemen killed
by criminals is not higher in abolition
states than in comparable death
penalty states. Capital pusnishment,
then, does not appeir to h.ve a
influence on the amount of trend of
the kind of crime it is supposed to
deter people from committing.”

“This is the opinion of learned people, as
has been given in Encyclopacdic  Brit.s.iica
I think, the theory of deterrence and retribu_
tion has fallen to the ground.

In India, the people are of non-violent
nature. Ours is a land of Budha, Ashok,
and Mahatma Gandhi. Therefore, we
have a particular thinking on this parti-
cular subject. We have always taken a
n on-violent attitude - akimsa ; we have follo-
wed that path. It would not be out of
place to mention here that Asia has pro-
duced almost all the religious leaders of the
world - Jesus Christ. Budha, Mahavira, We
belong to that continent. We must go 5
step ghead in this matter. (Inrerruprion)

Capital Punishment

Bill

Capital punishment has been abolished
in many countries. 1 have the statistics
with me. In Luxemburg it was abolished
in 1822 ; in Belgium in 1853 ; Portugal
1867 ; Netherlands 1870 ; Itlay 1890;
Norway 1905 ; Sweden 1921 ; Denmark
1930 ; Switzerland 1942 and Britain 196§
(as an expcrimental measure) ; but now in
Britain this punishment has been abolished
finally in 1969 by parliament.
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We have to think of the social condi-
tions today. We are today developing
Social conditions in which we are going be-
yond times. The Supreme Court gave 2
judgment which hurt millions of people
as far as property right was concerned ; to
debarred people from having social jusuce.
The Supreme Court also gave judgment
rcgarding retention of the privileges and
privy purses of princes. which went against
the interests of people. And we have made
Constitutional changes because of the demand
of time. We must abolish the capital punish”
ment also to be in tune with the idea of deve-
loping a higher society and value for lhfe

I would also like to bring to your atten-
tion the fact that in Ceylon also capital punish=
ment was abolished. The Commission
which looked into it had said :

“In deciding on the wisdom of reten
tion or abolition of capital punishment
reliance cannot be placed on ther®
being any greater deterrence to
potential murderers by imposing
capital punishment on a few than
by imprisoning all convicted mur-
ders.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIRDHA):
Clon re-introduced it.

SHRI N. K. SANGHI : Sir, the modern
trend in India is that we must have penal
reforms. We have rodsy accepted th®
policy that the criminal has to be reformed
He has to be improved. To-day we are
improving our jails. We are seeing that
a better treatment is given to them and to
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[SHRI N.K. SANGHT]
day, in case we abolish the capital punish-
ment, I am sure, we will go a step forward
and see that the theory of improving tht

derelict is improved.

Sir, how does the murder take place?
We have seen that most of the murders are
not premediated. They come up in the
heat of temper. Because of certain social
circumstances, people get charg:d up; that is
why they commit murders and it is under
those circumstances that murders take place’
Certainly, it is the responsibility of th€
society to see that the criminal or the murder”
is improved and he is not sent to the gallowg
To-day, whom you arc punishing by sending
him to the gallows ? It is not the criminal
who has committed the offence and who iS
being sent to the gallows. It is his family>
it is his parents and it is his childern who
will suffer. I will remind you as to what
happens on the day when a man is sent to
the gallows. The man is told that he *
being sent to the gallows. The family people
arc called. They are supposed to meet.
Every body weeps in the night. The childern
are made to weep and the last twelve
hours become an era for him and every hour
becomes a year for him. This 1s the way the
whole life is taken and this is how she tra-
gedy of life takes place and this is how the
importance of life 1s destroyed. And, I
feel, Sir, it is high time that we give some
thoughtful consideration to this very seniou®
matter.

What is our judiciary doing in this par-
ticulars matter ? We have seen heinou
crimes taking place in India . But we find
that when the case comes up tbefore the
Judges, they are also very lenient. Possibly,
thcy have no mental attitude to send the
cnminal to the gallows. In most of the
cases they say ‘All right, we give you life
imprisonment’ and they are let off. In
case somebody is really sentenced to death
what ¢o we see ? They go in appeal to
the High Court and there again, if they fail,
they go to the Supreme Court and mor®
often, the punishment of death penalty is
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commuted to one of life imprisonment
Latter on, evenif thereare some unfortunat,
people who are sent to the gallows by the
Supreme Court, under Article 72 and 161
we have provided the prerogative of the
President and the Government to see that
clemency is given to them.! These Arti-
cles are being untilised effectively in this
country, Incase of many people who are
being sentenced by the Supreme Court to
be sent to the'gallows, we find that clemency
is given to them and lhfe imprisonmentis
given to them.

S0, we see an undercurrent that is run-
ning through the minds of the people,whether
it be Judges or lawyers or common people
or the criminal or the family of the criminal
or it is the respected President or the Gover-
nor, that the man should not be hanged.

1 have got here figures from the Home
Ministry’s report. In 1968 here werc
225 people who were sentenced to  death.
and 154 were commuted by the Presidemt
and the Governors. In 1969, thcre were =
mercy petitions, All of them were granted
and the sentence commuted to life imprison-
ment. In 1970, there were 33 mercy peti-
tions and seven were given clemency. So,
this is the situation in the country and if
this 1s the situation, what is wrong if we
abolish the capital pumshment. We do not
have to go step by step. What we really
do not do in practice, we should do it effec-
tively by law. Let cveryone feel that he  will
not be sent to the gallows. You can certainly
change the law, keep him in jail for a longeTl
period, make it 14 years or 20 years.  This
is what we should do.

1 would like to draw your kind attention
to this question of clemency which is the
prerogative of the Governor and the Presi-
dent. What has happened in the
case of dacoit Tehsildar Singh ? He
was @ terror in the whole of Madhya
Pradesh. He was a notorious dacoit. He
committed & number of murders, He has
committed all sorts of barbasrities, but, ulti-
mstely, he was sentenced to life imprison-
ment. This is what we have done. What
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are we doing in Madhya Pradesh now ?
We find a number of dacoits have surren-
dered now. I am sure they will be sentenced
to life imprisonment ultimately, of course
we say that the laws are not bsing changed
To-day, for the dacoits, for the average man
I feel a re-thinking on punishment, on capi-
tal punishment has got to be gone into.

We have seen many people are also sent
to the gallows. But about the prerogative of
the President and the Governor, who docs
get this clemency ? The man who is affluent,
the man who has got affluent relations—he is

able to clasim clemency. lle is uable to
make a mercy petition and then onlY
he gets some sort  of clen ency

But what about the poor, down-~traoden
criminal? He has no money. Ie does
not understand. He is illiterate. He is not
able to make a mercy petition. In that
case, he does not get any benefit.  This is
what 1t is.

I would like to invite Mr. Mirdha jr's
attention to what the Prime Mimster said.
While replying to the debate on the Demands
for Grants of the Home Ministry in May,
1972, the Prime Minster posed the guestion
to the Members of Parliament and pzople
to give thought if capital punishment 1s to
be retained. She herself called it a contro-
versial subject. I am sure it is still a very
controversial subject. This matter has been
«discussed in this House and the other House
more than four times and it is high time tha.
we take a positive decision. Many countries
"have followed this path and there is no harm
in following it.

This House is sitting for more than six
months in a year and if #pything goes wrong
after aboliion of the Capital punishment,
I am sute, the Members will  be quite compe-
tent to reverse the matter,

What happened in Britain, Sir. When
in 1965 the Capital punishment was abolished
in Britain they debated the matter and said,
“We will give it a trial for five years.” In 1969
the marter was re-considered and Capita]
punishment abolition was passed by free
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conscience voting—343 for abolion and 185
against it. ‘The bill was passed in 1969 and
finally it was put on the statute book. It was
being practised from 196s. [ think if we havz
any parallal thinking with U.K.'s working
1 am sure, we should also see  that this Capt
tal punishment is also taken away anJd abili-
tion is brought on our statute book.

Today we are celebrating 25th Anni-
versary of our Independence and I wil]
appeal to the hon. Minister that it is high
time we make a social reform. We do not
believe in Capital punishment ; our legis-
lature does not believe in 1t and our judiciary
also does not believe m 1t. It 1s high tme
we accept this philosphv on the 25th Anni ver-
sary and do awav with Capital punishment.

I would also like to draw vour attention to
the Supreme Court judgement in Jagm han
Singh vs. the State. Jagmohan Singh wos

sent to the gallows. He had contended
that 1t was wviolation of the fundamenta)
rights. The hon. judges of the Supreme

Court were good enough to say that it was
not a violation of the fundamental rignts,
They said that 1t was entirely in the hands
of the legislatures, in the hands of the Parha-
ment to abolish Capital pumshment and
they would be competent to abolish the
Capital pumshment.

What do we find lately ? The recen,
Indan Penal Code Bill that you are bringing
and the Indian Crimunal Procedure code thag
you have brought you have yourself amended
the Capital punishment matter. You have
said that in case Capital punishment is being_
given to anybody will state reasons for tha
In fact . if the hon. Judge does not menuo®
oty reasons for the Capital punishment
¢hat will not be taken as constitutional.You
have yourself provided deterrents. You
have provided deterrants for the judiciary
to see that vou will not award Capital punish-
ment unless you have given valied reasong
for the same, In the Criminal Procedure
Code you have fruther said that in case the
Sessions judge lays the guilt of Capital punish-
ment on any person he will refer the matter to
the High Court. Unless this is done and
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confirmed he will not be sent to the gallows,
‘This is what you have done to bring about
the changes. But, I think, it is not the time
10 bring half-hearted changes.

Sir, we are talking always in our economic
snd political life about Gandhifi. I would like
to narrate a very small incident about Gandhi
ji. Kakasaheb XKalelkar has recorded in his
stray glimpses of Gandhiji, an incident in
Yeravada Jail, as the jailor as was usual with
him, failed to visit Gandhiji as he had to attend
a hanging in that morming :

“This upset Bapu badly. His face
changed and he said :“I feel I am
going to be sick.” Bapu knew that the
gallows were situated not very far from
where he lived. The moment that
he heard & man had been hanged so
near us only the previous day, his
mind built up a picture of the whole
thing and he felt so upset that T got
quite frightened.”

1 would also like to repeat a few words
that Gandhiji had written in Harijan of
M arch 19, 1937 @

“Y do regard death sentence as contrary
to Ahimsa”. Only he takes hife who
gives it. All punishment is repug-
nant to Ahimsa. Under a state gover-
ned according to the principles of
Ahimsa, therefore, a murderer would
be sent to a penitentiary and there
given every chance of reforming
himself. All crime is kind of disease
and should be treated as such.”

Sir, with these few words I feel that the
House will consider the matter of abolition
of Capital punishment. This is a very
important matter. I think it is a sociaj
subject. Today we have a change in our
thinking. We are making a social change
jn ur country. We are bringing  social
changes by constitutional  amendments,
when we are looking to the dacoits from a
different angle ; Wwhen the Indian Penal
Code is undergoing change and when the
minds of the people are being agitated, I am
sure, you will give it a thoughtfal considera.
tion and accept this Bill as I have presented.
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MR. CHAIRMAN : Motion mov d
*““Tasat *h)y Bill to provide for the abolition

of Capital punishment be taken into.
consideration,”

SHRI M, C. DAGA (Pali): I beg
to move :

“That the Bill be circulated for the
purpose of eliciting opinion there on
by the rst October, 1973.”

MR. CHAIRMAN : This amendment
is also before the House now.

SHRI S. P. BHATTACHARYYA
(Uluberia) *© I suoport this Bill, T support
the purpose for which the hon. Mover has
brought forward this Bill. Hec has given
legal reasons for this purpose. But Iam
giving my support to it from a different
angle. I feel that it will add to the prestige
of our country, and when we are speaking
of socialism, we should end this system of
capital punishment because that will add
to our dignity.

Now that we have accepted socialism
as a principle, we must know that man is
not born as a criminal. We must accept
this basic fact. It is the situation that
creates criminals. In our country there is
poverty, unemployment, high price and
therefore, there is discontent, and Jisconteng
goads & person or a number of persons into
criminal activities. When we change the
social system for the good of humanity so
that every person in our country can have
a healthy living, then there will be no crimes
But till then, it there are criminals in our
coun.ry, we mus; make the sjtuation which
compels one to be a criminal as being res-
ponsible for it. But situation can be
changed so that people will have the righ;
to live and live free from want, and nane
will be compelled to be a criminal, That
situation can be created and must be created
and will be created.
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[Shri 8. P. Bhettecharya]

With this outlook, we should abolish
the system of capital punishment. There
may be diseased persons in society, but
provision must be made for seeing that they
are treated in the hospital.

With these words, I fully support the
Bill.
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“That the Bill be circalatcd for the purpose
of eliciting opinion thereon by the Ist
October 1973.”

aH gt @ fs st R e
A w5 fom fa¥ g & &
i N ok & ¥ = dwmw
arF Far # v =g

“First among the punishments provided
for offences by this Code stands death.
No argument that has been brought
to our notice has satisfied us
that it would be desirable wholly
to dispense with this punishment.
But we are convinced that it ought
to be wvery sparingly inflicted, and
we propose to employ it only in cases
where either murder or the highest
offence against the State has been
committed.”

R A ¥ T N
fer g

I death sentence is removed, the fears
that come in the way of people com-
mitting murders will be removed.
Do we want more of murdersin our
country or do we want less of them?
Death sentences are awarded for the
security and protection of society so
that every individual, so far as it
is possible, may live in peace. Tak-
ing 8 realigtic view, g0 long as society
does not become more refined.....”

I stress this pointem

‘““death sentence has has to be retained.
The security of the society as well as
individual liberty of every person has
to be borne in mind. Capital punigh-
ment is needed to ensure the security.,
Moreover, many countries or States

bad to reintroduce capital punishment
after abolition.”

Again they have reintroduced it.

o wift W oy ¥ m
T Ag@ WA Wk wrew @
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“In one case, Begu v. the King IImpe-
ror, the Co 11t pointed out that where
the murder committed is particularly
a cruel and revolting one, it is necessary
to examine the evidence with more
than ordinary care, lest the shocking
nature of the crime might prevent
a dispassionate judicial scrutiny of
the facts and law.”
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“Sentence of death was, in this case

replaced by the sentence ot transporta-
tion of life, having regard to the time
that had elpased since the offence and
to the fact that the probable motive
was one of prevention of cruelty to a
helpless woman-—to’a wife who was
ill-treated by her husband, (In this
case, the husband was murdered by
the accused. The husband used to
ill-treat his wife. The accused mur-
dered the husband for protecting her
from this cruelty.”
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*SHRI E. R. KRISHNAN (Salem) : Mr.
Chairman, Sir, my hon. friend, Shri N. K.
Sangi his moved. The Abolition of
Capital Punishment Bill tefore this House
and ] rise to say a few woris on this Bill

The objective of this Bill is that death
penalty should be abolished. The argument
advanced by Shri Sanghi is that in many
countries of the world capital punishment
hag been abolished. While I agres with
this statement, T have also to point out that
in some countries capital punishment has
been revived. Another argument of Shr;
Sanghy is that reformation of the offender,
which is held to be the paramount aim of
punishment,? is defeated, 1f a person 1s puni-
shed with death. I am unfortunately unable
to appreciate this argument. A crimina}
who has committed a murder has nothing
1o reform, as there is nothing to reform
for a blackmarketcer whose sole aim in hfe
is to cheat the gulliable people. In this
very House, Jawaharlal Nehru used to say
that the black-marketeers should be hanged
to death in public. You know, Su, that
sometimes heavy penalty 1s imposed on
tax-evaders and yet other tmes they are
sent to prison. Has this resulted in any
appreciable decrease of tax evasion in our
country ? In fact, tax evasion has gone
up. It 1s a fact that death penalty awarded
to a murderer is a warning to other intending
criminals. It might create a sort of fear
in their minds, which will prevent them
from committing such heinous crimes. To
put it fairly and correctly, death penalty
is justice rendered to the murdered and we
should not interfers in the dispensation o¢
justice by trying to abolish capital punish_
ment through and law of this House.

In Englend the move for abolishing
capital punishment was created in 1750 and
an Act was passed by the House of Cammong
on 4th December, 1964. In America this
movement started in 1950 culminating in
the abolition of capital punishment in many
of the States in America. In South America,
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capital punishment has been abohshed in
Argentina, Dominican Republic, Brazil, Co~
lumbia, Venezuela, Uruguay and some othey
countries, But, even in these countries capital
punishment is awarded for acts of crime
against the security of State. This is the posi.
tion obtaining in Europe, Australia and New
Zealand. ‘This 1ssue was also discussed in
great detail in the United Nations.

In Sections 121, 132, 194, 302, 303, 308,
307 and 396 of India Penal Code, death
penalty is awarded for acts of crim: against
nation’s security, for murder and for dacoit¥
with murder. As used to be pomted out
with all the emphaus at his command bY
Pandit Jawaharlal Nehru, the I.P.C. should
be amended for awarding capital punishment
to black-marketeers, black-money dealers and
tax-evaders who are i fact commitung
crimes against the nation’s w:ll-being.

While moving the Bill, mv hon. fiieng
Shri N. K. Sanghi stated that our cwmntry
is the birsh-place of so many 1:hizious leader s
like Buddha and he also quoted protusely
the philospphy of Ahimsa of Mahatma
Gandhi. I would say that we should not
equate crimes agamst the nation’s security
against the innocent mass of our country
with religiousity. ‘This question should
be discussed dispassionately 1 an atmo-
sphere of rationalism, and humanitarian-
sm. Such an important measure like this
cannot be treated lightly in half an hour
or one hour. I would suggest that this
Bill should be referred to a Select Commuttee
of this House where it should be considered
from angles taking into consideration all
the aspects—humanitarian, social and poli-
tical—involved.

With these words, I conclude.

SHRI C. H. MOHAMED : KOYA
(Manyeri) : Sir, I oppose the Bil on the very
grounds suggested by the Law Commission |
which are quoted by the mover. I am sorry
to say that the Mover was not able to con-
tradict the arguments of the Law Commis-

*The original speech was delivered in

Tamil.
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sion. Pirst of all, he quoted only the co1-
clusions of the Law Commission. The Law
Commission took pains, collected much evi_
dence, pondered over the question for months
together and then came to some conclusions,
and the Mover has in half an hour brushed
aside all the agruments of the Law Commis-
sion.

One of the agruments of the mover
was that mistakes are committed by certain
judges in awarding capital punishment. That
should not be a reason for giving up capital
punishment. In fact, I do not stand in the
way of sending even these judges to the ga-
Jows if they wrongly send somebody to the
gallows. I am not against the amendment
of the IPC for that purpose.

SHRT VASANT SATHE : That wouid
be justice with -a vengeance.

SHRI C. H. MOHAMED KOYA :
That would be injustice with a vengeance.
Simply because in a particular case a judge
has erred, we should not jump to the con-
clusion that capital punishment is had and
should be abolished.

The main argument of the Law Commis-
sion was that capital punishment is a deter-
rent. The mover was speaking about
ahimsa and the land where Mahatma Gandhi
was born. I would say that the same apostle
of this country, Mahatma Gandhi, was
murdered in this very country. In Calcutty
the Naxalites behead people and keep
the body and head at different places.
He was very sorry for the children of those
who are hanged. What about the children
of those who are murdered ? He has no
tears to shed for those innocent children
whose parents are murdered.

He says that the deterrence does not
work. I cannot even think of a day when
there is no capital punishment. There will
be more murders. Now people are nog
qking law juto their hands because they
know that government will take them to task.
People desist from murdering others becaus®
they are afraid that shey will be hanged. Ir
the capital punishment is abolished, then ther®
will be no such deterrent. Now political
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murders are increasing. In my State many
political murders took place when the NOs
were on strike.  If there is no capital punish-
ment, then people will take law into their
own hands.

Shri Bhattacharyya was saying that it
is the present social order that is responsi-
ble for the present position. I want this
punishment as a deterrent step. But, even
according to him, the social order his not
changed. According to him, I think, even
if one were to support the Bill, the con-
clusion would have been, we will have to
to wiit till the social order in the country
changes,

Sir, the Law Commassion pondered over
this question for months together and
came to a conclusion, and Parliament—
this House—cannot jump to a conclusion
by discussion for half-an-hour or one hour
Therefore, I hope the Member will withdraw
the Bill. If he is not kind enough to do %0,
I hope the House will decide.

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : Mr. Chairman, Sir, I rise to support
the Bill so ably moved by my honoura le
friend, Shri Sanghi.

Sir, the objective of the Bill is laudable
1t is timely. In fact, we should have al-
ready had such a measure on the statute book
long ago. I lend my support to this Bill
not only on ethical and moral grounds and
human considerations, but also on legal
factors and practical grounds. Sir, I must
at the outset say that this debate is not only a
long debate; this is a world-wide dcbate
As many hon. friends pointed out before 1
rose, this also has been a very controversia|
debate. To an extent, this is a healthy
controversy.

I suppose even those, who are saying
that death penalty ought to be retained, ar®
in the heart of their hearts, convinced that
eventually, in the ultimate analysis. the death
penalty must go: but that, the time is not yet
ripe. In other words, Sir, the question is noy
now whether capital punishment is good or
bad, but, whether it is to be removed right
now or we should wait for some more time.
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Now, some hon. Members have argued
that unless you have a very good society,
persons and individuals—moral individuals—
how can you afford such a risk, of abolishing
death sentence. Well, Sir, this is almost
like arguing that because, we have notgota
democratic society first, we should not
Cstablish a democratic Government. So,
We must necessarily wait for a democratic
Government to be established, until we hav®
first established a democratic society. After
all, this kind of argument, will not hold water
What is important is that, once you have
accepted a particular ideal, and if you want
to reach that ideal, you must constantly move
in that direction, and while doing so, take the
risk, have the spirit of adventure and go ahead
in that direction. Even if a large number of
people are not behind you-—some of them
may be behind—you should go ahead with
the conviction and with the faith, that after
all if you are moving in the right direction,
people will uitimately rally round and be
good citizens. You cannot say that nobody
is fit for freedom. All people in the world
are fit for freedom. You do not have tn
deserve to be free. We are born free ant
there is no question of deserving to be free
When we are born alive, how can an agency,
extraneous to ours, the State in this matter.
have the right to take away our life? This
is the point on which I want to stress, more
than other points.

In the limited time, it will be very diffi -
cult for any one, not only in this House, but
anywhere in the world, to say pointedly and
dogmatically that this should happen or this
Should not happen. I freely concede that
the arguments in favour of retention of the
capital punishment are many and valid. But,
I also want to suggest to this House that the
arguments in favour of abolition are equally
many and valid, and on balance-—~I wish to
submit with all the sincerity and authority
at my command--the argument tilts in
favour of abolition of capital punishment.
Apart from the fact that this question of
death sentence involves the matter of life,
whigh is very sacred and pure, this also
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involves, as I said earlier, certain practica}
difficulties and legal considerations.

Can we be sure that with the best of
intentions and with the most perfect insti~
tution that we may devise that the person
whom we are condemning to death is a person
who really deserved to be eondemned ?
Can there not be even 0- o1 possibility of an
error of judgment? If so, I would just
ask, why hang him? If we have alreadz
taken a decision, and he has gone, it is to
late. That is one aspect of the matter.

Why is it that some countries in the world
have progressively tried to reform their mod®
of punishments? A couple of centuries
ago, even for a small theft, in England, a man
was committed to death sentence, was <ent
to gallows. But nobody would think of doing
it now. It will be considered ridiculous and
absurd. Indeed, even those countries which
say that death penalty should be retained-
they still say: Do it in as humane a manne”
as possible; do it nicely; do it without giving’
too much botheration and trouble to the
person who is condemned. In other words,
the humane considerations have creeped in.

So, my point is that this is not a ques”
tion of having death sentence; and even those
who are for death penalty, they only say,
do not do away with it right now. T ask:
Why? If you do it now, you will save not
only posterity but you will save even many
criminals of today because you give them 2
chance to improve while they are under
detention, if necessary, for life-time. )

Then, I want to go into another aspect
the matter, The people who have been
favouring death sentence either for some tim®
or for a long time argue that the abolitionist;
are arguing because they are doing so out of
some sense of sentimentality. I agree tha
there is & sentiment involved here. But I
want to ask: It is a crime to have a senti”
mental approach on matters pertaining t°
human affairs ?

In a book entitled ‘““The History of
Capital Punishment” by George Ryley
Scott, the author in his preface quotes one
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very interesung paragraph. With your per
mission, Sir, I would like to read it. I
quote:

“Much has been made, and, I think
in the main unjustly, of what is
termed the exuberant and mis-
placed sentiment of the aboli-
tionists, It seems to me that the
world as we know it today, as well
as in the ages that are now durably
buried, has displayed too little,
rather than too much sentiment.
If there is one thing that history
proves all too clearly, it is that a
Government which  dispenses
with sentiment is a pretty callous
Government. In the House of
Lords debate on the Criminal
Justice Bill, Lord Douglas of
Kurtleside, 1n  a  memorable
speech, said: “I am not so
nervous of being accused of being
a sentimentalist as some of youp
Lordships appear to be. After
all, sentiment and  practics
common sense are not necessarily
anti-pathetic and, in fact, they do
exist side by side in the make-up
of every decent human being:
It is only Nazism and totalitarian

doctrines which rule out all
sentiment as a reason for human
action.”

So, it is no use arguing that the aboli-
tonists are taking a purely sentimental or
emotional attitude. Of course, it is an
_Cmotionnl and sentimental attitude. But
It is not sentimental nonsense. It is senti.
mental sanity,

I would conclude by saying that if a
number of countries in the world and many
of them, the smaller countries, can have the
guts to abolish death penalty, not in thig
century but as some of them did it in the las,
ceatury, I do not see why such a country lik,
ours with a good and long background, with
% good and long past, be afraid.  After all, if
he Government feels that they cannot take
he risk Yor all time to come let them do

1
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gomething by way of a trial. As a matier of
fact, no law is for all times. Even if you
make a law and, if you think there is som¢®
thing wrong in it, you can always come for~
ward with an amendment.

SHRI VASANT SATHE : What have
you to say about deliberate and calculated
crimes against society, like, mass murders
by merchants in the form of adulteration,
etc. ?

!SHRI P.G. MAVALANKAR : My hon,
friend is talking about deliberate and cal-
culated crimes. But for those crimes, the
punishment need not be the last punishment
that of death sentence.

You can stop at the last but one, i.a®
life imprisonment. After all, this is a very
dangerous argument. What is deliberate and
mischievous for one set of people and one
establishment may not necessarily be true for
the other set of people. Let this House
not forget that a good number of spirits re-
bellious and dissentors in this world have
been murdered, have been sentenced to death
by the governments of their countries pre”~
cisely on the ground that they were persisting
on certain matters which they thought were
right according to them.

If death penalty is there, what is the
ultimate advantage? The only advantage is
that you have some satisfaction that you have
taken away the life of the fellow who took the
life of somebody else, much against the tenets
of civil and good society. But it is merely
taking revenge. I want to ask this House,
all the members present here, whether we
are progressing in terms of culture and
civilisation when we still thrive ont his ide®
of taking revenge. What we want today is
not taking revenge, but teaching a criminal
a lesson, giving him an opportunity to
improve himself and change his course of
action. It is from this angle that I feel that
we ought not to go ahead with the retention
of death penalty.

My hon. friend, Mr. Daga, has moved
for eliciting public opinion. As Mr. Sanghi
himself pointed out, this question has been
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sgitating the minds of Indian legislature for a
pretty long ttme  As Mr Sanghi said, 1t was
1n 1931 that, for the first time, 1n the Legn-
lative Assembly of this country, a Bill was
moved bv a Private Member Since then,
a series of attempts have been made In
conclusion, I want to quotc a couple of
sentences, so beautifully said, by a late Shn
Prithvi Ray Kapoor He had moved a
Resolution for aboltion ot death sentence
m the Rajya Sabha 1n 1958. The Resolution
was withdrawn after some debate but before
the matter was over, the Mover, Shr1 Prithw1
Ray Kapoor, observed thus
¢ The purpose of mv Resolution 18
served The ripples are created
It 1s m the air By votes such
delicate things are not decided
Let that tomorrow be there which
I have been promised

From 1958 to 1972 a g>»l d*al o tim  has
passed I do not see anv reason why further
tune <hould be wasted by suggesung that the
Bill be sent for eliciting public opinion  Let
us discuss and decide 1t nght now  Let us
tell the Government the mind ot the House,
that we are for abohtion of death sentence,
‘Plea e go ahead, hring your own Bill and put
1t on an experimental and on a trial bauy’
Let us, by all means, move towards the
direction which we think 15 right legally as
well as ethically
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¥or foar g 9w ar fady ) & fam
Qe FPE | IT F @ waw &
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grrft ot & weow IEE sl
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Fey AR Y A vy o 98 oY
Zar 3 fe o goar ow wf
T E A EF T AN oW g
2? wwm ww & Trgw w7 TR
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SHRI D.N. TIWARY (Gopalganj) :
Before I speak on the Bill before the House,
I have to make one appeal, namely that you
or the Deputy-Speaker or the Speaker should
not abolish the system of Members trying to
catch your eye. On important subjects’
lists are given by parties, and that may b
accepted. But if this system of Members’
trying to catch your eye is abolished, ther,
will be no quorum in the House, because
Members will go away thinking that they
are not to speak. So, I would suggest tha,
this systeni must be adhered to in some dis-
cussions at least, namely that Members
should try to catch your eye.

Secing the trend of discussion in the
House, I am inclined to think that this
matter is very controversial, and a thorough
discussion is necessary and the opinion in the
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country should also be elicited. I Zam
therefore, inclined to support the amendm ent
of my hon. friend Shri M.C. Daga for cir-
culating this Bill for eliciting opinion thereon.

It is a fact and also a principle of law
that even though many criminals may be
let off, even on- innocent person should not
be punished because that is bad for the law
and for the society. Hon. Members have
quoted many cases where capital punishment
was awarded to certain persons who were
later on found not to have been guilty. If
any person who has not committed an offenc®
or a group of persong who have not committed
any offence are hanged and it is revealed
afterwards that they had not cornmitted any
offence, then there is no way by which we
can compensate them. So, T would submit
that even if a hundred persons may go un-
punished, we should not punish any one
who has not committed any offence. So, we
should think thrice before awarding capita
punishment to any one.

Sociologists have said that the committ-
Ing of crime is a sort of discase. No human
eing is born with a criminal intent or pur-
pose; when he comes into socletyand his
mind is influenced by some extra factors, then
on the spur of the moment, without any
pre-meditation, he may commit some offence.
Now, jail reforrs are going on to reform the
culprits and not to punish them.

After all, punishments do not deter many
men from committing offences. There is
a law in this country now for awarding
capital punishment or any other punishment
for any offence. But the people in geners
are not deterred by this law from committing
offences. For instance, there is a law agains
pick~-pocketing, but hundreds of pick-pocket
cases occur every day because nobody cares
for the law, because the minds of the people
have become disceased. The thinkinglof the
persen has gone that way.

Similarly, in spite of the fact that we have a
law providing for capital punishment, wive
find that hundreds of murders are taking
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Place every year in our country, They know
that they will be hanged under the law for
cepital punishment, but still they commit
this crimebecause their bent of mind has been
formed in such a way that they are not abl®
to check themselves and they become a preY
to their diseased mind and they commit
offences.

Arguments can be advanced both for and
sgainst the aboition of capital punishment.
Not only in the House but also outsides
smong the people there is sharp difference
of opinion about this matter. So, it is better
to take the opinion of the people, the in-
telligentia of society, judges and others before
passing any law to abolish capital punishment-

So, I would request Government to accept
the amendment of Shri M. C. Daga and
circulate this Bill for eliciting public opinion
if necessary, by even extending the time
for the purpose. In the light of the opinions
received, if Government think that the opinion
in the country is overwhelmingsly in favour
of abolition of capital punishment, they should
bring forward a Bill for that purpose them-
selves, instead of depending upon a private
Member to bring forward such a Bill on
such a great thing as abolition of capital
punishment in a haphazard way.

So, my request to the hon. Minister and
to the House is to accept the amendment of
Shri M. C. Daga for circulating the Bill for
public opinion.

SHRI C. M. STEPHEN (Muvattu-puza
Puzha): Mr. Chajrman, with the best of
efforts, I feel unable to support this Bill.
I am unable to support it for what it says
and also for what it does not say. The nature
of this Bill is not in the form of an amendment
to the Penal Code. The Bill on the positive
side makes & sweeping provision that for any
offence, death shall not be awarded. On
the negative side, although the Mover might
not have intend ed it, a particular type offence
stands excluded from the purview of the
Bill because the Bills says :

Notwithstanding any law for the time
being in force, no court shall punish
eny citizen for any offence with death®,
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There is another tribunal in  the country
the militery tribuoal who ¢an court-martia!
a person and can shoot him. The definition ot
‘court’ given in the Bill does not take in thay
type of tribunal, which means that whereas
on the one hand, the Bill says that for n®
offence a person can be punished with death
by implication it says where the offence ig
such as could be tried by what is other than
court, the death punishment may continue.
There is an inherent contradiction in princip;,
in this position.

On the positive side, the question is : should
it be that for any offence, death shall not be
awarded ? Here in this postulation, there
i8 one thing conceded that there is an offence
We are not taking into account cases in which.
offences might not have taken place. A
person might have been adjudged wrongly
as having committed an offence. But th®
presumption is that an act has been com-
mitted and is an} offence and although the act
is an offence, death punishment shall not
follow.

I emphasise this to meet one argument of
my friend who said there may be cases of
misjudgement. I am afraid that is a very
weak argument. Supposc there is a case ol
misjudgment. Suppose death penaity 1s not
orded but in its place hfe imprisonment
is awarded. Merely because it is life im_
prisonment and not death penalty, is it
justified if, as a matter of fact, it is a case of
misjudgment. If the possibility of there
being a case of misjudgment is an argument
for dropping the death penalty, there must be
8 good enough argument for giving up aoy
punishment  altogether.

SHRI VASANT SATHE (Akola ):
In that case, it is irretrievable.

SHRI C, M. STEPHEN: Because
person who has not committed an offence
should not be punished even for s day with
imprisonment, We proceed on the basis of
certain assumptions. The assumptions are
that che court after taking evidence adjudge
a person to be an offender. Itis a correc™
assessment and punishment must follo‘:’
We are only st the point of punishmen™
We are not at the point of the possibility of @
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misjudgment. The question is where an
offence has been committed, proved to bt
committed, and poing by the wording of the
Bill, where an offence has been committed,
whether the death penalty must follow. It
does not mention murder and all that. That
is in the Penal Code.

When society advances, there may be other
types of offence which may have to be met
with the same rigorous punishment. Weare-
going towards a social society. Public
Property is there. We find vandalism being
committed.

It is possible that in the social conscious-
ness society may demand that where a person
becomes the criminal to the whole society,
makes socicty unsafe to carry on, death
punishment may be awarded. It is possible
¢hatsuch a sort of concept can come in
Thereafter, you must not limit yourselves
10 the question of murder alone. The Penal
Code is not the limit. This Bill is outside
the scope of the Penal Code. It is not by
way of amendment of the Penal Code. Is i
the proposition that for any type of offence
death penalty must not be given? I beg to
disagree.

What is the principle on which I am
entitled to live ? The principle is the
principle of social contract. Society protects
me on acertain basis provided I become part
of thesociety. May I put it this way ?
1 kill a hundred people. You say death
penalty shall not be given to me. Put it in
another way. What is my right to expect the
society to protect me ? If the hand. of the
law is not there, I may not be allowed to live
insociety. A person was killed, and it may
be his son who will kill the murder. Why
isit that the son does notkill him, because
society protects him. What is the right tp
the person to be protected by society ? Itis
not in this way only that you can put forth
the question.

“What is the criminal’s right to be protected
by the socicty ? What happen is society.
refuses to protect him and society removes him
om society. If he becomes a canker to
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society, he is removed from the society
Maybe you will say you will put him in
the jail. My contention is you have no
right to make a claim on Society at all. The
position ig, live and let live. You are not
prepared to let live. You have no right to
be let to live cither by the society. It is the
obligation on society Therefore, if society
judges you as a dangerous element, as &
danger to  society, as a person who has
contravened the basic principles of socia
Contract, then the society becomes free from
the obligation to protect you.

The society has  got two choices either
to leave you at the mercy of the common
man to finish you up, or society as a social
body, is picking you up in a civilised way
and finishing you up. These two alternatives
are before the society. Society does not
cast you out to be picked out by an act of
individual vandalism; it prefers to pick you
up in a civilised way and to liquidate you.
There is nothing wrong about this. That is
my bumble submission, »

Then the question is the deterrent. Three
fundamentals are there. One is retribution
the other is deterrent ; and then there is
reprobation, a word coined by the Law Com-
mission. Prevention is a material thing.
There are two aspects which are coming in.
Is the offence of such anature as demanding
an y price to be paid to be prevented ? Is
any price worth paying to prevent that
offence ? Society feels that murdering a
person s a thing, the prevettion of which
demands that any price to be paid will be
mstified. There may be other offences,
We have seen this sort of thing during the
Naxalite vandalism, We have heard of it
ourselves. Society became shocked.
Society could not stand it. A ssuming that &
person who may be any philosophy going
about  sowing the seeds of faith and carry
on murder, if he goes about on the streats
freely, uhmolested and unchecked, what
will be the reaction of society # The reaction
would be dangerous. The joint society will
became disjointed. Let us not take it in 2
ightheared manner. What will be the
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eaction on the man ? What will be the
reaction in society ? That is the way we
have to approach it.

As Iseid in the beginning itisnota question

of murder alone, Probably tomorrow we
say that murder need not be met with death
punishment but something else can come in
Suppose a person goes about finishing up
everything that belongs to society, society
may decide that he shall not exist and he
should be finished. That depends upon the
conditions of society, the needs and demands
of society. Therefore, this postulation that
under whatsoever circumstances for whatso-
ever crime by whomsoever committed in
which-ever society death penalty shall not be
awarded, is a postulation too sweeping to
be considered m 1973.

There 18 an inherent contradiction in  this
Bill, because some other types of offences
are kept beyond the purview of the Bill.
There death punishments can  be
awarded, as the Bill has been framed. The
only question 18, jf there 13 an offence re-
pulsive and damgerous enough, revolting
and subversive enough, even in that case
should that not meet with death penalty ? My
submission 18 that society must be let free
to consider the contingency m which death

penalty must be given. The sweeping pro-
vision 18 not acceptable to me and therefore
1 oppose this Bill.
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SHRI B. K. DAS CHOWDHURY
(Cooch-Behar) : Sir, I nse to support this
Bill, as moved by my friend, Shri Sanghi.
Though the Bill is very sumple iz form, the

force and effect of it goes very
deep in to the society, In one line I can say
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that the intention of this Bill is to outlaw
capital punishment so that there will be
no deaths entence by hanging or otherwise
this Bill is very simple, it is rather complex,
snd it Jeavesavery great impact on our
society.

We know that people, men or women
are not born criminals, If a person does
something which is not permitted by the law,
we call him an offender and we penalise him,
cither this way or that way, and in some ex-
treme cases there is provision even for death
penalty. This Bill says that there should be
no death penalty.

1 fully support the contention of
my bon. friend because when a person gocs
out of the law, it means that either he does
not know the law or that particular law is not
suited to him. The criminal is also a member
of the society and the laws are there for the
convenience of the society. Further, as we
know, laws are being changed from time to
time. Atone time during the British regime
it was said in our country by our national
leaders, our revolutionaries, several times that
if love of a country is an offence then they
would prefer to be offenders. The entire
circumstances, the entire picture, has changed
since the independence of the country.

In one sense the laws are for the conve-
nience of the society, which means the
convenience of people who are in the so
ciety.

That laws vary from country to
country, Now, as & matter of fact, what I
am emphasizing is that the society has got
an obligation to make the persons fit in
with the society so that they can live a8 hap-
pily as possible, Now, if any particular
person or a group of persons are not happy
with the law, that does not mean that always
the law should be changed. That also means
hat the society has got the responsibility to
make those persons suitable to an extent 80
that they may fit themselves in their own
maoner of thinking, in their own form of
thinking, in their own manner of living in
their own mode of living, in the said society
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where other can also hed. Considering that
itis the responsibility of the society to make
all petsons fit to live in the society, it shal!
not be the duty of the society or of the State
or of the Government to take away their
lives.

As you know, all lives are precious. Even
according to0 our existing law, if any one tries
to commit suicide, to destroy his own life,
we make him an offender. Whatis the theory
behind it ? It is that he cannot destory his
own life because his life is precious like
anything in the society and as such it belongs
to the Society and the State. Nobody knows
in future, even that particylar person may
contribute something good to the soceity
und for the humanity at large. On the basis
of that theory, even if one tries to take even
one’s own life, when one is not successful
in doing that, one is tried under certain
Sections of the Criminal Procedure Code.

The basic thing is that there is a four-
fold theory of punishment : retributure
reformative, preventive and deterrent.
The basic theory lies there. The punish-
ment should always be reformative rather
than retributive. It should also be pre-
ventive in certain cases. Here, if a particu-
lar person has not been given a proper chance
to reform his own behaviour, to make himself
amenable to society and, if the society does
not come forward to give that particular
person a chance to live in the society as other
persons, live, then, I personally feel, it is the
fault of the society, it is the fault of the State,
it is the fault of the Government and not the
fault of the persons concermed. We must
bear that responsibility.

With these words, I fully support the
Bill and, I hope the Government will come
forward to accept it, and will not, in general,
say, “No. We are not going to accept it”,
Let the Government say, “ We are coming
forward with a similar Bill” with almost
the same idea so that there may not be a
capital punishment at all in this society.

The Minister of State in the Ministry
of Home Affairs and in the Department of
Personnel (Shri Ram Niwas Mirdha) :
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Mr. Chairman, Sir, the Bill that has been
moved 1n this House and is now before the
House for consmderation has given us an op-
portunity to discuss a very important but at
the same time a very controversial subject.

I have heard with great attention the
speech of the mover of the Bill, Shri N. K.
Sanghi. This matter has been discussed in
this House on a number of occasions before
also. Shri N.K. Sanghi comes in the line of
a number of illustrious Members who have
brought forward Resolutions or Bills on the
subject of the abolition of capital punish-
ment.

A number of argument have been ad-
vanced which bring out ethics, sociology,
criminology, modern concept of punish-
ment, Ahimsa, Gandhiji, and various other
aspects of the problems. It has even been
asked : What right has the society or the
State to take something which it cannot give,
which means * life ” > This has been
countered by another hon. Member who
says that even the creation of life pre-suppos
some sort of a social set-up that brings
persons together, that brings a man and a
woman together and whose association in a
family context gives rise to life.

All these are not only philosophical
concepts but ideas which have great re-
levance in discussion the problem before us-
Over the past few years, or, over the past few
centuries even, our concept of punish-
ment has been changing. Why should a man
be punished for particular offences and what
should be thé idea of giving punishment, ...

MR. CHAIRMAN: The hon. Minister
may please continue on the next occasion,

17 39 hours
HALF-AN-HOUR DISCUSSION
CHARGES AGAINST HARYANA CHIEF MINISTER

MR. CHAIRMAN : Now we take up the
half-an-hour discussion.

Mr. Shyamnandan Mishra,
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : I would like to assure the House
that we are not pursuing this matter in any
spirit of witch-hunting or chasing a poli~
tical opponent. In fact, the demand for the
institution of an inquiry should be considered
to be largely a neutral demand. The
Commigsion of Inquiry conld give an oppor-
tunity to the Chief Minister to get his name
cleared.

The hon, Chief Minister of Haryana
Shr1 Bansi Lal, is undoubtedly a unique
personality, bordering on a phenomenon.
He is the most resourceful of all the Chief
Mimsters, Shri Bansi Lal can get away
with anything, Heis the most useful Chief
Minister to the Ruling Party and brags
of the closest proximity to the Prime
Minister.

Mr. Chairman, as wc have Press-
Lords, we have also Suppress Lords
and Mr. Bansi Lalis the most prominent
of the Suppress Lords. He has utter
contempt for the freedom of Press and can
take any repressive action against Press
and against the liberal freedoms which the
citizens ought to emjoy in a democratic
set-up,

has
‘conspi-

So, no wonder, his regime
been characterised as a regime of
cuous corruption’.

Mr. Cairman, never in the history of
such cases had 121 Members of Parliament
demanded institution of & Commission of
Inquiry. The Santhansm Committee had
1aid down the condition that only ten Mem-~
bers of Legislature could meke a demand
in order to oblige the Government to ins-
titate o Commission of Inquiry. And today
we have a case where 121 Members of Par-
jament, unprecedented in the history of such
cases, had demanded a Commission of In-
quiry.

The corruption charges against the
Chief Minister of Haryana, let this hon.
House bear it in mind, Wwete supported by
no less a person than the Speaker of Haryans
Vidhgn Sabha who belongs to the Party to
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Which the Chijef Minister belongs. Ang
what has the Speaker of the Haryana Vidhen
Sabhs ssid ? In his letter to the Prime
Minister he has said :

“ The truth is that as in the case of
several Arab countries if one
struck a spade he would get oil,
in Haryana if he did so, he
would find corruption™.

I am not quoting a person who belong to
my Party ; I am quoting a person who
belongs to the ruling party, to the Party
to which the Chief  Minister of Haryana
belongs......

SHRI ATAL BIHARI VAJPAYEE (Gw-
alior):He was refused ticket in the elections-

SHR!I SHYAMNANDAN MISHRA: But-
even now, he happens to be the head of an or-
ganisation and he was recently photographed
at Bidban Nagar with the hon. Prime Minister
herself. There is another peculiar feature
of his case, and that is this never had such an

in ordinately long time been taken in taking
decision in the matter. In all other cases
the decision was taken within a few months.
Here, the decision kept on hanging for months
and months and aven for more than a year.

The most amazing thing is that the
conduct of some Ministers of the
Central Government in the matter
and this is how you want to run democrucy
in this country—I know you would get away
with this your massive majority, but bear
it in mind that once you undermine the
foundation of democracy, you are going
to collapse with the whole edifice. What
has happended ? It is most amazing
that the Ministers  of the
Central Government have been going on
giving clearance certificates. clean chits,
while the matter was stil] under examination.
Taskyou: is it proper for the Ministers of
the Central Government to doso ? I ask
every honble Member on that side of the
House who hes got & democra conscience o

SHRI M. RAM GOPAL REDDY
Nizamabad) : We have got,
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SHR1 SHYAMNANDAN MISHRA
Mr. Chairman, the Speaker of the Haryana
Assembly had also said that democracy had
been reduced to a laughing stock in Haryana
in that the average duration of the Assembly
was only five days and many of the democ-
ratic  institutions like the Public Service
Commission, SSSB, Board had been re-
duced toa farce. This is again the charge of
the Speaker of Haryana Vidhan Sabha.

The Cheif Minister of Haryana had
robbed the peasents of Haryana and thereby
violated the rules and laws relating to the defe-
nce of the country. That we have discussed
and that we will continue discussing for a
number of days in this House. By doing the
most fantastically irregular things in the name
of such a high personage as the Prime
Minister, he has put the Prime Minister in a
situation of blackmail so that (Interruptions)

SHRI K. P. UUNIKRISHNAN (Badagara):
How are you allowing him, Sir ?

SHRI SHYAMNAND AN MISHRA
Therefore, the action is not being taken.

SHRI K. LAKKAPPA (TUMKUR ):
How are you allowing him ? He is violating the
procedure. You have to regulate the business.

MR. CHAIRMAN: I willnot allow any
body to speak without my permission.

Mishray, please confine yourself to the
subject.

SHRI SHYAMNANDAN MISHRA: You are
the best person to judge whether it has got any
link. Why is the Commission of Inquiry not
being granted that is the point that I want
to make very briefly. If even that ruffles
feathers on that side, I do not know why.

1 would like to put & few questions to the
hon. Minister for 2 clear and precise reply

In the case of the Akali Ministry, when
a memorandum against them was submitted
by only two MLAs seperately, the decision
to institute an inquiry was taken in & record
time of three months. The allegutions in the
case of the Akali Ministry were all.  “Itis
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{Shri Shyamnandn Mishra]
reported, It is  alleged,”—=busines
but, here in the case of the Haryana Chief
Minister, most of the charges were based
on specific details and yet, the decision took
s0 long a time and the demand had not been
conceded. I ask the hon. Minister whether
it does not amount of discrimination,

Then, secondly, I would like to know
as to how many time explanations and cla-
rifications were sought from the hon.
Chief Minister of Haryana and how many
times in the case of the ex-Chief Minister
of Punjab. I know that he would not answer
any one of these question but I would like to
put them on record so that people may judge..

MR. CHAIRMAN : How is that argument
elevant?

SHRI ATAL BIHARI VAJPAYEE: That
is double standard.

SHRI SHYAMNANDAN MISHRA :Is
it not correct to say that no other person again
whom Commussion of Inquiry was instituted
got so many opportunities to explain and
clarify as the Chief Minister of Haryana ?
It has meant, in effect, giving him time to
manipulate, destroy and fabricate evidence.
That was the clear intention on the part of
this Government in giving so much time to
the Haryana Chief Minister.

Then, Sir, Shri Uma Shankar Dikshit
the then Health Minister, gave him a clean
chit in a public statement in February, 1972
and October, 1972, much before the ill-advised
decision of the Government of India. Shr;
Dikshit was not the Home Minister who
was concerned with the inquiry and yet he
made public statements to this effect. The
only way in which he had any connection
with the Chief Minister was as the Trea-
surer of the Ruling Party. Iask: Donot the
statements of Shri  Dikshit prove that the
mind of the Government was made up from
the very beginning and what was being done
was only an eye-wash ?

Now, Mr. Chairman, I would like to ask
ome questions with regard to the irregula-
ritiegin respect  of land  acquisition.
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Isit not afact that the Advocate
General of Haryans went to the High Court
on the 1gth March, 1971 to say that the Land
would not be acquired under the Notification
of the 24th Rebruary, 1971 and that on the
23rd March, 1971 the notice of withdrawal of
Notification was published in the Gazette ?

And, again, is it not a fact that on the 24th
March itself, that is, the next day of the with-
drawal of the 24th February notification, a fresh
notification for the acquisition of the same
land was issued ? If it is so, does it not
constitute a fraud upon the High Court and
the people of the area concerned ? Does
Government approve of it?

My information is that the notice under
Section 6 was issued on the 23rd June and
the whole process of filling of claims under
Section 9 and inspection and verification and
assessment by the Forest, PWD, Horticul-
ture, Revenue and other departments,
concerned was bulldozed by the 1oth July
that is, within 16 days.

SHRT K. LAKKAPPA : Is it relevants
Sir ? How are you allowing all sorts of
irrelevant things to go on record ?

MR. CHAIRMAN : This is 1n
memorandum. So, how can I stop him?

the

SHRI K. LAKKAPPA : All these fact
are not into the memorandum.

SHRI SHYAMNANDAN MISHRA : Does
the Government think that it was possible
during this brief period to undergo all the
processes properly and to do justice to 40
peasants involved in the operation ?

Then, 1s 1t not the policy of the Govern.
ment that industries should go to the back
ward aress, unproductive lands and they
should keep away from areas in which indus-
tries are heavily concentrated ?

SHRI K. LAKKAPPA : Is thisa charge?

SHRI SHYAMNANDAN MISHRA : If
am disturbed like this, then the trend of my
argument breaks. They do not go through the
charges. That is the difficuley.
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MR. CHAIRMAN : This half-an-hour
discussion has arisen out of the answer give
to the unstarred question, and the answer
given by Government is that the Chief Mr.m
ter has been exonerated. That is the reply
by Government, and the file is before me
now .......

SHRI SHYAMNANDAN MISHRA
May I submit....

MR. CHAIRMAN : He does not allow
even the Chair to speak but he goes on speak-
ing. 1 do not know whether that is the pro-
cedure of the House. Let me finish, Mishra

SHRI SHYAMNANDAN MISHRA : I
am conforming to the procedure of the House*

SHRI K. P. UNNIKRISHNAN: It cannot
be he procedure of the House. He cannot have
his own procedure here.

MR. CHAIRMAN : He can only lay
stress on the points and not other things. ...

SHRI SHYAMNANDAN MISHRA : May
I explain how it falls within the amibit of th's
discussion ?

MR. CHAIRMAN : This is a half-an_
hour discussion. Let him not prolong it. He
has already taken more than 1§ minutes.

SHRI SHYAMNANDAN MISHRA,
But I have been interrupted so many times,
nearly for five minutes.

MR. CHAIRMAN : He has taken 17
minutes already.

SHRI SHYAMNANDAN MISHRA :
Five minutes of my time has been taken a
way by these interruptions.

SHRI VASANT SATHE : If he hl.msclf
takes s0 much time, then how can others put
their questions ?

SHRI SHYAMNANDAN MISHRA : If
they go on disturbing me like this, how
can I conclude?

MR, CHAIRMAN : Let him stick only
%o the point and not go beyond that. I am
not allowing him.
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SHRI B. P. MAURYA (Hapur) :
to a point of order. ...

MR, CHAIRMAN :
him,

1 ris¢

I am not allowing

SHRI B. P.  MAURYA
HT AFTAR, HCR I 3qTqT  Ff A9

g 1 oA A Wit s &

“Let me finish, Mishraii °,

MR. CHAIRMAN : That is no point of
order.

SHRI SHYAMNANDAN MISHRA : I
have a good defender in Shri B. P. Maurya.
I know that he is a very conscientious person.

MR. CHAIRMAN : Let Shri Shyar.
nandan Mishra finish now.

SHRI SHYAMNANDAN MISHRA : Is
it not a fact that the price paid to the peasants
in the vicinity of the land acquired is three to
four times higher than the price paid to the
peasants affected by the land acquisition in
question ? This is one of the grave charges,
and yet, these things have been overlooked
in this case.

Then, is it not & fact that the peasants had
registered a complaint that their land fell
within the restrictions imposed by the Works
of Defence Act in order to secure that defence
of the country and yet that was not heeded
to? Is it not also a fact that
some military officers also had taken
objection ?

Then the most serious thing which must
be brought to the notice of the House is that
although the charges relating to the malprac~
tices in the purchase transactions of the
State Electricity Board are still being inquired
into by the Accountant General, the Govern-
ment has been in a hurry to give a clean chit
to the Chief Minister of Haryana, The
Government cannot take the stand that it is an
independent Board, The Chairman of the
Board is appointed by the Chief Minister
according to the rules. All the members of
the Board hold officer and function during
the pleasure of the Chief Minister. And yet
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the charges of malpractices against the Chief
Minister in regard to transactions of the Blec-
tricitcy Board Minister do not seem to attach
to the Chief becsuse the Central Govern™
ment thinks so.

It has been said that these charges were
inquired into by four colleagues of the Prime
Minigter in the Csbinet. One of these col-
leagues seems to be here only to defend him*
I ask : when the matters were of a legal
nature, why were they not referred to the
Attorney General ? In the past, I remember
when charges were made against a Deputy
Minister of Finance, they were referred to
the Attorney General. But in this case, the
charges were referred to the four Cabinet
Ministers who happen to be the appointees
of the Prime Minister and who are only too
keen too blige the Prime* Minister. The matter
concerns the Prime Munister also. And we
do not want the Prime Minister’s integrity
to be under a cloud. I have always made it a
point to emphasise that it should be the
concern of the entire House to see that the
ntegrity of the Prime Minister 18 not under a
cloud. Here a nexus was established between
the Chief Minister of Haryans and the Prime
Miunster, and yet the Prime Minister of India
did not think it necessary to get her name
cleared through an impartial Commission

These are the issues T am raising .

ot gfeare Vag afee (Jzaw)
w7 WAt AP wa W F 5
@t wifey f ot ar & faww
o hiew ¥ wg @ 3% @
faw wav ag ot T § 6 off &t wver
e & ¥9 ¥ wee fremmoge g
WX AgE Ve aX ag AW qoF §
g 7 afi gf Y W A A

¥ ey wff gt 9 Wow
ag W w wff § fe o ¥ gk Wi
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W oar o g oo A Al W Qe
LEY
AT W 4E
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gt foaar x@ W #Y gt §,
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SHRI K. LAKKAPPA : A Member
belonging to this party is not here to defend
himself againat the charges that are made
here. There are charges of corruption in the
country. I also agree that public life and
public administration should be clean. Itis
for that only that we are runnmng this Gov-
ernment with a clean administration . (In-
terruptions) .

MR. CHAIRMAN: You put your question.

SHRI K. LAKKAPPA: There sre chargeg
oday. I am one of the signatories to the
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charges levelled against Mr. Nijalingsppa,
who is also his boss. There are charges
against the Madras Chief Minister Mr.
Karunanidhi .... .(Interruptions)

SHRI E. R, KRISHNAN (Salem )
There is no allegation against the Tamilnadu
Chief Minister ; I challenge it; he has un-
necessarily dragged the name of Shri Karu-
l_mnidhi . I challenge him, if he can prove
1,

SHRI K. LAKKAPPA: Every charge is not
dependent upon the bulk of the Members who
signed the charge. It is the quahity of the
charges against the person concerned. My
friend was saying that the bulk of the Mem-
bers have made allegations. I feel there 18
no charges as they are explanning here today’
except political vindictiveness s, There are
corruption charges against polhitical leaders
(Interruptions) They say that there are
double standards adopted by the Govern-
ment . I would ke to know whether in the
lase of charges levelled against Mr. Nija-
lingappa and charges levelled against othe’
Ministers in the admumstration, the same
standard, the same rules and the same pro™
cedures were applied and, if so, what were
the procedures that were adopted in those
cases.., ..(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON"
NEL ( SHRI RAM NIWAS MIRDHA ) -
Sir, I would like to give certain clarifications
that arise out of the observations made by
the hon, members who have taken part
in this discussion. Shri Shyamnandan Mishr,
started by sayingthat he was not bringing

this queston in a spirit of witch-
punting, but the manner he presented it
and the observations he made actually go.
contrary to whatever he said in the beginn-
ing.

SHRI SHYAMNANDAN MISHRA :
Because you have a guilty conscience,
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SHRI RAM NIWAS MIRDHA : It is
generally people with guilty  conscienc®
who find nothing but guilt in others. (Inter-
ruprions).

The first things he asked was, why was
there such an inordinate delay in this
case whereas in the case of Punjab an enquiry
was ordered within three Months, Sir, the
same procedure was followed in the case of
Punjab also. There was Governor’s
rule at the time and there was a preliminar,
enquiry conducted by the Satate Government
It was a result of that enquiry that a prima
facie case was made and Government of India
appointed a committee of enquiry.

SHRI ATAL BIHARI VAJPAYEE
Were charges against Punjab Minister referred
to those ministers >

SHRI RAM NIWAS MIRDHA : 1 will
answer every point. The procedure we fo,_
towed in the case was the same as the proce-
dure we have been following in all other
cases, The procedure broadly speaking is
when such allegations are received, we refel
them to the State Government, the Chiefl
Minister concerned. We get his comments,
If there is some doubt or vagueness ahout the
replies, we makc a further reference and try
to clarify those things and when arrive at a
dectsion. So far as the Akali mimsters are
concerned they were not in office at th. t time.
When ministers are not in office, it is not our
practice tu refer the charges to them. The
Same thing was done in the case of Shri Nija-
lingappa against whom a chargesheet was
given by Mr, Chennabasappa and 36
other ML.As. We did not refer 1t to Mr_
Nijalingappa and others, because they were
not in office. We referred it to the State
Government. There was Governor’s rule at
that time. We got the comment of the
State (Government. We felt there was no
prima facie case and we filed the whole things.
(Interruptiom).. . In the case of Mr. Nija_
lingappa and Mr, Virendra Patil, we did not
refer these charges to them because they wer,,
not in office, We referred it to the State
Government and got the r ev nments Then
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we filed the whole thing. This is again
Proof of the fact that we do not go by party
considerations in matters like this.

We examine the whole thing objectively and
it is only when we arrive at a certain conclu-
sion that we take action. ... (inetrruptions)

As regards referring it to a Committee o
Ministers, this 1s also a procedure which ha,
been followed in the past in a number of
cases ....(interruptions) In the case of th®
memorandum of allegations against Shri Biju
Patnaik and Shri Biren Mitra and other
Ministers of the Government of Orissa i
1964, the then Prime Minister had requested
some of his Cabinet colleagues to examin,
the matter, after getting the opinion of the
Ministers concerned. A similar procedur®
was followed in examining the allegation made
in 1964 against the Chief Minister of
Mysore, Shri Nijalingappa and other Minis”
ters of Mysore Government. Again g
similar procedure was followed in eximinirg
the memorandum contaning allegation
against the Chief Minister, Shri K. B, Sah
and some other Ministers in Bihar in 1964,
So, itis not something new that the Prim.
Minster appointed a Committee of Cabine-
colleagues to look into it. This is a proce.
dure which has been followed on a numbet
of occasions previously. What I want o
smpress is that what has been done in thig
casc is nothing out of the way, nothing un_
usual. this is the practice we have adopted in
the past in handling charges of this nature*

Shri Mishia talked about the land acquis!
tion notice and other things. I cannot say
much on that . If the compensation paid 1%
less, it is a legal matter, a matter pending in a
court of law. Every notification issued under
the Land Acquisition Act can be gone ij
appeal or a reference. I would not like to
conment on the legality or illegality of any
notification issued. It is open to any member
to,challenge it in a court of law. .(interrup-
tions).

Then Shri Mishra said that we have given
the Chiel Minister a clean chit while th,
Comptrolier and Auditor-General is looking
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nto it, I would like to read a portion of
letter written to Shri Bhagwat Dayal Sharmg
in this context. The last portion of that
lester says :

“ However, to allay all possible doubts and
suspicions, the State Government has
remitted all the allegations to the Com-
ptroller and Auditor-General for a further
probe. Further action will naturally
have to wait the CAG’S report. ”

SHRI SHYAMNANDAN MISHRA

They have been saying ...,

MR, CHAIRMAN : There cannot be any
cross-examination,

SHRI SHYAMNANDAN MISHRA :
They have been declaring day in and day
out that there isno basis for the allegations
.. . .(interruptions)

SHRI RAM NIWAS MIRDHA : Shri
Mukhtiar Singh Malik raised a number ot
points, I will not go into them (interrup_
tions).

So far as Shri Atal Bihari Vajpayee’s point
13 concerned, I have already said, why we
appointed a Cabmet  Sub-Commuittee:
because this has been the procedure up till
now. There is nothing unusual in this. We
have done it in a number of cases . (Inter-

ruptions)

= aza fag & wwidy . awwfa
e, &% 7g 997 a1 f& dTwaeE
wex Wl ¥ AT ¥ W9 A aqw
gIaeH & FT WY 9T qF WA
ad wim f owm oAt G
W qware s @ §°

o o T¥e W : Wi W ad
TO®T WUATTH &7 &AT OF TR AGY
HHET ATOAT 7 AT G TG BT ST
awifor A F Mg FC @ Y AW
AR T WNA ATRfA &Y ag A
# waan g s T A s & e
ot qfg ox § WX woed R
q¢ § &Y w6t g wxrea F aw ?
SHRI RAM NIWAS MIRDHA : Shri

Ata) Bihan \ajpayee wants to know why we
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did not appoint a Commission and whether it
will be misunderstood if we follow the same
procedure for a non-Congress Chief Minister
My answer to that is that we have a law for
ppointment of Commissions and that law
does not contemplate an automatic remission
of every complaint of corruption that we
receive, to & Commission. Under the law,
there is a duty cast upon the Central Gov-
ernment that before it appoints a Commission,
it has to feel satisfied that a prima facie case
exists, It is not a case of automic remission
of any corruption'complaint that we receive
to a Commission. That is not the case,
We are doing only what is laid down under
the law. We must first satisfy ourselves
that a prima facie case exists,. We have set up
Commissions of Inquiry only in cases wehere
a prima facie case exists. We have not set up
Commissions of Inquiry even when non.
Congress Ministers or Chief Ministers ar¢
concerned, as 1n the case of Shri Nyjalingappa“
We have never taken a partisan or a political
view of it.

In the end, I would submit. .(Interruptions)

SHRI SHYAMNANDAN MISHRA: He
toldusin the beginning that hewou'd be
answering all the point?. You will remember,
Sir that I had asked whether it was proper fop
the Minister to give him a clean chit when
¢he matter was under active consideration-
Secondly, I asked, how many fimes the
explanations and clarificaions were sought
from the Chief Miruster of Haryana and hoy
many times from other Chief Muinisters and
thirdly, why the Attorney-General was no
consulted. . . . (Inzerruptions).

MR. CHAIRMAN : No please.
€

SHRI RAM NIWAS MIRDHA : W
consult the Attorney-General only when we
are in doubt about certain things. When w,
are not in doubt, we take the deceision on
our own. We have done exactly what we
have been doing in the past, as I have repeat™
edly mentioned in the House.

-8 X8 hrs.

The Lok Sabhka then adjourned uill Eleven
of the Clock on Monday, March 12, 1973
Phalguna, 21, 1894 (Saka).





